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LEGISLATIVE ASSEMBLY. 

Frjday, 16tJ, March, 192.1. 

The Assembly met in the Assembly Chamber at Eleven of t.he Clock. 
Mr. President was in the Chair. 

QUESTIONS AND ANSWERS. • 
VENDORS AT N.-W. RAILWAY STATIONS. 

565. *Kr. W. K. BUlBanally: 1. How many Mahomedan and Hindu 
Vendors of food-stuffs are there on the Sind Section of the North-Western 
Railway? . 

2. Are there any rules regulating the vend of food-stuffs on t1;te North-
Western Railway? 

3. -what stuffs are Mahomedan vendors allowed to sell and what the 
Hindu vendors? 

4 (/I) Is it .. ~  Railway have recently imposed a license fee 
Ur,OD these vendors? ',. 

~  'It so, how much per year? 
5. Is It 3' fact that vendors of food-stuffs at Railway Stations are obliged 

to pay a sort of annuity to tJie station staff to propitiate them; and are also. 
required to serve the station staff without remuneration? 

6. Do Government propose to appoint a C9mmittee of Officials and Non-
Officials to inquire into the complaints against railway servants of C9rrnp-
tlOn and suggest remedies? . . . . 

Xr. O. D. )(. Hindley: (1) TIwre arc 63 Hindu and 10 Mahomedan 
vendors on the Sind st'ction of the North-Western Railway. , 

(2) The reply is in the affirmative. . 
(3) ,A list of articles sold by vendors on the station platforms, etc., on 

the North-Western Railway is being furnilihed to the HQnourable Member 
separately. 

(4) (a) and (b). No license fee is imposed upon vendors on the North-
Western Railway. 

(5) and (6) The reply 'is in the negative. 

• REHABILITATION OF GOVERNMENT PAPER. 

~  *Mr. B. A. SpeDC8: ~ ll the Government be pleased to state what 
action they propose to take in nfard to the findings of the Committees 
tlllPointed in 1921 in-Bombay and Calcutta to consider the l ~ 
the 8 per cent. and 8i per cent. Government Paper? 
•• • ( 3519 ) A 
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The Honourable Sir Basil Blackett: After a great deal of enquiry aud 
consideration, Government have come to the conclusion that. no specific 
measure of rehabilitation is practicable and that ~ III th.e. ~  
of these securities must be the gradual result of the general rehabIlitatIon .. , 
of India·s finances. 

Mr. Darcy Lindsay: Will the information contained in the Report be 
published or made available for Members of the Assembly? 

The Honourable Sir Basil Bl&ckett: If Members of the Assembly desire 
it, it can no doubt be published. 

Mr. R. A. Spence: May I ask that the information be published? I 
think it, would be most interesting. 

The Honourable Sir Basil Blackett: Possibly it would be better before 
~ that question to wait and see what the information is . • 

GAZETTED ApPOINTMENTS IN ORDNANCE DEPARTMENT. 

567. -Mr. Samb&nda Kudallar: Will the Government be pleased to 
state: 

(a) The number of Gazetted appointments in the Ordnance Depart-
ment of Government of India. . 

(b) ~  any of these Gazetted appointments is being held by 
an Indian? If not, why not? ( 

(0) Whether Government is aware of the grave discontent among 
Indian Officers drawing a salary of Rs. 200 and more in regard 

• to their claims toO Gazetted appointments being overlooked? 
(d) Whether Government will be pleased to consider the advisability 

of appointing Indians for Gazetted posts in the ~  Dep-
artment of the Government of India including Factories? 

(e) WhethGr Indians employed in the Ordnance Department includ-
ing Factories are granted leave under Civil Service Regulations? 
If not, why not? 

Mr. E. Burdon: On the presumption that the Honourable Member's 
question refers to civilian appointments in the Ordnance Department, the 
answers to his questions are as follows: 

(a) Twenty-six. 
(b) and (d) None of these appointments is held by an Indian. There 

is nothing to prevent an Indian from being appointed to 
any of these posts ,provided he possesses the requisite qualifi-
cations. 

(0) No. 

• I' 

(e) The an .. wer to the first part is in the affirmative. The second 
part does not arise. , ~  

WORKING OF SALT DEPARTMENT. 

568. *Bhai :Han Singh: (a) Will the Gbvernment we pleased to ~  
which of the salt mines are worked under the Northern India Salt Depart-
c. -nt and the expenses of which are charged under that heading; and which 
of these mines are situated in the Punjab? 
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. (b) Which ofth.e officers and other establishment mentioned in demand 
No.3, under the heading of the Northern India Salt Department are com-
mon to all the' mines under the Northern India Salt Department and which 
are working solely at the Warcha, Khewra, J Bmmu and other salt mines in 

..the Punjab and at Sambhar, respectively, and what is .the total pay drawn by 
Buch officers at each of these mines? 

(c) Are the accounts of the said mines kept separately and if so. arc 
shares of ilie pays of the officers common to all the mines adjusted in their 
accounts aDd if .1iO, what are the respective shares charged to the account 
of each mine? 

(d) Will the Government be pleased to state separately the expenditure 
on officera E'Stablishment and working of the Khewra, Warcha, Jammu and 
otber PwiJab salt min. including expenses incurred on preventive establish-

"!nent and ctherwise? 
(e) Will the ~  be pleased to state separately the income of 

the said mines? 
(f) How much increase of income does the Government expect from 

these mine... by the improvement made during the current year and pro-
posed to he made during the next year (1928-24)? 

1Ir. A. lI. Ley: (/I) The salt mines now worked by the Northern India 
Salt Revenue Department are the Salt Range Mines at Khewra, Warcha 
(l.od Kalabagh in the Punjab. Other salt sources worked by the Depart-
ment are ~  quarries in Jatta, Bahadur Khel aDd Karak in the Kohat' 
district of the North-West Frontier Province, the evaporation sources of 
tht' Sambhar Lake, DidwaD8 and· Pachbadra in Rajputana, and the small 

. trine works at Sultanpur in the Gurgaon district of the Punjab. 

(b) The staff which may be considered common to all the 8OUl"Ces 
mentioned above (that is, mines, quarries and .. evaporation " sourees) is 
as follows: 

1 CommiSsioner. 
1 Deputy Commissioner. 
1 Personal Assistant to Commissioner. 
1 Consultmg Engineer (temporary). 

16 Clerks,' permanent. 1 
17 Clerka. temporary. l 
1 Kc.tgasht. In Central Office. 
S Jamadam. 
1 D ~  . I 

21 Peons. ) 
I will give the H l~ Member a printed list pf officers and estab-

lithment. CJf tbe NQrthem. India Salt. Revenue D ~  which gives in 
f'tail information of the staff employed at-the different sources and the raips 
01 pay drawn. 

(c) The accounts of the said sources are kept separately, but no share of 
the pay of the officers common to aX is adjusted in those accounts. 

(d) Figures for each source separately are not available. The- expendi-
tme for 1922-23 ~  establishment and working of the Salt. Range ~ 
J>ivision as a whole including expenses on preventive establishment but 

• • A 2 
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aclllding lllCpc.aditure on bags and despatches (recoverable from traders). 
is estimAted to be as' follows: 

Salt Range Division. 
Pay of officers 
Pay of establishment 
Working charges ... 

... 
TOTAL 

Rs 

93,000 
,.1,97,000 
11,81,800 

14,71,800 

(e) The income of the Salt Range DivisiQn for 1922-28 is estimated at 
~ l~  -

(f) !tis impossible to give an estimate with any correctness of the 
illcreased output to be anticipated from 8 portion only of the developments 
ultimately projected, but the improvement scheme for the Khewra and 
Warcha mines as a whole aims at an ultimate increase ip. output of. about 
,,{O,OO,OOO maunds annually, which means increased receipts in duty of ha.lf 
a crore at the rates of duty previously in lorce, tJill., Rs. 1-4 a maund and 
n crore at the rates at present in force. 

INSPECTION OF INCOME-TAX ACCOUNTS. 

569. *Bhai Man Singh: 1. Is the,Government aware that p&"agraph ~ 
printed on pagh 105 of the Income Tax Manual, 1922, makes it discretionary ,. 
for the Income Tax Officers to call for Account Books even after' the sub-
mission of Audited Statement of Profit and Loss? 

2.. Is it a b.ct that this discretio;n is greatly abused and assessees are 
oompelled to submit accounts ~  after they get them audited as proVided 
in the Income Tax Manual? 

3. Is t.he Government aware that such Account Books when submitted 
pass ~  several hands, the Munim, the InspectOr, the Head Clerk and 
thE' Income Tax Officer? 

4. Is it a fact that in the majority of cases facts coming to their notice 
;n the COUl"l:!e of examination of Account Books are disc!losed,to the great 
detriment of the interest of the assessees? 

5. Is the Government awate that a very respectable firm of Ambala 
Cantonment is alleged to have suffered through such disclosure and has 
complained about it to the Income Tax Officer concerned l' 

6, Are the Government prepared to consider the question of 
issuing instructions to the Income Tax officers directing them not 
to call for an inspection of the Account Books of an assessee where 
the statement of profits and loss has been duly audited by qualified 
Auditors or at least not to so call for the books unless there are 
"Vt'frJ special reasons which should be recorded in writing for doing 80 as well 
:fiB to direct that very serious notice be taken in the case of any 8ueh' ~ 
.ciosure? 

The Honourable Sir Basil Blackett:.l. Sub-section (4) of section 22 of 
the Income-tux Act empowers the Income-tax Officer to call for such 
accounts and documents as'he may require from I¥ly person who is liable to 
make a return of income, 
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2. The accounts have to be examined evel) .when an audited stateIpent 
of profit aDd loss is produced. 
3 Account books produced before an Income-tax Officer may p888 
~  more than one hand in the Income-tax office, but all particulaN 

contained in such accounts are to be kept confidential by t.he in<,.ome-tax 
employees who are liable to be punished under section 54 of the Act. for 
disclosing any such information. 
4. No such complaint has been received by the Government. 

5. No. 
6. An audited profit and loss account is not a con-ect statement of the 

profits liable to inoOme-tax, and it does not .appear necessary to amplify 
the instructions Contained in paragraph 64 of the Income-tax Manual 
; -against the UWlecessary detention of the books of .an asSll8!1P('. 

THE BlTDGET-LIST OF DEMANDS. 

H ~ D STAGE--tontd. 

DEMAND No. 14-GENERAL ADMINISTRATION-contd. 

lIr. T. V. Seshagiri ArI&l (Madras: Nominated Non-Official): Sir, with 
Mr. Rangachariar's permission, I beg to move his motion No. 284, ~~ 

runs as iollows: 

~  .. That the provision for Assistants, Clerks, etc., under 8ub·be.'ld • DepartUleut of 
~  and Health' be reduced by as. 100." 

I shall confine my remarks solely to one institution 1D Ut/hl, and that 
is the Lady Hardinge Medical College whose finances a8 admitted by the 
Honourable thl:' Education Member are in 8 very unfortunate position. It 
i,J a very unique institution and I think the Government should do 
something to make that institution a successful one and not allow it to 
die of starvation. It is an institution in which female stUdents alone are 
allowed to pursue their studies; and· when I say that we in Madras have 
got an exceedingly good institution and that it ooes not attract even two 
or three women for the ~ l degree whereas that even from Madras 

4 88 many as ten women are studying here for the purpose of taking degrees, 
if. shows how popular this institution is. In this cOl,lDtry co-education is 
not possible to the same.-extentas in other countries. We can send here 
our girls to take their degrees in an institution eutirely managed by women, 
in which male students do not study; and that is the reason why this 
institution is so very successful; I think nothing should be done to make 
that institution less useful than it is at present, and I am quite sure 
that the Government have no intention of doing it. I believe there is 
some difference of opinion as regards the position of this institution owing 
to the attempt which is being made by the oollege authorities,to have 

~ the science department within the institution. The Vice-Chancellor of 
.. the Delhi University put certain questions to show that it shoul!! be 
affiliated to the University of. Delhi. I may say that I have very great 
sympathy wit\! the functiOlling of the Delhi University; but I will say this 
much also that if it comes into c&tlict with the Medical College I have no 
doubt what my ~ ~  be., I will oertainly not allow ~  Medioal 

~  .to die out, aJ;ld 1heDelhi !Jni,venJity to gain by the dying of that_ 
m8titutlOn. We must do ~ that lies in our power to see that 
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this institution is successful, and we want the science class in the Medical 
(::oUege itself, because if it is a science class in the University, male 
st.udents will also attend it and as I said already female students will not\ 
ge to a school largely where male students are reading. Under these circwn-
l:ltauces it is absolutely desirable that there should be & scienoe depart-
lllent in the Medical College itself and I hope the Honourable. the Educa-
tion Member will see his way to give sufficient funds; as he admitted the 
other day when I· put a number of questions thl\t there is a deficit; this 
institution should not be allowed to be in that unfortunate position. This 
institution has also got a hospital which is one of the most popular hospitals 
that we have in India. 'l'hey have also an exceedingly good hostel attached 
to the institution. I am not quite sure whether I have set a good example, 
because I am particularly anxious that I should not set a bad example. I 
was almost going to ask you if it is in your province to fix five minutes 
limit for discussions this day, because there "are a large number of subjects 
to be dealt with which we must get through; and I hope I have not set 
a bad example for speaking for a long time. I have tried to bring by 
remarks within the five minutes limit and I shall ask others also to impose 
this limit upon themselves. 

Dr. B. S. Gour (Nagpur Division: Non-Muhutiwladan): I do not know 
whether you have already ruled in anticipation of the request made by 
~ Honourable friend, Mr. Seshagiri Ayyar, that all speeche\ shall be 
retrenched to five minutes, but I hope to curtail my remarks WIthin that 
compass. I think my friend has entirely misunderstood me if I gave 
him the impr.ession that I was opposed to the continuance of the Lady . 
Hardinge Medical College for which I have the warmest regard. It is also 
wrong on the part of m1learned friend to assume that we wish in any way 
t<: cripple the resources available for the management 9f that college. 
What we, on this side of the House desire, Sir, is to make the Honour-
able the Finance Member a little more charitable to the subject of Educa-
tion. The Inchcape axe was particularly sharp upon Education nnd it 
seems to have got blunted after ~ Educlltional grants were cut. The 
result has been that the subject of ~  Public Health, Sanitation 
and all the nation-building departments ~ suffered heavily at the band!! 
of the Inchcape Committee; and it is with that object in view that I put 
certain questions on tne last occasion, but ~ the Honourable the Finance 
Member desires to take the sense of this House. I have no doubt that the 

• sense of this House so far as the non-official Members are concerned is 
strongly and unanimously in favour of making generous grants to educa-
tional l l~  T,ady Hardinge College' as well as the University of 
Delhi and its constituent Colleges. If he is generously disposed, we have no 
doubt whatever, Sir, that the Lady Hardinge College will get the grant 
which it so badly and sorely needs. ' 

The Bonourable Sir Basil BlackeU (Finance Member) : May I just ask, 
Dr., Gour, .sir, ~ he hopes to get the money from? \ 

The HOl101llable JIr. A. C •. ChaUertee (Education Member): Sir my 
Honourable friend, Mr. Seshagiri Ayyar, has blade this motion I take it 
t.o draw the attention of the Governmen't .to the needs of LadT H ~ 
Medicsl Co!lege. . I do not desire iiQ interlere in. the internecIne l ~ 

.. ,between the Democratic Party snit ",bat I may describe aa,the remnants 
01 the Democratic Party. I think rnyRonounible friend, 'Mr. ' Seshagiri 
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Ayyar, knows perfectly well that Government ~  l ~ ~ extremely 
sympathetic towards the needs of the Lady Hardinge Medical College. As 
a·matter of fact, even at the present moment, the bulk of the amount needed 
by that College is furnished by Government, and I am sure that my Honour-
able friend, Sir Basil Blackett, will be sympathetic towards any reasonable 
.demand that may be made on behalf of that College. But at the same 
time I hope that my Honourable friends here will endeavour to raise private 
·donations on behalf of that College. I do not think it is desirable that 
any institution of this sort should depend entirely on Government support. 
J shall take this opportunity, Sir, to . furnish the information which .my 
friend, Mr. Rangachariar, asked for yesterday with regard to the MedIcal 
Research Institute. The position with regard to that Institute was that 
the Government made an annual grant of Rs. 5 lakhs to the Medical Research 
Fund Association, "and Government have also, altogether, a staff of 25 
officers in the Bacteriological or Medical Research department. Of these 
'25 officers, 9 are employed in ~l institutions and arc paid for 
by the provinces. Three or four of these officcrs-I do not know exactly 
which-are attached to the Kasauli Institute which is a Central Institu: 
tion. The remaining 12 officers-fiOme Indians and some Europeans, some 
of them I.M.S. officers and some non-I.M.S. ~  out in the field 
-doing actual research work. Of the Rs. 5 lakhs grant to the Association, about 
Rs. 2, lakhs are saved every year in order to "make up a capital .fund for 
the building of this institute. The rest of the money is spent on the 
activities. on which these officers are at present engaged. The Government 
of India have always been extremely anxious to devote money to Medical 
ReseaJ.'ltlh in furtherance of the interests of India as a whole. The question, 
however, was examined by the Retrenchment Committee, and, as Honour-
able Members are aware, the Retrenchment Committee have recommended 
the practical extinction of the department. As my Honourable friend 
the Finance Member has already said, this is one of the questions which 
151 at present under the consideration of the Government of India, and 
-1 am unable to say what the final decision would be. There are two possible 
-courses open, either the course which has been recommended by the 
Retrenchment Committee or the alternative by which we can retain s· 
skeleton machinery for continuing Medical Research and when financee 
improve to renew the grants to the Medical Research Association for the 
building of the Institute. Personally, Sir, I hope that a broader. spirit will 
prevail, but, as I have said, it is impossible to anticipate the decision of 
the Government of India, and I hope my Honourable friend will be satisfied 
with the explanation that I have been able to furnish him. 

lIr_ T. V. Seshagiri ATtar: I do not press my motion. Sir. 

Mr. 1. P. Ooteling&Dl (Nominated: IndianChristialls): Sir, I would 
like to ~  :1 few words on the fate of Education at the hands of the 
lll-trenchmeht Committee, and the action taken or proposed to be taken 
by the ~ D  of India an the recommendations made. Honourable 
Members ",ill see from page 196 of· the Report of the Retrenchment COlD-
tnittee that .hey recommend that the scheme of the University of Delhi 
be reconsidered, and that the grant to non-Government Arts CoHeues 
and to the Delhi University be reduced. Sir, I would like to say at the 
outset that ,\hile the Members that compoaed the Committee were expert 
businessmen bnd sharp in theO,) use they made of thE'it' axe, they did not 
profess to be experts., in matters educational. From the reoommenciatioDs. 
they have made, they do not seem. to have reaHsed that they were t;o.Q 
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It·(>ry large Pl.-tent counting upon the educational experience of their studeni 
days. For example, in the matter of grants, they have proposed the 
apportionment of grants. according to the number of students that attend 
s\!hools or colleges. That is an e:xploded theory . We would like to give 
more atteiltion to quality than to quantity. A school or a college may by 
lowering its standard attract a very large number of pupils and be able 
to earn a large amount of grant. In the Madras Presidency some years 
&go aided schools, especially primary schools, were given what, were known 
as " results !?rsnts ". On the l'$Jults produced at inspection or examina-
tion, the amount of grant to the various schools was detennined. It is 
r., matter for regret that the Retrenchment Commiftee should give expression 
t-o a piece of fallacious reasoning, ,when in the matter of grants for primary 
education, they should state that the grants should be" fixed on the basis 
of an average of one teacher per 25 pupils rising to one teacher per 30 pupils. 
It should be the other way about. Time was when, owing to the paucity 
of trained teachers in our schools, we were obliged to have a larger number 
of pupils 111 a class than an ordinary teacher of ordinary capabilities could 
manage. We are now looking forward to the time when we shall have trained 
teachers in all our elementary and secondary schools and have fewer 
pupils in a dass so they cfn be handled in a satisfactory manner by the 
teacher. J'herefore, instead of fixing the grant at one teacher for 25 pupils. 
we hope to provide larger grants on the basis of one teacher for less than 
25 pupils. 

The gra'lts to the three colleges, the constituent colleges of the Umversity 
of Delhi, Ilre to be reduced. I must state that if the grants are cut down. 
these three ('olleges, and especially St. Stephen's College, the foremost of the 
three, cannot go on. Government has already laid down the policy of educa-
tion, name!y, the allotmeut of an increasing amount of grant to schools and 
colleges which continue to be efficient. If the grant is' all at once to be 
cut down on the ,recommendation of the Retrenchment Committee, Sir. 
I must say that it will amount to a breach of faith. The cutting down of 

• the grant to education, be it to the University or to aided colleges, or to 
secondary schools is " the most unkindest cut of all ". Educational ex-
pense in- the maintenance and in the strengthening of colleges is bound to 
increase, aDd to fix it, as the Retrenchment Committee has recommended. 
is tantamount to a reduction. The colleges are trying to cope with the 
situation cree,t·ed by the establishment of the University. They are trying 
to improve ('.m: increase their staff. It will therefore take not less than 
10 years or so before they can reach their normal standard of increase 
and develooment. If the grant that is now proposed to be cut down on 
tbe recomrn'),ldation of the Retrenchment Committee is to be given effect 
to, I fear ~  three colleges may soon go out of existence. There are 
nc local bodies that will come to theIr rescue if Government should reduce 
or withdra";v their grant. And if these three colleges s"hould be weakened 
by the reduction of the grant as proposed by the Retrenchment Committ.ee, 
it will ~  this, that Government· will have to establish a college 
of their 0WB and maintain it at an exorbitant cost. There is only one 
other alternative, if the grant to the colleges is reduced. Fees will have 
b be increased, and if fees have to be increased, -fees will also have to be 
iucreased in the. Punjab.' If the ~ rate of fees is not raised the 
Delhi .Colleges cannot afford to. raise their fees. Depending UPOD the 
support that· Government will give', . the ~  of St. Stephen's 
~ll  have obtained large support from their Missionary Society, 9S' als() 
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frpm the C-nlbridge Mission, and if Government is to withdraw their-
giant I am !,retty certain that their supporters in Cambridge and in the-' 
S. P. G. Society will withhold or reduce their support. Honourable Mem-
bHS know tj'lIt the staff of the college is very efficient. There are seven 
Englishmen from the University of Camhridge or other Universities ana on 
their Indian staff professors who are distinguished men of Indian and 
European U,riversities. If this support is withdrawn, the staff will soon find 
other places where their services will be required. 

I trust tt,3t the appeal made on behalf of the Lady Hardings College 
will 'receive due consideration, and that the grant required for the mainten-
ance of that College will be increased, that tbe grant alreac:ly promised to the 
Delhi University will be continued, and the secondary schools and CQlleges. 
in Delhi will, instead of having their grants reduced, have them increased . 
in proportion to the work that they are doing and are expected to do. Sir, 
in the same strain throughout the chapter on education the Retrenchment 
Committee have proposed reductions. No doubt they recommend that 
lcrge grants should be given for the sqpport of primary education and they 
lire right ~  but when they recommend that, in the interests of economy,. 
grants to secondary schools and colleges be cut down I think they' are 
h!&king a fatal mistake. It would be a suicidal policy to reduce or cut 
down the grant08 that are being given to- maintain educational institutions. 
"With these fEW remarks I resume my seat. 

Xl. T. 7. Seshagid .A.yyu: I do not press my motion. 
~ motion was, by leave of the Assembly, withdrawn. 

Dr ••• aDd Lal (West Punjab: Non-Muhammadan): Sir, I move: 
.. That the pruvision for one Educational Commissioner under the suo-head • Depart-

ment of Educatwuand Health' be omitted." - -

Sir, as you know the Education Department is a nation-building depart-
ment. Education moulds the character and helps to maiptain life, and I 
think every (ne of us will have the sincerest sympathy with this Depart--
went. I may thus suggest to the Honourable the Finance Member that 
hf" will try to see that the Delhi University, which is one of the most 
desirable Universities, though she is the youngest one, may not suffer in 
any way. She may be maintained; she may be supported . . . . 

Kr. Pre8ldeD': We have had that discussion. I thought the Honour-· 
able Member was going to raise some other subjeot. 

, 
Dr • .Ranel La1: I am not referring specifically 00 that subject; I am 

going to make a submission before the Finance Member that he may try 
to protect these institutions. If he wants money, I shall give him cuts 
from other sources. 

Mr. President: Wt' haw' pARsed.. frotn that point. The mont"y which 
Govcrnment Ilrfl prepared to givp for Educ!ition, was discussed 0;0. the-
previoulil Inlendment. Th£> House is my witness thlit no one rose to continue 
that discm;;4ion. It is now closed. 

" 
Dr. Band La!:- 'l'hank YOIJ, Sir, I am always in favour of expedition of 

work. I want that all these colleges in Delhi may be supported and als(> 
the schools, that gel'l.erous contributions may be made to them, and that in: 
any case education hert' llIny not suffer in any way. - But Sir . . .. ...,. 
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1Ir. President: The Honourable Member is not paying attention to 
-my ruling. He must discuss his motion to reduce the vote for the Edu-
cational Commissioner's Department. 

Dr. Nand Lal: I have att'ained the-point which I have wanted to 
~  

Now, Sir, while I am in favour of the Educational Department, I am 
. not in favour of any kind of extravagance. Now, when I go into the matter; 
what do I find? On page 43 under the heading .. Educational Commis-
sioner ", I find a salary of Rs. 2,500 to Rs. 3,000 or Rs. 35,470 allotte-d for 
the purposes of this officer. To my mind it does not seem to be at all 
necessary under the present state of affairs when Education is 8 tr811sferred 
-subject. 

!Ir. President: I did not quite appreciate what the Honourable 
Member was moving. The Educational Commissioner is a non-votable 
item. 

Dr. Nand Lal: The Educational Comlnissioner is a non-votable item? 

1Ir. President: Yes. 

1Ir. R. A.. Spence (Bombay: European): It is printed in italics on page 
-43. 

Dr. Nand Lal: My motion is No. 289, and the next one, namely, 290 
is also mine. 

• 
Kr. w. )[. BussanaJJy (Sind: Muhammadan Rural): May I, blr, 

know if the Chair has ruloo. that all speeches should be confined.to five 
minutes. Dr. Nand Lal has exceeded that time. 

JIr. President: In any case the HODOltrabie Member must move 
,something else. 

Dr. Nand Lal: May I inform Mr. Hussanally that I am as obedient to 
"the order of the Chair as he is; he should not intervene. I may be per-
mitted to say that I am as amenable to discipline as he is. I am not satis-
fied, Sir, that this is a non-votable item. 

JIr. ;l'Jesident: I am quite satisfied that it is. 

Dr. Nand Lal: If you say so, Sir, then I must accept it and resume 
;my seat. 

lIr. 1. Ohaudhuri (Chittagong and Hajshahi Division!,!: Non-Muham-
-madan Rural): Sir, I move the motion that stands in my name, namely, 

" That the ~  for Educational Commissioner under the 8ub-head ' Department 
-of Education and Health' (page 43) be reduced by Rs. 40,000." 

JIr. President: That also, I am afraid, is out of order beeause the 
·entire vote for tihe Educational Commissioner is Rs. 54,210, of which the 
votable portion is only Rs. 10,740 .. 

JIr. 1. Ohaudhuri: I move this for the purpose of elicitlDg information. 
As I ha.ve often stated, the total non-votable. item might come up to that, 
but the salary of the Educational Commissioner comes up to Rs. 32,270, 
which is non-wtable; tfie Curator, Bureau of Educ¥ion, Rs. 10,140, is 
~l  and several other items which come up to Rs. 1,14,000 .... 
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lIr. President: The Honourable Member need not repeat this sum. 
I have already informed him that his motion is out of order in its present 
form. 

JIr. I. Ohaudhuri: Might I modify it and say that the amount be 
.reduced by one rupee. I raise a question of principle and nothing more, 
.nnd I want information from the Honourable Member in charge 
d Education. I moved a similar motion last vear and I left it to the 
Department and also for the consideration of the Retrenchment Committee. 
{)n page 130 of the'Retrenchment Committee's Report they take precisely 
the same view that we did last year. They say: ' 

"We do not consider that there ~ any justification for the retention of the 
Educational ComDllssioner, the Bureau of Education and the Central Advisory Board, 
oC<.sting about' &S. 1,00,000 or for the retention of the Department as a separate entity." 

The Honourable 1Ir. A. o. Oh&Uerjee: May I interrupt at this stage in 
the interests of the economy of time. I expect that my Honourable friend, 
Mr. Chaudhuri, is raising the question whether these officers ~  to be 
.kept on iIi: spite of the recommendatioJl!!l of the Retrenchment Cominittee. 
I wish to point out to him that my Honourable friend, the Finance Member 
Las already taken credit for a very large sum in order that the recommenda· 
tions of the Retrenchment Committee might be given effect to, so far as 
possible, and the question of the retention of all these officers and offices 
]s at present under consideration, and I do not think any UBeful purpose 
'",ill be served by a discussion at the present moment. 

'·Mr. I. Oh&udhuri: Sir, I do not press my motion but I may offer 
:some suggestions with regard to that. We do not want that the useful 
work that is being done in this D ~  should be discontinued, but we 
-only want that economy should be effected. There are, at pre· 
sent, two Departments, one under the Educational ~  lind 
.another under the Educational Commissioner. The EducationHI 
.commissioner is a ~  of the Indian Civil Service and he might 
,Le usefully employed elsewhere. (A r nice: .. He is not. ") The work of the 
Department may be carried on by the Secretary and one Assistant Secretary. 
'l'he Department collects a lot of infonnation which is ul'6ful in the provinces. 
I do not wish at all that the purpose· that this Department serves and the 
useful work that is being done by it should be discontinued, but I-suggest 
that the two departments should be amalgamated and economy effected, and 
-only a sufficiellt staff should be retained for the purpose of carrying on the 
work that belongs to the Central Government. Formerly, this Depart-
ment looked to Education outside the Central Gpvernment, for instance, the 
-Calcutta University, and education all over India. Those are now trans-
ferred subjects and the provinces look to their own education. But this 
Department should exist for this reason that they sometimes require in· 
formation regarding other provinces and sometimes of the foreign Univer-
'sities,- and I know that the Central Government keeps up-to-date informa-
tion 'with regard to the progress of education in other parts of the world. 
I do not wish that these Rctivities should cease, but my contention is that 
the Department should only keep a suffiClent staff and &. minimum staff, 
through which they can carryon their work; and, as my Honourable 
mend has said that the matter is receiving consideration, I am ~  to 
withdraw my motion. ,,; 

The BOilouraMe SIrBasll 'BlaakeU: Sir, . I rise in ~  with the 
point of order that was raised just now.' I think there is a certain u::.9unt 

o()f room for ~  Dr. Nand Lal's amendment No. 289 'was 



8580 LEGISLATIVE ASSEMBLY. [16TH ~ R H 1920. 

[Sir Basil Blackett.] 
that' the provision for one Educational Commissioner be omitted. That. 
would,.I submit, be clearly out of order because it is one Educational Com· 
missioner who is non·voted, but the whole of the Rs. 1,14,000 is for the 
Educational Commissioner with the Government of India, that is the office. 

Mr. Chaudhuri's amendment No. 291 is in order or not according as. 
whether Educational Commissioner means the particular item only or the-
fl.eneral sub-head_ 

:Mr. I. Ohaudhuri: Sir, I have reduced it to Re. 1. I have taken off 
Rs.39,999. 

Mr. President: The question is: 
.. That the- provision for Education.'ll Commissioner under Bub-head • Department. 

of· Education and Health' be reduced by Re. 1." 

JIr. E. Ahmed(Rajshahi Division; Muhammadan Rural): Sir, it seems· 
to me rather extraordinary that tlie Government should take advantage of 
the provision that when you do not reqwre to spend money at all the 
old item should not be wiped out from their Demand for Grants. The 
Honourable Sir BaHil Blackett sits there without explaining in full and 
giving satisfaction to my Honourable fpend Mr. Chaudhuri as to whether' 
it is necessary at all to keep up the appointment of a member of the Indian 
Civil Service as Comnussioner of Education. Education has become for 
some time past a transferred subject. We are paying Rs. 5,333, to s'lSin-
ister per month in almost every province . . . . 

The Honourable :Mr. A.. O. ~  ~  I rise to a point of order, 
Sir. May I ask whether Mr. Chaudhuri withdrew his motiou or not? I 
thought, Sir. that he withdrew it. 

:Mr. E. Ahmed: Neither, Sir, has my Honourable friend, withdrawn, 
it,-nor has the leave of the House been granted ; and I am perfectly right 
in asking again for our satistaction on this question, whether you require· 
the services of an Educational Commissioner at all. If you do not, is it 
right for you to say that the item is non-votable and therefore you must. 
rule me out. He pays" Look here, the Demand and the contents of this. 
budget are non-votable and you cannot move your motions" and here is our 
President who says it ill out of order to vote on the motion. My Honourable· 
mend, Dr. Nand Lal, again, on account of an oversight, or probably his 
eye-sight being defective did not see the italics properly. . However that 
may be, Sir, it is clear that the services of an Educational Commissioner 
are not necessary, and still Sir, this Government will not do anything. We· 
have always accused the Government of spending money like this, and it 
seems to me this is the proper time when we may ask for .an explanation 
t" satisfy this House that this post of Educational Commissioner, on which-
we are spending so many thousands of rupees a year is necessary. 

:Mr. W ••• Hussan&1ly: Sir, on a point of order. Can we discuss this 
quebtion of the Educational Commissioner, which is a non-voted subjeat?' 

Mr. President: As I have already pointed otit, the Honourable ~  
W6B out of order .in attempting to move a reduction which included that 
partiaula.r item; but the question is open for disoussion"though not for a. 
~  
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The Honourable Sir .alcolm JIailey (Home Member): Might I inter-
vene for a moment? As I introduced the general head •• General Adminis-
tration " I should like to recall to the House the fact that it stood in the 
original demand for grants at Re. 81,58,000. We propose to deduct from 
that, owing to the recommendations of the Inchcape Committee, 711akhs. 
Might I suggest to the House that the real question at issue is whether 
-from that general head we have now made the minimum necessary provision 
or not? That is' reaUy the main point at issue. Have we acted up 
fully to the recommendations of the Inchcape Committee and the require-

~  of retrenchment in this matter? If we have, the House should vote 
supply. As we saw yesterday, there are a large number of separate items, 
some of them votable, some of them non-votable, on which the House had 
its observations to make. I would say again that we are ' prepared to 
receive the observations of the House 'as regards the particular items under 
which we should make that retrenchment of 71 lakhs to which we are 
bouad. That reduction is in the voted head, but, it is always possible for 
the House, as we know by experience to discuss other items on motions 
for reduction of establishment. That it! to say, taking the case in ~  
the Educational Commissioner, himself a non-voted item, has an establish-
ment. If the House thinks the retention of the Educational Commissioner 
to be unnecessary, it is always possible to point this out on a motion to 
reduce a clerk. So we do not ~l  by reason of the fact that he is non-
voted, keep the question from discussion. But I wish to lay stress on 
this, that we are making a total retrenchment of 71 lakhs out of a budget 
head of 81 lakhs. We are prepared to receive the criticisms of the House 
in #'regard to separate items'. We do not in any way close & discussion 
because some of them are voted and others .non-voted. But I suggest that 
tre main point is, whether we have sufficiently llomplied with the -tequire-
ments of the Retrenchment Committee, in deducting 7! lakhs from a 
total of 81 lakhs. 

Kr. X. Ahmed: Sir, I am uearly satisfied with the' 61planation'that 
has been given by the Honourahle the Home lfember and I tiee ,his 
pretience of mind is alway,; ready to tackle a point, but it is not altogether 
aatisfactory with regard to the point on which I wantM an explanation S(} 
that this House might have been satisfied that the Government of India, 
and specially the Finance Department, are not putting a thing which is 
not accurate. 

lIr. President: The question is that the reduction be made. 

The motion was negatiVed. 

Mr. Harchandral ~  Non-Muhammadan Rural): Sir. 
Mr, Kamat . himself, being ill, has authorised me to say that as he has 
been 'satisfied, probably for the considerations that the Honourable Sir 
Malcolm Hailey has just now put before us, that all that he wanted has 
been done, therefore this amendment* shquld drop out. 

Bir P. S. Sivaswamy Aiyer (Tanjore CUltl Trichinopoly: No;-Muham-
made Rural): Sir, with your pennission I should like to make one 
suggE"qtion which might have the effect of saving a large amount of di,,-
cus$ion, saving the time of the Rouse nnd enabling it to pass on to other 

~ ~ .. ----.----- -- ---rr-- ------- _ .. _--
• ., That all ~  .. ble items under the sub· head • ~ l Commisaioner ~  the 

Government of India' be omitted." 



• 
3582 l.EGISLATIVE ASSKKBLY. [16TH ~ R H 1923. 

"[Sir P. ~  Aiyer.] 
items. . The real question is, as was pointed out by the Honourable Sir-
Maloolm·Hailey, whether the Government haye gone far enough to meet 
the recommendations of the lnchcape ComIDlttee. They have made a 
certain amount of cuts. If instead of indulging in detailed criticism, and 
making these nibbling proposals to reduce something from this, something 
from· that demand, we move .one of those propositions which propose 110 

lump cut under the total demand for General Administration-proposals 
ranging from a reduction of 5 to 20 lakhs--:-if some one ?f these p.ro'posals 
is moved, then we shall have the opportumty of expressIng an oplmon as. 
to whether the head General Administration can bear an additional out, 
and if so, by how much. That, I think will concentrate attention Ul)on 
the main issue in the case. 

I believe, so far as this side of the House is concerned, a very ~  
number are of opinion 'that the head of General Administration can bear-
a little more squeezing. I for one should think that it. can stand another 
cut of 5 lakhs. As a matter of fact, the proposals made by the Govern-
ment fall short of the proposals of the lnchcape Committee by about 13. 
lakhs. Therefore if we propose an additional cut of 51akhs, the requirements 
of General Administration will not be seriously interfered with and we shall 
not be paralysing the activities of the departments connected with General 
Administration. If this suggestion commends itself to my friends here, 
1 hope that one of these propositions at page 24, Nos. 3.33, 334, 335 or 336-
will be moved. I am sorry that Sir Deva Prasad Sarvadhikau-y 
is not able to be present this morning, but he was anxious that his propo-
sition, No. 3.36, should be moved. If my friend, ~  Samarth, or my friend.. 
Mr. Ginwala, will move 

Dr. H. S. Gour: You move it; we will accept it. 

Sir p. S. Sivuwamy Alyer: If you will permit me to do so, Sir, I should 
likfl. to move: 

.. That the demand under head 'General Administration' (page 36), be reduced bY' 
Rs. 5. lakhs." 

This is the minimum amount of the cuts proposed under the head. 
General Administration, in these Hesolutions of which ~  has been 
given-Hesolutions Nos. 333 to 3.36. Among these proposals No. 3.36 is 
most moderate. I think from a practical point of view there is advantage· 
in moving this proposal instead of many of these nibbling Resolutions. 

Mr. President: But I have got to protect the rights of the nibblers. I 
should like to be able to assume with the Honourable ~  that those 
Honourable Members are going to withdraw their motions in favour of 
his. (Cries of • Yes. ') 

Mr. T. V. Seshagirl Ayyar: I may mention one point; there are depart. 
ments ~ regard to which we want information; we do not want to move 
reductions by driblets-that is not what we want, and we will no doubt 
accept the motion as regards the Rs. 5 lakhs. There are other departments 
as regards the expenditure on which we want infbrmation; we cannot raise 
such dJscUl';sion if we are to ~  ~ general discussion only on the motion for 
reductlOn by Es. !> ~  'Ihese departments will have to be brought 
undeRhe scrutiny of this House and we shall have to ask questions. We 

• 
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are quite willing to accept the suggestion made by my Honourable friend 
that as regards the general reduction there should be a reduction of Rs. 5 
lakhs, but sOme of the departments will have to come under the scrutiny 
of the House; that cannot be avoided-for example, the Army. 

JIr. President: May I take it that that is the general sense of the House, 
that we should have a reduction of say Re. 1 or Rs. 100 on each department 
on which discussion is desired, and in the end Slr Sivaswamy Aiyer will 
move a reduction of Rs. 5 lakhs? (Cries of ' Yes. ') 

LieuWiaDt-Oolon81 H. A. I. Gidney (Nominated: Anglo-Indians): I 
rise to a point of order: I wish to talk on one Department in this amend-
ment and I desire to know whether I shall be given an opportunity to do so. 

JIr. PreBident: Which department? 

LieuteDan\-OolonelH. A. J. Gidney: On the Medical Department. Sir, 
1 wish to take advantage of this opportunity to ask the Honourable Member 
in charge of the Civil Medical Department certain infonnation on various. 
subjects. Sir, in my speech on the general discussion of the budget last 
year, I made certain general ~ D  suggesting certain ohanges; one 
of the chief points I raised was ~  owing to the frequent overlapping, 
interchanging and dove-tailing of the functions of the Directors of both 
the CiWI and Military Medical Departments, I considered that the appoint-
ment of one Director of the Medical Services in India, both civil and mili-
tary, of course with an aOOquate staff, would be ample. Sir, from the· 
Detailed Estimates we know what is the cost of the upkeep of the office of 
Director-General, Indian Medical Service; I am, however, unable to obtain a 
similar knowledge from the figures supplied to us in the Army Estimates as 
to the cost of the upkeep of the office of the Directol', Medical Services in 
India, but I think I am right in saying that it standi; at a much higher 
figure than the upkeep of the Director General, Indian Medical Service. We-
have here, Sir, two Directors with two complete and sepante offices con-
trolling one department in India, embracing 88 they do the medical needs, 
both civil and military of this country; each one necessitating a lavish ex-
penditure of money. I submit that one Director with an adequate -staff 
would be enongh. lJere I'submit, Sir, is room for great economy in both 
civil and military BUdgets. I regret. to notice that in the Retrenchment 
Committee Report no remarks were made about this point. Certain retrench-
ments are suggested, such 88 the abolition of the appointment of Public 
Health Commissioner and the reduction of the clerical staff of office of the 
Director General, Indian Medical Service and· other matters-making' 
a total retrenchment in this depadment of something like ~  1,10,000. I 
find it very difficult to avoid referring to the military medical department; 
I am afraid I must do so. If one refers to the Retrenchment Committee 
Report on the expenditure of the militnry medical department it will bf" 
noticed that a total cut of over Rs. 50 lakhs is r€'Commended. I consider 
that the time has come when these two departments or Directorates should 
be made into one. With such overlapping of ~  and with such dupli-
cation of labour, I consider it is 1\ wRSte of money to administer the medical 
needs of India from these ~  separate depBltments; each one costing 
such It large sum. I therefore put it for the serious OOIlsiderntion of 
Govemm('lnt as to ~  further economies could not be effented on tt.-
liMB indicated here. This is the first subject to which I wished to refer. 
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The second subject which I wish to refer is ~ which .1 

.am afraid the Honourable Member in charge of this portfolio 
will say that I am poaching on provincial preserves but 1 shall 
risk it because I feel I am treading on safe or already beaten ground. 
I refer to the Registration of Nurses in. India. The ~  Provincial 

.-Councils who have been approached on th18 matter declare It to be. an all-
India question which can be l~ with by the Go,,:ernment of IndIa only. 
Accordingly I approached the Government of India on the same matter 
and was told by the H l~ Member in charge, that it was a purely 

~ l mutter to be dealt Wlth by them, ~ ndt by· the . Go.vernmeat 
,'of India. I am therefore puzzled by the questIOn of responsibility and I 
therefore ask for the indulgence of the House while I again refer to this 
matter. I would ask this House as also the Honourable Member i.iJ. charge 

,of this department to bear with me whilst I refer to the details in the train-
ing of nurses in India. We have in India various medical institutions giving 
a nurse's training to a large body o£.ladies, both Indian and of the domiciled 

-community. It seems h8l'dly necessary for me to refer to the very important 
"place a nurse occupies in the treatment of the sick. Here in India we have 
.a noble body of women who are given three or four years' training as nurses, 
who are allowed to practise their profession in this country, who are given 
diplomas as fully trained nurses, but who are denied the rights which are 
to-day possessed and enjoyed by even compounders so far 88 registration in 
India is concerned. These nurses are able to eam a livellirood, in this 
country, but if they go to any other country, say England, they are denied 

..recognition as trained nurses and in some cases the practice of their pro-
fession, because the Government of India has up to date refused to recognise 
this body of women by registering them' under an Act. It is not so hard 
for them here, but. when they elect to go to any other country they are 
,denied the ~  of their profession and are looked upon as quacks. 
They are not so much affected now as they will be from July of this year 
.because a recent ~  has been received from the Secretary of 
the GeneralNlUBing Council :of England and Wales to the effect that those 
nurses who wish to register under the Nurses Registration Act of England 
must do so before July this year. Otherwise they will have to subject them-

12 ~~  ~  to certain ~ l  Now, Sir, I ~  th!s is n?t 
f8ll' to the nurses m this country . The only provlllce III India 

that has so far effected registration is Burma, a'province, whiob my 
Honourable friend, Mr. Ginwala, complains, is being neglected, but which 
has led the way to other provinces in this respect and is worthy 01 emula-
tion. I submit, Sir, that the Government of India must not and cannot 
shirk their responsibility in this important matter. I am not satisfied,nor 
are the nurses in India satisfied, with the Provincial' Governments shir-king 
and transferring their duties to the Central Government and the Central 
Government when approached doing likewise to the Provincial Governments. 
Surely I am not asking too much of the Central Government to give effect 
to this legislation, viz., .. An All-India Nurses Registration Act". The 
Nurses Association in England refuses to recognise any Provincial Act in 
India and is prepared to recognise an all-India Act only. Will the Honour-
nble Member in charge of Education inform me if he will be able to intro-
,duce an All-India N W;Sing R ~ Act before next July. If he can-

- not do 1;0 by.then, WIll he at least· gIVe me an aRRurance that he will be 
JPnd enough to ask the Director General, Indian ~l l Service to write 
to the Secretary Nursing ARsociation of England and Wales, and ~  him 
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that he will move in the matter and ask that the time limit for Indian 
trained nurses desirous of registering as such in England be extended to 
.J uly 1924. I sbould be grateful if the HonoUl'able Member would do this. 

Now, Sir, the next 'subject I wish to talk on is also a matter which I 
fear encroaches on the domains of the provinces. It refet:B to a body of 
medical men in whom I am naturally very much interested, I mean the 
Military Assistant Surgeons. I do not mean the Military Assistant Surgeons 
who are employed in the Army. Their grievances will be discussed by 
me in a subsequent motion. I refer to those who are employed in the 
Civil Medical Service in the various provinces. 

The Honourable Kr. A. O. Ohatterjee': May I ask, Sir, if the officers 
under the Civil Medical Departments in the various provinces come under 
this head? They are not employed under the Government of India. 

Kr. President: Does the Honourable Member mean in this case they 
are' under the direction and control of the Local Governments? 

The Honourable Kr. A. O. OhaUerjee: Yes, Sir. 

1Ir. President: In that case, I think, -the Honourable Member is out 
of order. 

• Liejtenan\-Oolonel H. A. J. Gidney: I wish to accept your ruling on 
that matter, Sir. But I beg to differ from the Honourable Member in 
charge of this portfolio in so far that I am not specifically or exclusively 
referring to those Military Assistant Surgeons who are civilly employed in 
the various provinces, and that I am also referring to those Military Assist-
ant Surgeons in civil employ-(I submit, Sir, with all due respect to the 
Honourable the Education Member),-for whom the Director General, 
Indian Medical Service, is directly respODSoible. . 

Dr. Nand La1: \Vhen you accept the ruling of the Chair, you must 
accept the assertion of the Honourable the Education Member.' 

Lleutenan\-Oolonel H. A. J. Gidney: With ail respect to the Chair and 
to the Honourable Member in charge, I submit, the Director General, 
Indian Medical Service, iB directly responsible for the Indian Medical 
Department, in fact it ill impossible to dissociate him from the working of 
that' department in whatever way the Military Assistant Surgeons are 
employed, and with your permission, Sir, I wish to push that point if I 
am in QiPer. . 

The Honourable 1Ir. A. O. Chatterjee: So far as those officers who are 
employed directly under the Government of India, I have no objection 
to the Honourable Member airing their grievances, but I do not think he 
will be in order to velltilate the grievances. of those ~ l  Assistant 
Surgeons who are employed under Provincial Governments . 

• 
Lleutenan'-Oolonel H • .i.. t. Gidney: I beg to disagree even here with 

"the Honourable Member. I s'ihmit, Sir, that since the Militau Assistant 
Surgeons belong to a Department for which the Direetor General, Indian 
"Medical ~  is dVectly responsible and smce this comes-under general 
-discussion to-day I bolieve I am in ~ when I referred to those MilitaJ.ll!l' 

JI 
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[Lieut .. Colonel H. A. J. Gidney.] 
Assistant Surgeons who are in civil employ. But, Sir, all that I desire 
i;: to obtain from the Honourable Member in charge of this Department an 
assurance that he will give this matter his sympathetic consideration. We 
have here the Director of Indian Medical Service as the head of a ~ 
ment which is known as the Indian 1iedical Department. Those 1iembers 
who are employed outside the- army,-they may be employed 
by the Central Research Institute or they may be employed 
in other civil capacities-are under the control of the Director 
General, Indian 1iedical Service, and it is in regard to these people that I 
am speaking. These officers are enlisted in the service from the middle 
class of the domiciled community. They undergo training for 4 or now 
for 5 years in well recognised medical institutions and are trained by the 
same class of professors---Indian Medical Service Officers---who train the 
Civil .Assistant Surgeons. They receive a diploma of equal licensing value 
to any medical degree in India. H they are not graduates,-I am not 
going to draw comparisons to their disfavour, because I opine it is not the 
degree that makes the man but it is the man who makes the degree,-
these men are now as good as any of the graduates of the Indian 1iedical 
Colleges. Some of these Assistant Surgeons, generally the more brilliant 
and experienced men, are appointed as Civil Surgeons in various provinces 
and so have come under Provincial con$rol, 1iedicine being a transferred 
subject. Now, Sir, these Assistant Surgeons perlorm the same duties as 
du their Civil Assistant Surgeon colleagdes who are similarly employed but 
strange to relate are in some provinces denied the same pay. How often 
have I not heard Honourable Members in this House declare that if an 
Indian does the same work as an Englishman he should be given the 
same pay. I ask this House to apply the same principle to these Military 
Assistant Surgeons of the domiciled community who are doing the same 
kind of work as their civil Indian colleagues but wha...sre being given a lower 
rate of pay. H the HonoW'8ble Member in charge of this Department will 
give me an assurance that he Will be kind enough to look into the matter 
and remedy what is really a crying need, I am sure he will earn the grati. 
tude of the' entire department, a department that has done much for 
India in the past and that is still doing much good for the country. 

Sir, the last matter that I wish to talk on is the Senior Women's 
Medical Service. I believe that, though it is not quite a Government 
department, it is largely subsiaized by Government, and I therefore think 
it comes within the purview of this general discVBsion. 

JIr. R. A •• Spence: May I know what this Senior Women's Medical 
Service is? 

Lieutenan\-Oolonel 11. A. 1. Gidney:' It is the opposite of tte Junior 
Women's Service. It is really a quasi-official department which is con-
trolled by a lady Chief Medical Officer. This service gets Jl. -large grant 
from Government and also depends for its maintenance on SUbscriptions from 
various Ir.dian sources. Sir, my criticisms on this department will not be 
destructive in character, because the work that is done by this noble body. 
of lady doctors is one that commands my unstinted admiration and 
praise as also the gratitude of India. But I have a. few criticisms to make 
8S to its constitution. Here is a service, ~  that is entirely financed 
by Indian SUbscriptions including one annually from the Government of 
India. Here IS a service, Sir, that is entirely devoted tQ giving female 
mMiclll relief in India. Here is "- service which I consider par l ll ~ 
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as one which should be recruited entirely in India and not as it is to-day 
e. service for such large employment of English lady doctors recruited in 
England. I do not wish to decry the splendid services of these English 
lady doctors; but I do think that the time has arrived when a serious move 
should be made to recruit this service entirely in India. It is all moonshine 
to tell me that we have not got the right type of Indian and Anglo-Indian 
lady doctors in India. The Colleges in India to-day are getting full of 
Indian and Anglo-Indian domiciled women who have taken to the study of 
medicine. And I consider that the time has come for the Director of this 
service to pay greater attention to recruitment for this service in India 
and to cease recruiting so largely from England. India is quite capable 
to-day of supplying its own medical needs, both army and civil, both male 
and female, and I consider that further recruitment in this service should 
be confined entirely to India and India only. 

The Honourable Mr. A. o. Oba\\erjee: Sir, the Honourable Member has 
raised several questions. He has discussed whether there should be one 
Director for all the Medical Services in India or whether there should be 
Go Director General ·of the Indian Medical Service and a Director of Medical 
Services. I think mv Honourable friend, Mr. Burdon, would be able 
to enlighten him on this point, and I will leave it to Mr. Burdon to answer 
Colonel Gidney in regard to this particular matter. Then, the Honour-
able gentleman passed on to the question of the abolition of the Public 
Health Commissioner. That matter is also under the consideration of the 
Government of India and it is not possible for me to say yet what would be 
the fill;'. decision. The third point which Colonel Gidney has referred to 
is the question of the registration of ~ I think I indicated to the 
Honourable gentleman, in answer to a question some time ago, that this 
was a provincial transferred question, and really the Government of India 
could not interfere unless he could bring it within the Devolution Rules as 
a central subject. If the Honourable gentleman, to whom I shall give' 
every opportunity of doing so, can convince me that this is a central subject, 
I shall be quite willing to go further into the matter. Then" Sir, he 
passed on to the question of the pay of Military Assistant Surgeons. So 
far as I could understand, he was comparing the pay which Military 
Assistant Surgeons received in the provinces with the pay of Civil Assistant 
Surgeons in the provinces. That, again, Sir, is a purely provincial subject, 
and I really do not feel that I am competent to answer on behalf of the 
provincial Governments. 'l'hen, Sir, he has spoken about the Women's 
Medical Service. This is a service which is controlled by a private Insti-
tution, to which it is true Government give certain aids. I shall bring 
to the notice of that Institution the remarks of my Honourable friend. 

Lleutenant-Oolonel H. A. 1. Gidney: Sir, I thank the Honourable 
Member for what he has just said, and beg to ask that Government will 
kindly interest themselves and inquire into the matter particularly so far 
as Assistant Surgeons in the United Provinces are concerned. 

Mr. E. Burdon (Army Secretary): Sir, I think my Honourable and gallant 
friend, Colonel Gidney, raised the queshl.on whether it would not be feasible 
to amalgamate the appointments of Director of Medical Services and Direc-
tor General of the Indian Medical Service. Well, I would like to ex- , 
plain that this point was, 60 fir as I know, specifically before Lord' 
Inchcape's Retrenchment Committee. It was raised by certain of the 
questions in the QuestJ."nnaire. And it is clear that the Retrenchment ComP 
mittee found it impossible to pursue the idea of securing an economy by 

• 2 • 
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[Mr. E. Burdon.] 
the means which my Honourable friend has indicated. Speaking on behalf 
of the Army Department, I can say that, from our point of view, it would 
l-e quite impracticable to allow the Director, ~ l Services, 
to sacrifice the amount of time which would be required if he were 
to discharge satisfactorily the duties of Director General of' the Indian 
~ l Service in addition to those which he is already required to carry 
out. The Director of ~ l Services is already very fully employed not 
only in supervising the ~ l Services of the Army but in constructive 
work and research work which aim at the maintenance of the highest pos:' 
sible standard of health amongst the troops, both British and Indian. There 
is one other point I should like to suggest to the House, namely, that it 
would be entirely inappropriate for the Director of ~ l Services, pri-
marily a military officer serving under the orders of the Commander-in-
Chief, to be concerned with the administration of the Civil Medical Ser-
vices and with general questions of public health. I think the House will 
recognise that it would -be quite unsuitable for the Director of Medical 
Services, an officer, as I say, directly under the orders of His Excellency 
the Commander-in-Chief, to correspond with Provincial Governments on 
general questions of that kind. 

Finally, the Director of Medical Services has hitherto nearly always 
been drawn from the Royal Army Medical Corps. I do not say that this 
arrangement will necessarily hold good for ever. It is possible that we 
may depart from it and recommendations to that effect, based upon certain 
proposals made by the Esher Committee, are actually under consideration. 
,At the same time, it is certain that the Director of Medical Services will 
still from time to time be an officer of the Royal Army Medical Corps-an 

• officer who need not necessarily have any knowledge of the problems of 
India except those which affect troops employed in India, and troops are 
employed under rather specialised conditions in India. That, I think, is a 
final and very convincing reason why it would be difficult, if not enti!ely 
impracticAble, to amalgamate the two appointments which have been 
mentioned. 

Dr. :Nand La!; Sir, I move: 
"·That the votable portion of the demand under Bub-head • Finance .Department, 

Pay of officers,' be reduced by Rs. 100." 

Bir, I want to invite the attention of the House specially to one point and 
that point alone has prompted me to offer this amendment. You will be 
pleased to see on page 130 of the R ~ of the Indian Retrenchment Com-
mittee that the expenditure on the Finance Department in 1913-14 was 
:Hs. 4,10,200; in 1!;)21-22, in the shape 9f revised estimates; it rose to 
Rs. 6,74,500; and again it rose in 1922-23, in the form of budget estimates 
to Rs. 6,91,200. Now, the recommendation which has been made and 
which is embodied in this Report, is that •• this Department 
has already effected a reduction of Rs. 3,500 to meet the cut 
made by the Legislative Assembly a.nd of Rs. 57,600 by the abolition of a. 
post of Joint. Secretary and by the ame.w.amation of two branches and 
by other economies, or in s11 Rs. 92,600,-allowing for further reductions in 
~  number 6f ~  which it msy be possib}e to IJ;lake." ~  I pa';1se 
'for s moment and lDVlte the Honourable the FlDance Member kindly to give 
serious consideration to the suggestion which I am going to offer before 
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this House,' that these peons may not be dismissed and that' instead of 
these peons the post of some other officer, whose salary may be sufficient 
to cover the salaries of a number of these poor olerks and peons, should 
be abolished. I, with due deference, disagree with this particular 
recommendation of the learned Committee jf it really suggests the dis-
missal of peons. Had I the time, I would have tried to point out that 
many thousands of rupees more could be retrenched and I cannot see any 
reason why these poor peons are going to be victimised. With this brief 
suggestion, I submit that the Honourable the Finance Member will kindly, 
see his way to save ~ poor men, namely, the peons. 

The Honourable Sir Basil BlackeU: Sir, the difficulties of an ~ 
mist are great. Dr. Nand Lal has objected to the effecting of economy by 
the dismissal 01 peons. He suggests 'that it might be effected in other 
ways. But I would ask, .. What is the purpose for which the House votes 
Government money to spend upon the Finance Department?" It ill that 
the Finance Department may do a certain amount of work. For that pur-
pose it requires a certain staff and that staff requires a certain number of, 
among other persons, peons. If the staff which 'is employed in doing a 
certain amount of work can do with less peons, is that a matter to which 
we should object? I do not think it is really llecessary very seriously to 
deal with .this proposal. Peons are not dismissed for the amusement of 
turning them out of work and peons are not· employed simply for the 
purpose of their getting salaries. They are employed if they are needed 
and they are not employed if they are not needed. Surely the only crite-
rion tttat we should .use there is, what is the minimum number 'with which 
we can get through a certain amount of work. 

Kr. E. Ahmed: I do not think, Sir, this question has been sufficiently 
understood. The amendment is: . 

.. That the votable portion of the demand nnder sub·head • Finance Department, 
Pay of Officers,' be reduced by Rs. 100." . 

I find they are, Sir, on page 44 all in italics. We cannot touch them because 
they are untouchable. It is not the sense of this House to take away 
their peons but to seal them with the robe of red-tapeism. The question 
i, not whether Rs. 100 is not actually Rs. 99 plu/J Re. 1 but it is the expres-
sion of this House that they disapprove of the intelligence th,at has been 
applied hitherto 8S 'far as the Finance Department is concerned ,and there-
fore Rs. 100 is to be taken away from the officers' pay-not of untouchables 
but of touchables. They have got some officers in'their office that can be 
touched. If Rs. 100 is taken away from their salary just to show our 
disapproval of the action of the intelligent members of untouchables, they 
will be more intelligent and will try their utmost to realise the situation 

~ they thought they would be more independent without ~  1 sup-
pose then our purpose will be served, 8I).d that is why, Sir, we want that 
Rs. 100 should be reduced. 

Kr. President: The question is that that reduction* be made. 
The motion was negatived. 
1Ir. B. If. Jliara (Orissa Division: Non-Muhammadan): I think 

the Honourable Sir SivaswamJ' Aiyar is going to move 8 general reduction. 
I shall speak on that reduction . . 

• .. That the Totable port:ton of the demand under BUb-bead Finance Departme1ft, 
Pay of Officers (pale 44) be reduced by Rs. 100." . 

• 
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Kr. :1'. M • .Joshi (Nominated: Labour Interests): May I move my 
small amendment of reduction of Re. 1 in the Industries Department, of 
which I said yesterday that I had put in the word .. Home " ~  .. Indus-
tries" by mistake? It is No. 267. In moving my motion,· Sir, I want to 
draw the attention of the House to one of the recommendations of the 
lnChcape Committee. It is given on page 132. The Inchcape Committee 
say as follows regarding the Labour Bureau: 

.. We consider that the work done by t.he Industrial Intelligence Section and the 
Labour Bureau could be discontinued 'Without serious inconvenience. It is represented 
that a certain amount of labour and other legislation is pending in the immediate 
future, but this could, in our opinion, be more appropriately arranged for by placing 
an officer temporarily on special duty than by making permanent additions to the estab-
lishment." 

Thus, Sir, the Retrenchment Committee suggest to the Government of 
India to abolish the Labour Bureau of the Government of India. Sir, the 
Retrenchment Committee consisted of eminent men but that Committee 
had one defect, namely, it consisted mostly of business people and as 
business people . . . . 

,. Kr. B.. A. Spence: ~ that a defect? 

1Ir. :1'. M . .Joshi: ... there was not much love lost between them-
selves and labour as well as between themselves and the Department of 
Government which concerns itself with labour. Therefore, the sugges-
tion that they have made is natural. But at the same time the CHouse 
must remember that it does not consist mostly of' business people and it 
ought not to consist mostly of business people. The House represents 
the country and as such the House has also a duty to represent labour 
interests. Sir, at present the Government of India is not spending a large 
sum of money on its Labour Bureau. There are only two large appoint-
ments that I see here, a Controller of Labour whose salary is Rs. 1,500 
and an Adviser to the Labour Bureau on a much smaller salary. Sir, 
the gentleman who occupies the post of Controller of Labour Bureau is 
known to this House. The House knows very well my friend 
Mr. Clow. They have seen his ability and I can assure the House 
that his sympathies 10r the interests of labour are also as well known. 
Sir, it is mistake that the Government of India should tbink of abolishing 
this office if they are thinking of doing so. But I would like the House 
to express its opinion against its abolition if Government thinks of abolish-
ing that office. Questions regarding labour will arise every now 
and then. You are not going to get rid of the labour problem, especially 
so as the House wants the country to develop industrially very fast. If 
the country develops very fast industrially the industrial development will 
bring in its train certain evils which you cannot avoid and which the world 
has not avoided. Therefore, it will be a great mistake. if the Govern-
ment of India ever think of abolishing its Labour Bureau. It IS abso-
lutely necessary that the conditions of life and work of labour should be 
studied by the Government of India. 

B.ao Bahadur T. Rangacbariar: (Madras City: 
Urban): And the people. ~ 

Non-Muhammadan 

• • .. That t·he ~  for Pay of establishment under. lub!head IndUltries Depart.-
ment be reduced by Be. 1. to 
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Ill. lI. II. oJOIhi: Sir, there is another appointment in that Bureau-
the Adviser to Labour Bureau. Unfortunately I do not see any am:.unt 
placed against that head in this year's Budget. I do not know whether 
the Government of India even before the Retrenchment Committee was 
appointed, have decided to abolish that post, and if the Government of 
India have done it, it is a great pity and I want the House to tell the 
Government of India that they have made a great mistake in abolishing 
that post. Sir, that post was held by a lady, Miss Broughton, whose 
sympathies towards labour were also very great. She had done very· 
valuable work in studying the conditions of life and work of the women 
workers in India, and, Sir, I was hoping thst the Governtnent of India 
would very soon undertake legislation prohibiting the employment of 
women and providiJ?g benefits for women working in factories. As a 
matter of fact I have given notice of a Resolution to that effect, but un-
fortunately if the Government of India decide to abolish that post, there 
is hardly much hope for me. I therefore feel that even if the G2vem-
ment had decided to abolish that post they will reconsider that decision 
and restore that post. It is absolutely necessary that the country should 
not neglect the labour problem. Ii they neglect it to-day I think the 
oountry will have to be sorry afterwards. I therefore move my amendment 
that the amount for the Indus!ries Department be reduced by Re. 1. 

Ill. oJamnadas Dwarkadas (Bombay City: Non-Muhammadan' Urban): 
While) have my differences with Mr. Joshi on many points I am glad to 
lIay that on this occasion I endorse every word that he has said with 
regard to the Labour Bureau. It is already in the air, perhaps encouraged 
by the reports appearing in irresponsible newspapers, that this House as 
it does Dot consist properly of representatives of labour does not do justice 
to the requirements of the labour population. I do not for a moment 
admit that we are guilty m that direction. I hold that this House in 
spite of the fact that we have no direct labour representation in the 
Assembly itself has gone a great way to legislate for the benefit of 4Ihe 
labour in this country. But I do hold that the step that we are about 
to take if we were to recommend to Government that the recommenda-
tion of the Retrenchment Committee in this direction should be accepted-
that step will land us in considerable difficulties with !aoour. We shall 
be rightly misunderstood by the labour population of this country. We 
shall be rightly told that we neglect the demand that labour has on us for 
considering its requiJ:ements in this country. I hold that there is no 
reason \;'hatsoever to do away with this Department which has shown 
that it is capable of doing excellent work. All of us who had ~ occa-
sion to hear Mr. Clow and to know something of hip work connected with 
the Labour Bureau will bear testimony to the usefulness of his contribu-
tion to the work of the Industries Department. We are keen and rightly 
keen on seeing this country placed on the path of rapid industrial develop-
ment, but we should be making a mistake if we blinded ourselves to the 
evils that will inevitably accompany the rapid industrial development of 
this country. Therefore, a Bureau like the Labour Bureau is extremely 
necessary for enabling us to minimise those evils, to avoid the mistakes 
which have been made in other parts of the world and to avoid the dangers 
which have accompanied indflstrial development in other countries. I 
hope therefore that the Government will not in this respeQt countenance 
the recommendation made by the Inchcape Committee but will continua 
to allow the Labour Bureau to carry on its useful activities. 
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. Bao Bahadur T. ~  May I make a ~  I 
fail to see why this Labour Bureau should not be amalgamated WIth the 
Central Bureau of Information. (Laughter) .. I see some Honourable 
Member laughing at it, but I do ~ that there is a lot ~ ~  
Instead of each Department having Its own Bureau I think that if we 

" have a Central Bureau of Information in which all Departments can come 
together it will conduce to economy and it will conduce to speedy disposal 
of work. I do think that instead of abolishing the Labour Bureau steps 
should be taken to amalgamate it with the Central Bureau of Information. 

The Honourable Mr. O. A. Innes (Commerce and Industries Memoer): 
I· do not think that Mr.- Rangachariar has quite appreciated the work 
which the Labour Bureau does. The Labour Bureau exists for the pur-
pose of collecting, collating and studying information regarding labour 
questions throughout India. We collect ~  ~  such 
matters as strikes, the reasons for strikes, how they were dealt with, the 
work!ng of the Factory Act and so on.. This information is continuously 
being collected and is continuously being studied and I think that every 
one in this House 'w1l1 recognise that in these latter days it is very neces-
sary that the process should be carried on. I am, however, in a difficulty 
in dealing with Mr. Joshi's motion, for as the House kno,":s, the whole 
of the future of the Departments of the Government of IndIa and of the 
staff to lle attached to the ~  as reorganised is now under con-
sideration. All I can say at the present moment is that we realise the 
importance of the issues raised by my Honourable friend Mr. JoBhi and 
that we will take those issues into very serious consideration when we 
finally rearrange these Departments. 

Mr ••• K. Joshi: I withdraw my amendment. 
The amendment was, by leave of the Assembly, withdrawn. 

Statutory authority for maintenance of Standing Army. 
• Mr. P. P. Ginwala (Burma: Non-European): I move: 

'" That the demand under sub-head .. Army Department' be reduced by Rs. 100." 

I may remind the House that last year a similar reduction was moved and 
carried by the House by a very large majority in which you will find tnat 
practically every non-official, European or Indilm; Member of this House 
with the exception of three Indian non-official Members- voted in favour 
of the motion for reduction. That motion was oo.rried mainly on two 
grounds, first of all, on the ground of excessive military expenditure. I 
believe my Honourable friend Sir Montagu Webb made a very powerful 
speech condemning the extravagance of the military expenditure on that 
occasion. The other ground was that this House was unwilling to vote 
any money to the Government unless the military expenditure was made 
votable. Since then the position has developed a bit against the Gov-
ernment if I may !!,o put it, though these two complaints still remain 10 
a very large extent. Last September I put a question to the Army 
Department as to what statutory authority existed for the maintenance 
of an army in India in times of peace. A reply was given to me on 
the 15th J anua.ry this year to that questiQIl in which it was stated that 
there were certain sjiatutes upon which they relied. I am satisfied that 
by a bona fode mistake they had forgotten to mgntion that all those 
tfliatlMs had been repealed. I repeated the questiori' on a subsequent 
date and I got a definite reply from the Government that ~  was no 
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statutory authority for the maintenance of an army in India. Questioned 
further as to what other authority they had, they said they depended 
upon the ~ ~  powers of the Crown for the, maintenance of an army. 
1 venture to submit to this House that this is not an academic question 
as some Honourable Members may seeUl- to think. It is a very serious 
question to my mind. This inherent; power of the Crown 80 far as the 
'constitutional law of England is concerned is for practical purposes a 
myth. If anybody tried to suggest in Great Britain 'that under the 
inherent power of the Crown it was possible for the Crown to maintain 
an army, he would run the risk of being beheaded. The Crown had that 
power at one time but that power has beentu-en away long since and 
for two hundred years or more at any rat&·in England this inherent power 
of the Crown has never been exercised for the inaintenance of an Army. 
But the argument may be advanced by the Government, as no doubt it 
will be advanced, that in England by statutory enactments that power 
has been curtailed but that the Crown may still exercise, the power out-
side ~ Britain. I deny that there is any such ~  for that pro-
position. I see the Honourable the Law Member has got some books on 
constitutional law from which he will no doubt read later on but I do' 
not think I shall trouble the House with reading any authority on that 
subject. I shall be satisfied if the Honourable the Law Member is able 
tv convince. the House that in any Colony the Crown has attempted .. 0 
maintain a Standing Anny at the expense of the colony,-which is tba 
point--under the inherent powers of the Crown. There would have been 

, a ~  in the Colonies if the Crown had attempted to do that. The, 
Crown may have maintained in the past an Army under the legal authority 
of an Act of Parliament in the colonies for garrisoning ihe Colonies but 
it was Parliament who voted the money. They never attempted at any 
time to maintain a Standing Army in" any of the Colonies for whicb the 
Colonies themselves paid. If the Honourable tlie Law Member attempts 

. t;) meet this objection he must bear these .two things in mind, that the 
Crown maintained an Army under this inherent power in the Colonies 
and that the Colonies were made to pay for the' Army. Now even looking 
at. the past history of legislation in this country, you would find that the 
Crown never attempted to do that even in India. The Army was main-
tained under an Act of Parliament by the Crown in, India so far at any 
rate as the East India Company was concerned and 80 far a8 that army 
was transferred by the East India Company to. the Crown and an ~  
provision had to be made in the Government of India _\ct, 1858, creating 
~ charge upDn the revenues of India in respect of the Army tha.t was 
then transferred. But even if that did apply, apart from the fact 
that that has been repealed only to the extent to which the anny could 
be maintained by the East India Company, it will not apply to any 
extension of the Army or increase in the strength Df the Army. Anyhow 
that prDvision has been repealed. 'l'Iie Government of India Act, 1858, 
especially the provisions of that Act relating to. this have,been expressly 
repealed and in fact the GDvernment have admitted that there is no 
statutory authDrity. So I do. not think it is necessary for me to labour 
that point. 

NDW, I maintain, Sir, that.the Government of India does not do itself 
any credit by maintaining an army in this fashion. It helps itself to thE' 
revenues of India ~ making military expenditure non-votaltle bui it gOOll 
!urther. It establishes an army wholly without any legal authority. It 
111 an illegal position, and it will be mucb truer to call this de,!'potism, which 
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i, sometimes described as a benevolent despotism, a military despotism 
qom the constitutional point of view. I do not mean it in any other 
-sense. When they have got no authority to maintain the Army, they 
do maintain an Army and they Wn"n to the revenues of India for the pur-
pose of paying an Army illegally maintained by them. Now, take the 
logical consequence of this maintenance of the Army in India with regard 
to the constitution of England itself. It simply means this that the Crown 
"can maintain a very large Army in India, if it chose, which it can employ 
.anywhere else, even against the British people themselves. It is repugnart 
to British notions altogether that the Crown should have either direct or 
.indirect power to maintain a Standing Army without the express authority 
of Parliament. I am not raising any technical objections whatsoever, I 
may assure the House. But what I suggest to the Government of India 
i", this, that instead of taking their stand on such shado:wy right as the 
inherent power of the Crown, it would be doing the right thing not only 
Hom its point of view, but of every element in and outside this House if 
it. took steps to regularise this position. It can do it in two different ways. 
Last year we claimed that it was in the discretion of the Governor General 
!f;o treat military expenditure as votable, if he liked. The Government 
were advised by their Law Officers to the contrary and we see what good 
use they have made of th{J.t advice. 1iany items which were formerly votable 
hl\ve now become non-votable ... 

The Honourable Sir Kalcolm. Halley: And vice versa. 
,. 

JIr. P. P. Ginwala: True, Sir, but the process has begun and I do not 
~  where it will stop. I do not say that what they are doing is illegal. 
But I would point out to the House that there is a very serious risk of 
"the scope of non-votable items being extended, if we do not safeguard 
-ourselves. Secondly, they have got the usual method which they have 
in their own country to have a statute passed by this Assembly every year 
-authorising them to maintain the Army at a particular strength; that 
would legalise the whole situation. I am willing to believe they will not 
'easily adopt that course, because they unnecessarily suppose that we shall 
not be willing to allow them to maintain the Army at. the strength at 
;which they wish to maintain it. The sooner they disabuse themselves 
vf this, the better it would be for their relations with this House. What 
we want them to do is to lay their cards on the t"able properly, and I 
have no hesitation in saying that this House would do everything that 

'they reasonably require for the maintenance of an Army for the defence 
of India. I do not wish to take too much of the time of the House by 
dwelling too long on the constitutional aspect of the question. I will 
put it to the Government merely from the practical point of view. They 
will not be able to convince anybody, even if the Law 1iember cited hun-
dred autho:-i.ties, that such a thing as the inherent power of the Crown 
exists. The man in the street will not be able to follow that at all, and 
it is his money that you are spending. You have got to satisfy him that 
what you are dQing is legal, that it is right and" that it is based on some 
-authority. You may cite, as I say, hundreds of books, but that will riot 
carry the slightest conviction. Wbat woul:l convince the people of this 
'country of your bona' fides in this respect is to come boldly to this House 
-every year asking for an Army Act or to make the·' 1iilitary expenditure 
'Votable. Sir, I move my amendment. 
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Mr. President: Amendment moved: 
" That the demand under sub·head ' Army Department' be reduced by Rs. 100." 

If I allow the Honourable Member to move and the debat-e subsequently 
t(, proceed on the lines of the constitutional argument which he has pre-
sonted, I think I should add that I do not want thereby a precedent to be 
created. On the whole I think it would have been better to raise a 
large issue like this on the motion that the Finance BiU be considerea 
rather than on the Army vote, but as it is technically in order, I have 
aJcepted it, though ,,,ith that warning. 

Sir Montagu Webb (Bombay: European); Sir, I spoke last year i:l 
support of ..\Ir. Ginwala's motion to reduce the Army expenditure, which 
I considered was a danger, and a grave danger to the finances of this 
country, ... 

Mr. President: Is the Honourable l\lember going to discuss thf' issue 
raised? 

Sir Montagu Webb: No, Sir. 

Mr. President: Then for the purposes of orderly debate, I think we 
will exhaust that first. 

Lieut.-Colonel H. A. J. Gidney: Sir, I do not intend to emulate my 
Honourable friend, l\lr. Ginwala, in questioning the constitution or the 
right ot the Government to maintain an Army in India. I desire ,0 
confine my remarks to the military medical department of the Army. 

Mr. President: Perhaps the Honourable Member did not hear what 
t said to Sir l\Iontagu \V ebb. I think we had better exhaust the suLject 
raised by Mr. Ginwala's speech, and if other Honourable Members do not 
wish to speak on that now I shall call upon the Law l\lember. 

Dr. H. S. Gour: Sir I wish to contribute a few words to the constitutiollal 
question raised by the Honourable I1lover of this amendment. Honour-
able Members will know that under constitutional law the Sovereign 
was at one time ideally the centre of all power, but as the constitution 
developed, sovereignty became divisible and sovereign rightf> were gradually 
transferred to the people. That is the genesis of the British Parliament. 
The sovereign rights have been practically all transfern;ci to the British 
Parliament. Therefore though the King of England, remains the fountain 
head of honour and perhaps of mercy, all the constitutional power of the 
Ring of England is transferred to and vested. in the british Parliament. 
'l'hat is also the position us regards the Colonies. The sovereign power 
has been transferred by the variu\ls Acts constituting the constitutional 
Acts of the various Dominions. In India up to the pt:ssing of the H.efornls 
Act \\'e had the Sl'mblancl' of a constitution, hut even that constitution 
had laid dO\\'n a vcry salutary principle, now embodied in section 21 of the 
Government of India Act. It laid down that; 

" Subject to the provisions of this Act and rules made thereun1ier the expenditure 
(,f the revenues of India both in British India. and elsewhere IIhall be ~  
control of the Spcretary of State ~ Council, and no grant or appropnatli'lii'tJf'· any 
part of those revenues or of any ot h,'r property coming into the possession of the 
Secretarv of ~  in Council hy \'irllle of the Governnwnt of I ~  Act shall be 
made without the cOllcur1ence of a majority of votes at a meeting of the Council of 
India. " 
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All the revenues of India are therefore directly under the control of 

the Secretary of State and no grant or appropriation of those revenues can 
be made except in the manner and to the extent provided by this Statute. 
The question therefore arises, are the revenues of India for the mainten-
ance of the Army in this country diverted in accordance with the provisions 
of section 21 of ,the Government of India Act? That, I submit, is the short 
questiop. When Mr. Ginwala interpellated the Government, the position of 
the Government was that the Army in India is maintained under the 
inherent power of the Crown, and that there is nothing in the Government 
of India Act to prevent the revenues of India being utilised for the purpose 
of maintaining such an Anny. The latter argument is met by reference to 
section 21 of the Government of India Act to which I have adverted. 
There remains the question about the inherent power of the. C,rown. I 
have already submitted to Honourable Members that the moment the 
sovereignty becomes merged into a Parliamentary Statute and a ~ 
stitution is granted to a colony or to a country, pro tanto the inherent 
powers of the Crown are affected and modified and, so far· l;!.S the Statute 
now known as the Government of India Act lays down a certain mode und 
manner iIi which the revenues of India shall be applied, the powers of t,he 
Crown are limited; otherwise, there would be a repugnancy between the 
constitution granted by Parliament and the inherent rights of sovereignty, 
and I therefore submit that it is not right to claim that the /D:my in India 
h maintained under the inherent power of the Crown. The position, there-
fore, is reduced to this. We have to pay the major portion of our r'evenues 
for the maintenance of the Army in India. There is no statutory authority 
for the payment of the Army in this country; the inherent power of the 
Crown cannot be invoked in support. of its maintenance; the position, 

- therefore, is that constitutionally this expenditure is being incurred upon 
Il purpose not justifiable by law. What is then thy remedy? The obvious 
remedy suggested by Mr. Ginwala is that there' should be an Annual 
Army Act enacted in this country as it is enacted in England, which pro-
vides for the maintenance and pay of the Army in the United Kingdom. 
That Annual Army Act is subject to the annual vote of the House of 
Commons, and, if a similar Army Act is enacted in this country, it must 
be brought to this House and be subject to its vote. 

The other position raised by my friend, Mr. Ginwala, is, with all deference 
to him, untenable. He said that the other alternative open to the Gov-
ernment was to ·make Army expenditure vota1>le and thereby circumvent 

, the legal difficulty which he has enunciated; but I do -- not see, Sir, how 
by transferring the Army 'vote from the non-voted to the voted portion of 
the Budget, the legal objection would be surmounted. I therefore subIllit 
that the Government should, in order to legalise the Army in India, take . 
legislativf3 measures and bring an enactment annuallv for the acceptance of 
this House. That seems to be the constitutional position. 

I understand, Sir, that. the question as regards the excessive military 
burden from which this country suffers is not to be discussed at this junc-
ture, and, therefore, what I have to say on that question I shall shy later 

-on. 
Sir P.S. Sivaswamy Aiyer: Is there ltD-ything forbidding military ex-

penditure? -
Dr. B. S: Gaur: The Honourable Sir Sivaswamv·Aiver has asked me a 

question. and I . . 
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Mr. President: Order, order. The Honourable Mian Sir Muhammad 
:Shafi .. 

The Honourable Dr. Mian Sir Muhammad. Shaft (Law Member): Sir, 
on the motion now before the House my Honourable and learned 

IF.H. friend Mr. Ginwala has raised. the question of authority for 
the maintenance of a Standing Army in India. I have no doubt that my 
Honourable friend has thought it necessary to raise this question again 
at this stage by reason of the answer which was given to him at a previous 
meeting of this Assembly, according to which answer there was no statutory 
authority in the Government of India Act for the maintenance of such an 
Army, and the inherent power of the Crown was invoked in support of such 
~  I am prepared to admit that the answer then given to my 

.Honourable friend was not quite correct. 
Rao Bahadur T. Rangachariar (and others). Who gave that answer? . 
The Honourable Dr. Mian Sir Muhammad Shaft: 'l'here is statutory 

.power in the Government of India Act itself for the maintenance of a 
Standing Army in India, and I now proceed to make that position clear. 
If Honourable Members will turn to section 1 of the Government of India 
Act, they will find that this iii what the section enacts: 

" The territorIes for the time being vested in His Majesty in India are governed by 
.and in the name of His Majesty the King Emperor of India and all rights which, if 
the Government I)f India Act, 1858, had not been passed, might have been exercised 
by the East India. Company in relation to any territory, may be exercised by and in 
the name of His Majesty as rights incidental to the Government of India." 

Now, Honourable Members will notice that according to the express 
~  embodied in this section, all rights .. possessed by the East India 
Company prior to the enactment of the 1858 Act, referred to in this section, 
may now be exercised. by the Crown or the Government of India. My 
Honourable friend, Mr. Ginwala, has himself admitted to-day that the 
East India Company had authority to maintain an Army in India, and 
he pointecl. out that the authority empowering the East India Company to 
maintain. an Army was derived from an Act of Parliament;. I see my 
Honourable and learned friend Mr. Rangachariar shake his head. Let 
me invite his attention to what is known as the Indian Mutiny Act, George 
II Chapter IX .. An Act to punish mutiny and desertion of officers and 
soldiers in the service of the United Company of Merchants of England 
trading to the East Indies." The language of that enactment is some-
what of the old type; but my Honourable friend will find that Parliament 
in this enactment recognised the right of the East India Company to 
maintain an Army in thir, country .... 

Rao Bahadur T. Rangachariar: Conferre;d it. 
The Honourable Dr. Mian Sir Muhammad Shaft: -Recogni8ed, I said-

and went on to make provisions for couTts-martial and other matters-
-expressly ~  there was no question of conferment-recognised l~ 
right of the East India Company to maintain an Army in Illdia. As a 
matter of fact prior to the enactment of this statute, the East India 
Company actually did maintain an army in India; this Act recognised the 
right of the East India Company to do so and went on to make ~  
for the administration of military affairs and of the army in this country. 
'That right of the East India ~  was again recognised in the Act of 
1833; and in 1858 when the administration- of the affairs Qf this country 
was taken over by· the Crown from the East India Company, you will 
:find that in the Act of 1858 provisions were expressly embodied for the 
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transfer to the Crown not only of the civil but also of the military adminis-
tration. (Mr. N. AI. Samarth: "Existing establishments. ") It was 
unnecessary at that time to make the provision embodied in those sections 
because the administration of India was being transferred from the East 
India Company to the Crown 

Mr. P. P. Ginwala: What happened to the inherent power of the Crown 
in 1858? . 

The Honourable Dr. Jlian Sir Muhammad Shafl: Let me make the posi-
tion clear. There was no question at that time of the inherent power 
of the Crown, and so far as this part of my argument is concerned, there 
ii for my purpose no question of the inherent power of the Crown now. 
I am not dealing with the extent of the inherent power of .the Crown in this 
part of my argument. What I am emphasising is this, that Parliament, 
having by a statute recognised the right of the East India Company to 
maintain an army in India and having subsequently in the Act of 1833 
repeated the recognition of that right, when the administration of the 
affairs of this country, civil and military, were taken over, or in other words 
were transferred from the East India Company to the Crown, in 1858, it 
became necessary to make those specific provisions for the transfer to the 
Crown not only of the civil but also of the military administration of 
the country from the East India Company. But the military administration 
of the country, having once been transferred under that statute to the 
Crown and having become vested in the Crown from that date onwards, 
'there was no necessity to repeat these sections now in the Act of 1919. All 
that was necessary to lay ~  and to em\lOdy was that the rights -which 
the East India Company possessed before the enactment of the statute of 
1858 should now be exerciseable by the Crown. Section 1 of the Govern-
ment of India Act clearly lays that down and all rights exerciseable by 
the East India Company before the transfer of the administrt\tion from 
the hands of the East India Company to the Crown can now be exercised 
by the Crown. The words are " and all rights which if the Government 
of India Act, 1858, had not been passed, might have been exercised by 
the East India Company in relation to any territories may be exercised by 
and in the name of His Majesty as rights incidental to the Government of 
India." It is clear, therefore, that there is a statutory power-no question 
of the inherent right of the Crown-a statutory power conferred upon 
His Majesty to exercise all rights which were exerciseable by the East 
India Company in respect of any territories, and those rights can be exercised 
now. 

Now, I ask the Honourable Members to turn their attention for a moment 
to section 20 of the Act, sub-section (1). According to this sub-section, 
.. the revenues of India shall be received for and in the name of His 
Majesty and shall, subject to the provisions of this Act, be applied for 
the purposes of the government "-not with a capital G but with a small 
g,-" of India." Now defence of India against foreign invasion or against 
an insurrection in the country is part and parcel of the duties connected 
with the Government of India and is one of the duties cast upon Govern-
ment. It is clear, therefore, that under section 20, the revenues of India 
may be applied for maintaining an army 'lor the defence of India and 
also for ~  down any rebellion that may occur in the country itself, 
'for armies cannot be improvised in a day. It is indeed obvious 
that one of the essential duties which the Government has to 
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perform is to be prepared to defend the country against foreign invasion, 
and that cannot be, done unless Government maintains an army. And_ 
if you compare the language of this sub-section with the language em-
bodied in section 22 of the Government of India Act, the point will become 
still more clear. This is how section 22 runs: 

"Except for preventing or repelling actual invasion of His Majesty's Indian 
possessions or under other sudden and urgent necessity, the revenues of India shall 
::lot, without the consent of both Houses of Parliament, be applicable to defraying 
the expenses of ~  military operations carried on beyond the external frontiers of 
those possessions by His Majesty's forces, be charged upon those revenues." 

A careful examination of section 22 makes it perfectly clear to any 
reasonable mind that this section embodies a prohibition that the revenues 
of India shall not be spent upon any military expedition beyond the 
frontiers of India unless that military expedition is rendered necessary for 
preventing or repelling actual invasion of His Majesty's Indian possessions. 
It follows, therefore, I submit necessarily, that the revenues of India' 
may be spent upon any military expedition necessitated for preventing or 
repelling actual invasion of His Majesty's Indian possessions and that 
these revenues may be spent upon military forces maintained for that 
purpose. It is clear, therefore, that section 22 justifies the maintenance 
of a Standing Army in India in order to prevent or repel actual invasion of 
His Majesty's Indian possessions and that the revenues of India may 
legitimately ~  spent on the maintenance of such army. 

Again, Sir, it is because that is the position laid down in this Statute. 
that certain other provisions have been enacted in the-Government of 
India AM. Let me invite the attention of the House to section 36, clause-
4: According to section 36, clause (4) (this section refers to the 
constitution of the Executive Council): 

"If any Member of the Council (other than the Commander-in-Chief for the tim& 
being of His Majesty's forces in India) is at the time of his appointment in the 
military service ':If the Crown, he shall not, during his continuance in office as such 
member, hold any military command or be employed in actual military duties." 

Then,- according to section 37: 
.. If the Commander-in-Ohief for the time being of His, Majesty's forces in India 

is a Member of the Governor General's Executive Council, he shall, subject to tha 
provisions of this Act, have rank and precedence in the Council next after the GovernoJ:. 
General." 

It will be clear from these provisions that, because there is statutory 
authority, as I have contended, for the maintenance of an Army in India, 
it is therefore necessary to have a ~  of that Army in 
this country and the Commander-in-Chief occupIes as a member of the 
Government of India a certain position in the Executive Council which is 
described in section 36. If, among the Members of the Executive Council 
there should be one who holds a military position in the Army in India, 
maintained under the statutory authority referred to, then he will not, 
while he IS 1. Member of the Executive Council, hold any command in the 
Army itself. Again, when we tum to section 44, what do we find? This 
is what that section contains: 

" The Governor General in Council may not, without the express order of the 
Secretary of State in Council, in any case (except where hostilities have been actually 
commenced, or preparations for the cllmmencement of hostilitills have been actually 
made against tho British ~  in I ~  or ~ ~  al!Y ~  or. state dependent 
thereon, or again.t any prmce or state whose. terrItorIeS .Hls ,MaJesty IS bound b;r ~  
~l  treaty to deflmd or g:uarantee), e,Ither l ~  war or ll l ~ hostllitlell 
or enter into any treaty flbr makmg war agamst any prmce or state III India, or enter-
into any treaty for ~  the posRessions of any I!llM prince or state." 
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.Now, this spction again clearly contemplates the maintenance of an Army, 
the expenrliture on which, as I have ,already observed, is a charge on the 
revenueli of India, because otherwise this particular section would be entirely 
mpaningless. Declaration of War in certain circumstances by the Governor 
General in Council presupposes the existence of an Army which he will 
Plake use J£ immediately on a Declaration of War and the whole scheme 
of the various provisions embodied in the Government of India Act, cog-
nate to the matter with which we are now dealing, clearly indicates the 
correctness of the contention which I have submitted to the House, based 
ou section 1 of the Government of India Act, that is to say, the. authority 
of the Crown to maintain an Army in India and the revenues of India being 
·chargeable for the expenses of that Army is well established by statute, 
otherwise all these various provisions to which I have invited attention 
would be meaningless. 

Then, ii you turn to section 65 (1) (d), the Indian Legislature has power 
to make Jaws: 

.. for the Government officers, soldiers (airmen) and followers in His MajestY'8 
.Indian forces, wherever they are serving, in so far as they are not subject to the Army 
Act (or the Air :Force Act)." 

'That provision again clearly shows the existence of an Army 'in India and the 
power of the Indian Legislature to enact laws for certain purposes which 
govern the coldiElf"S employed in that Army. Again, according to section 67 
(2)(0): ' 

.. It shall not be lawful, without the previous sanction of the Governor G.eneral, 
to introduce at any meeting of either Chamber of the Indian Legislature any measure 
affecting-

* * * * 
(c) the discipline or maintenance of any part of His 'Majesty's military, naval or 

·air forces", 

'thus excluding the jurisdiction of this House and of the other House in 
ilonnection wit!l certain matters connected with the military forces in this 
·country. 

Then we come to section 95. This is what that section enacts: 
.. The Secretary of State in Council" with the concurrence of a majority of votes 

at a meeting of the Council. of India, may make rules for distributing between the 
several authorities in India the power of making appointment!! to and promotions in 

• military offices under the Crown in India, and may reinstatd military officers and 
servants suspended or removed by any of those authorities." 

Here agai.., -;:he House will notice that this particular provision in the Act 
l ~  the maintenance of an army in India and the appointment as 

officers of i-hat army by any authority to whom such power of appointment 
may be delegated by the Secretary of State in Council. 

Again ill section 96·A: 
." Notwithstanding .anything in _ any other enactment, the Governor General in 

'Council, with the approval"of the Secretary of ~  in Council, may, by notification, 
-declare that, subj ect to any conditions or restrictions prescribed in the notification, any 
named ruler or ~  of any state in India shall be eligible for appointment to any 
-civil or military office under -the Crown to which a native 'of British India may be 
;appointed " 
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and so on. Provision is thus made for appointment not only of British 
subjects but even of Rulers of Indian States or of subjects of Indian States 
to military. eppointments in India. 

The whole scheme of the Act, therefore, clearly shows that the right 
to maintain an army in India just as it existed in the days of the old 
East India C'0m:pmy, is recognised by section 1 of the Government of India 
Act and that right is vested in His Majesty the King Emperor. The 
rpvenues \ f India may be properly made use of according to section 20 in 
the. maintenance of that army, various provisions are made showing 
that a Com'Dander-in-Chief for the Indian forces and various other officers 
for the In,Han army may be' appointed in this manner and that the Indian 
Legislature is empowered to pass certain laws to which even soldiers of 
His ~  Army in India will be subject, express provision is made 
excluding cprillil! matters from the jurisdiction of the Indian Legislature 
and other cognate provisions have been enacted in this Statute clearly 
providing for matters connected therewith. It is clear, therefore, from a 
perusal :.>f the various provisions embodied in this Act relating to the 
administrlltion of military affairs in this country that there is ample statu-
t(.ry authority for the maintenance of an army in this country, and also 
for expenditure out of the Indian revenues for the maintenance of that 
army. . . 

In conclusion, there is. one observation, Sir, which I have to make upon 
the general principle to. which Mr. ~  and more particularly my 
Honourable friend Dr. Gour referred. Dr. Gaur pointed out tha.t in the first. 
instance all authority is vested in the King EmpeJ;or. "The King Emperor 
in the centre 6f all authority" was the expression I think that Dr. Gour 
used. But he pointed out that in England by reason of certain enactments 
the authority with regard to the maintenance of an army had been tre.ns-
ferred from the Crown to the Parliament, That is exactly the position. 
In England prior to the enactment of the particular statute which was in 
the mind of my Honourable friend-the Bill of Rights-:-the Crown had . 
full power to maintain an army in the Kingdom of Great Britain. It was 
the Bill of Rights which took away that power from the. Crown. ' The Bill 
of Rightsr.pplies only to the Kingdom' of Great Britain, for at the time it 
was passed India W!tS not part of ijlat Kingdom at all .• This is perfectly 
clear-my Honourable friend, Mr. Ginwala shakes his head-it is perfectly 
clear even from the Illtest Army and Air Force (Annual) Act. (Mr. 
Ginwala: "May I say the Annual Army Act provision is entirely different 
from the Bill of Rights. ") If you will turn to the Preamble of the Army 
and Air Force (Annual) Act, 1922, you will. find: 

.. And whereas it is adjudl1;ed necessary hy IDs Majesty and this present Parlia· 
ment that a bodv of land force8 should be continued for the safetv of the United 
Kingdom' and the .defence of tbe possessions of His ~ and that the 
whole number of such forces should consist of two hundrpd and fifteen thousand, 

l ~ those to be employed at the depots in the United Kingdom for the training 
of recruit.s for service at. home and ahroad. but e:ulusive 01 the number8 actually 8erving 
within Hia Majeety's Indian p08se .• ~  

It is clear from the last words of this paragraph of the Preamble which I 
have just read that His Majef;ty's Forces in India are excluded from the 
8).Jplication of the Statute. l~ what I was g'.()ing to emphasize is this: 
In every pountry when constitutIOnal development takes place from auto-
cracy toward!! ~  all power is at the earlier staQ'p vested in the 
Crown. Gradu.ally as constitutional development takes place, by variouS' 
enactments powers ':are transferred from the Crown to the democratic 

• • 
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Government that may be introduced in the country. It is not until the 
stage of full responsible Government is reached, when the administration 
Tests in the hands of a 'Parliament, that the Crown is deprived of the power 
Iossessed ()\' it to maintain an army. When that stage is reached in India 
and an express provision is then enacted that no forces will be maintained 
unless with the sanction of the Indian Parliament, then and then alone the 
power of lhfl Crown to maintain an army in India will disappear and that 
power will be transferred to the Indian Parliament of the future. Until 
that stage i.s reached the power vests in the Crown apart even from any 
statutory authority and I submit that the reply given at the previous 
stage-the latter half of the reply that was given at the previous stage-
was really ('orrect and that it was fully justified on principle. I submit 
to the House that there is ample statutory authority for the maintenanoe 
of an army in Iadia and for the expenses of that army being charged on 
the revenues of India and also that even upon general principles the position 
taken up hy my Honourable friend is unsound. 

Sir P. S. Slvaswamy Aliyer: After the elaborate speech of the Honour· 
able the Law Member, it is hardly necessary for me to intervene in this 
debate. If I enter the lists at all, it is rather the temptation offered by 
an abstract legal discussion to a quondam lawyer. Let me congratulate 
my friend Dr. Gaur on the discovery he has made, I am afraid, I must 
say, of a lOare's .nest. The point that he has taken may, I think, be much 
more short!v disposed of than it has been by the Honourable the Law 
Member. The Honourable Dr. Gour has asked for the statutory authority 
under which the army in India is maintained. 

(At this stage 1fr. Deputy President took the Chair.) 
1fay I ask him what authority there is in the Statute for maintaining a 
Police department, for maintaining an Education Department, for maintain-
ing any of the numerous other Departments which are essential' to the 
administration of any civilised Government? 

Dr. B. S. Gour: The various Acts of the Indian Legislature. 

SIrP. S. Slvaswamy Alyer: Now, Sir, my Honourable friend, Dr. 
Gour, referred to section 20 of the Statute. Now section 20 lays down 
this: 

.. There shall be charged on the revenues of India alone (a) all the debts of the 
East India Company, (6) all sums of money, costs, charges and expenses which if the 
Government of India Act, 1858, had not been passed would have been payable by the 
East India Company . . • . " . 

Dr. B. S. Gour: I rise to a point of order. 1fy Honourable friend has 
entirely misunderstood me. I did not refer to -section 20 but to section 21. 

Sir P. S. Slvaswamy Alyer: I am coming to that. It is necessary for my 
purpose to refer to section 20; 

..... and (e) all expenses, debts and liabilities lawfully contracted and incurred on 
account of the Government of India." 

Does it meaD under a specific provision of taw or statute or does it mean all 
those exphnses which it is lawful for the Government to incur in the 
absence of any prohibition of that expenditure? t take it .that the plain 
IUld comm(.nsense interpreta.tion which should be placed upon this clause 



• 
THE BUDGET-LIST OF DEMANDS. 

is simply this. That whatever expense may be l~ ll  contracted, that 
i" without bfringing any law,. on account of the Government of India may 
be paid out (If the revenues of the Government of India. The Government of 
Irldia carries on numerous functions and the expenditure which it has 
to incur .m account of these various functions come under this head, 
eJt.'-penses lawfully incurred on account. of the Governmeni! of India. Now, 
conie to se(ltion 21 upon which my learned friend places some reliance: 

.. Subject to the provisions of this . .\ct and the rules made thereunder, the expendi-
ture of the revenues of India, both in Bl'itish India and elsewhere, shall be subject to 
the control of the Secretary of State in Council and no grant or appropriation of any 
I art of those revenues or of any other property coming into the possession of the 
Secretary of State. in Council by virtue of the ~  of India Act, 1858, or 
this Act shall be made without the concurrence of a majority of votee at a meeting 
of the Council of India." 

Thlj.t provides for the control of the Secretary of State, though it says, 
flUbject to the provisions of this Act or the rules made thereunder. Now, 
the object nf sel'tion 21 is simply to secure the control of the Secretary 
()f State 'UJd not to define the specific purposes for which the revenues of 
India may be employed or may not be employed. I will not take up the 
time of the House by referring to section 22 which by expressly fqrhidding 

~l  the frontier oontemplates operations within the fi-ontier 
Md ~ l  the maintenance of a military force within India. Nor is 
it necessary for me to refer to any of the other sections already referred 
tv. But there is one section which I think has not been referred to by the 
Honourable the Law Member and to which I may make a reference, and 
it is this. Section 67-A (1): 

.. The estimated annual expenditure and revenue of the Governor General in Council 
!lhall be laid in the form of a statement before both Chambers of the Indian Legislature 
ill each year," 

.and so on. Clause (3) states: 
.. The proposals of the Governor General in Council for the appropriation of revenue 

or moneys relating to the following heads of expenditure .hall not be submitted to the 
vote of the Lecislative Assembly " 

fl.nd so on, and one of those heads is ,. expenditure classi1j.ed by the order 
of the Gove.:nor General in Council as defence." What further autho-
rity do you want than this? But I prefer to rest the case in favour of the 
maintenance of an Army not merely upon section 67A, nor upon any of 
the other r.ections which are all perfectly relevant and which are of great 
\', eight, but llpon the higher ground and the simpler ground that the main-
tmance of an Army and the defence of a country are part of the essential 
purposes, of any civilised Government and any expenditure incurred for 
those purposes would be expenditure lawfully incurred on account of the 
GovernmeJlt of India. I think it unnecessary to take up the time of the 
House with any further observations. 

Rao Babadur T. :aangachariar: Sir, I am afraid our sympathies ought 
to go to the Honourable Mr. Burdon in the very delicate position he has 
been placed oy the Law Department of the Government of India. Here 
Was a deliberate interpellation puj. by my Honourable friend, Mr. Ginwala. 
First of aU, we were told that tfte army is maintained under a particular 
Statute. That was on ,the 15th of January 1923. Tlien, my "Honourable 
friend Mr". Ginwala politely drew the attention of the Honourable Mr. 
Burdon and asked .. Are you not referring to repealed Statutes 1" The 

• 02 • 
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H1:>nourable Mr. Burdon, I take it, even if in the first instance he did not 
take the advice of the Law Department, I hope and I trust, and knoWing. 
Mr. Burdon as I do, I am sure, he did consult the Law Department before· 
he gave the second answer; for, I am not sure he would have ventured t() 
give an an'l;ver about "inherent power" without consulting this Department 
of the Government of India. What, then, did the Law Department advise 
Mr. Burdon? "Yes, they are repealed Statutes." Sir, I hope the Honour-
able the Law 1fember then looked up the Government of India Act, 
looked up all these sections which he referred to this morning, and he might 
have usefully referred to another section Qlso which neither the paid depart-
ment nor tho unpaid department of the Law Department of the Government 
of India referred to this morning, which perhaps throws more light in their 
direction t.han they have laboured to point out; that is section 33 of the _. 
Government of India Act, which has been before me in dealing with .this 
question. It refers to the Civil and 1filitary Government of India, which 
perhaps is 'nor(, apposite than all the laboured explanation which my Honour-
r.blefriend sought to impute from the various other sections which he 
referred to. The powers of Civil and 1filitary Government. of India 
vest .in the Governor General in Council subject to the orders 
of the Secretary of State. It is that section which has given me 
trouble in this matter, not the other sections referred to by my Honour-
able friends, both to the right and left of this House. Sir, the 
whole question is-and 1ihat is the question wliich has been missed by 
both my Honourable friends who spoke this morning-the question is, what 
is the right of the Government of India to maintain an army in times of 
peace, when there is no 1filitary Government. No doub\ Governmen_ 
maintains an army in times of peace, Sir, against the subjects of the 
Governme'lt. That also has to be remembered. I can understand the 
power of the Government to maintain an army to repel enemies from 
abroad to attack enemies within. Sir, for the purpose of internal peace, 
what right has any Government, unless that right is conferred by law, 
unless the Government is to be a 1filitary Government, what right can the 
Government have to maintain an army unless it is empowered by law? I 
quite see from the regard which my Honourable friend Sir Sivaswamy 
Aiyer enjoyed in the Council Chamber in 1fadras, he is prepared to support 
rmd infer everything in favout- of the Government, but, Sir, we who belong 
to the non-official world refuse to subscribe. Sir, if that is so, why should 
the Preamble of the Army Act in England say: 

" Whereas it is illegal to maintain military forces in times of peace." 

M-ark the language, .. it is illegal to maintain military torces in 
times of peace," therefore we enact such and such provisions. 'On 
the 19th of February 1923, an answer was given to this Assembly. 
I hope this Assembly is being treated seriously by the Law Depart-
ment, not playfully. On the 19th of February 1923, the answer 
was given to us that these three Statutes had been repealed. Then J 
under what power is this Army maintained? .. Under the inherent·, 
power of the Crown." Sir, having said that on the 19th of February, to-
day, when they are driven into a corner, the Law Departmetlt does not 
give up the inherent power, but invoke's some other power, that is the 
implied power. If it was a plain statutory provision, lay people as we are, 
we would liave asked for a. reference to the partIcular section. Look at 
Buch and such a section,. There would be no elaborate argument. The 
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~  elaborate and laboured argument urged by our leamed friend, the 
Law Member, shows how very weak the case is. I do not know how many 
()f us have been convinced by this elaborate argument. I find it was an 

l elaborate argument. What trust are we to place on it? Where are we 
,. rcw I want tQ know. What weight are we to attach to it as against the 

opinion given on the 19th February 1923? 'l'he matter is involved in 
serious doubt. I want this matter to be treated seriously. I am sorry if 
I bore the House in this matter. I quite recognise this is a constitutional 
Question which cannot be discussed effectively or usefully on the fioor of 
this House. We have ra).sed this question and we want the Govemment of 
India to examine its position carefully and, if necessary, consult the law 
officers of the Crown, those famous law officers of the Crown in England, 
{)r eminent constitutional authority in, this matter. Sir, we are not Willing 

f to take the Ib.w as laid down by either the Honourable the Law Member on 
"" the 19th of February, or to-day, or as iBid down by the Honourable Sir 

I>. Sivaswamy Aiyer for whose opinion I have the greatest respect, but I 
rather think the question was. sprung upon him to-day, and I am sure he 
did not prepare for this and he gave an opinion offhand, which he seldom 
<loes, and therefore I attribute it to his innate sympathy for bureauoracy. 
But I do not want the House to decide this question. I do not think it 
was the object of Mr. Ginwala. It was not my object when I gave notice 
of this issue. We of the Assembly view this question with some serious-
ness. We will be very glad indeed if the Govemment will go to Parlia-
ment if they distrust us, or come to us and ask for legal authority if there 
is no legal authority. We are concemed, Sir, for this military expenditure and 
we want to see if it is really incurred legally. I ask the Govemment in all 
l ~  that the matter should net be disposed of in this light and easy' 

,"manner in which they have attempted to dispose of it. 

Sir Oampbell Rhodes (Bengal: European): I move that the question. 
if there is one, be now put. 

SIr JIontagu W.ebb: On a point of order, may I ask if we shall h&ve a 
further opportunity of discussing the Army Vote in other respects than 
this constitutional point? 

Dr. H. S. Gour: When, I rose to speak, Sir, I asked the Chair whether 
the other question. was reserved for further discussion and I understood 
the Chair to say that it was. 

Sir )[ontagu Webb: Then, Sir, my point is answered. 

lIr. Deputy President: 'l'he question is that the question be now put. 
The motion was adopted. 

lIr. P. P. Ginwala: I ask for leave to withdraw this ~ 

The ?lotiQn* W&s, by leave of the Assembly, withdrawn. 

The Assembly then adjoumed for Lunch till a Quarter to Three of the 
~~  . • 

* .. That. t.he demand un8er sub-head • Army Department.' (page 47) be reduced by 
Rs. 100." 
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The Assembly re·assembled after Lunch at a Quarter to Three of the 
Clock. Mr. Deputy President (Sir Jamsetjee Jejeebhoy) "'as in. the Chair. 

MESSAGE FROM THE COUNCIL OF' STATE AND BILLS LAID 
ON THE TABLE. 

Secretary of \he Assembly: Sir, the following Message has been 
r(;ceived from the Secretary of the Council of State: 

.. I am directed to illform you that the BiLl to give effect to certain 
Article. of the International. Convention for the Suppre •• ion of the Traffic 
In W omen and Children, a. passed by the Legislative Assembly at it, 

~  of the 9th March 1923, was passed by the Council of Btate at if' 
meeting of the 15th March 1923, with the amendment. indicated in the 
attached statement. The Counct1 of State reque.t. the concurrence of the 
Legislative Assembly in the amendment •. " . 
Sir, I lay the Bill on the table. 

In accordance with Rule 25 of the Indian Legislative Rules, I also lay 
on the table the Bill to declare the law in force in certain territories of the 
district of Sambalpur and to provide that the past administration of those 
territories shall not be called in question on the ground that they were not 
inoluded in the territories administered by the Government of the Central 
Provinoes, which was passed by the Council of State on the 15 March., 
1923. 

THE BUDGET-LIST OF DEMANDS. 

SECOND STAGE-contd. 

DEMAND No. 14--GENERAL D I R l ~  

Bao Bahadur T. Bangachariar: I am sorry my friend Sir Sivaswamy 
Aiyer is not here in his place. Nevertheless I have been told that one 
remark which I made during m,y speech just before Lunch was under-
stood in an improper way, my reference to his '.' innate sympathy with the 
bureaucracy" and" unpaid" advocacy. It was far from my intention to 
impute anything to my Honourable and esteemed friend. I am very sorry 
I used that expression and I now withdraw it. 

Jlunahi Iswar Saran (Cities of the United Provinces: Non-Muham-
madan Urban): Did you oall upon me, Sir, to move No. 323? 

Mr. Deputy President: Yes. 
Jlunshl Iswar Saran: I beg your pardon, Sir. I was under 'a mis-

apprehension. If you will sllow me I shall move it now. 
Rao Bab.&dur T. Rangachariar: Is it to be taken that No. 317 is dis-

posed of? 
Mr. Deputy President: Yes. 
Jlunshi J.war Saran: If you will ~ pleased to allow me, . Sir, I shall 

move No. 823. Thank you, Sir. I move: 
. I 

.. That the provision fOr sub· head 'Army Department' under the head 'General 
.Administration' be reduced by Re. 1." 
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I wish to invite the attention of this House to the reduction that has been 
made in the sum set apart for the Territorial Force. As the time is very 
short I wish only to indic,te the points on which I would . like to invite the 
attention of the military authorites as· well as of the Honourable Members. 
of this House. 

One may not be quite in perfect agreement with the details of the 
scheme of the territorial force, still the concensus of opinion amongst us is-
that all that can be done should be done in o:roer to push forward this 
scheme of the territorial force. It is, therefore, to be deeply regretted 
that the meagre sum that was allowed for the scheme last year has been 
cut down by Rs. 10 lakhs. 

Then there is another point to which I wish to draw the atten-
ti.on of the House very briefly and it is the announcement that. 
was made about the Indianization of the Indian Army. -Now, Sir, 
at the time that the announcement was made. I am afraid the 
Honourable Members of this House did not have the full schem& 
before them and therefore were not in a position to view the ques-
tion in its proper perspective; but now the scheme has been supplied to us 
by the Army Department and we are in a position to really understand th& 
full effect of'the announcement that was made some time ago on the floor of 
this House. As it will be in the recollection of this House, it was said 
that 8 Indian units would be Indianised. Now what we find is from this 
scheme that it would take at least from 20 to 28 years to Indianise these 8 
Indian units. Then there is this paragraph in this' statement: 

" A question has been asked whether the experiment is to be fully ~  before the 
uext step is taken, that is to say, in dealing with the other units of the I ~  Army. 
The point is one on which Government are not in a position to make a statement. It 
would obviously be premature to do so. The first measure of Indianisation has only 
now boon embarked upon and the developments to which it may lead cannot be foreseen 
or foretold." 

S" the result of it is this: that this first instalment as it were of thiS reform 
that we have got is to take about quarter of a century to come into full 
operation, and as regards the future developments of this soheme of 
Indianisation we know very little. For, as it is said, it is rather premature 
at this stage to say anything about what the future is going to be. I 
submit that thia scheme, now that all the details have .become public pro-
perty and are known to all the Honourable Members of this House as well 
all to everybody outside this House, will not- I say so, Sir, after full deli-
beration-give satisfaction to the people. About a quartet' of a century 
to be taken for the Indianisation of 8 units and the rest to remain in doubt 
and in uncertainty because the Government of India is not in a position 
tc make any definite statement. I need not in this connection draw the 
attention of the House to the fact that there are various services of the 
Army Department to which no reference is made. The Indianisation for 
the present is to be confined to the Infantry and to the Cavalry; but as 
Honourable Members of this House are fully aware, there are other depart-
ments of the Army about the Indianisation of which the scheme is per-
fectly silent. I therefore submit, Sir, that this announcement which has 
been made is hardly satisfactory .. 

Sir Jlon\agu Webb: Sir, ihis time last year in common ~ many 
other Members of this House I supported a motion for a nominal reduc-
tion in the vote of ~  Army Department in order to eXJ1ress the very 
great anxiety that I and others felt at the magnitude of the military 
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[Sir Montagll Webb.] 
charges. Well, Sir, the Inchcape Committee ~  made their Reportl. 
and on the first page of their Report on Military 'Services, they write: 

"The expenditure which has been il.curred in the past may have been inevitable, 
but the question is whether India can afford to maintain military expenditure on the 
l'resent scale as an insurance against future eventualities. In our opinion the repeated 
huge deficits of the last few years, in spite of the imposition of heavy new taxation, 
have made it abundantly clear that India cannot afford this expenditure." 

That opinion, I submit, Sir, confirms the soundness and the states-
manlike character of the action taken by this House last year in making 
every effort in its power to cut down the military expenditure. A few 
paragraphs later on the Inchcape Committee write: 

" We are informed that there is no idea in the mind of the Government of India 
of continuing a fOl ward military domination up to the Durand line at the present time." 

Notice those two qualifications "up to the Durand line" and " at the pre-
sent time. " The Honourable the Foreign Secretary informed us that it was 
the intention of Government to maintain what I can describe as a half forward 
policy, that is to say. to occupy a line half way through Waziristan, and 
it is in this connection that 1 desire to give expression to the anxiety which 
many of us are still feeling with regard to the crores and crores of rupees 
which are being poured into Waziristan. If I understood my Honourable 
friend .he Foreign Secretary correctly the other day, he stated in eloquent ~ 
language that the fundamental difficulty of this frontier problem was that -
the frontier districts .. breed too many and feed too few," and that conse.-
quently the men of the hills have to come down into the plains in search of 
food and so forth. Now, I understand the present policy of Government is 
to construct a big lateral road at the foot of the hills, and another road 
behind the Mahsud territory and through Waziristan, and that it is pro-
posed to employ local forces to police ~ road. I am still left in some 
uncertamty as to how the expenditure of all this money and the con-
struction of these roads is -going to cause the Waziris to breed LESS and 
to feed MORE 'I 

Rao Bahadur T. Rangacharlar: Buy more rifles. 
Sir M:ontagu Webb: On the contrary, it seems to me that the expen-

diture of huge sums of money in- this country may quite conceivably 
produce just the opposite effect and "that we shall find the Mahsuds, 
strengthened and supplemented -by the receipt of several crores of rupees-, 
in possession of still more rifles and in a position to give more trouble than 
ever before. It is because I feel some uncertainty and anxiety in this 
connection that I should like some further explanation in this matter. 

Dr. Nand Lal: Sir, I endorse the view which has been put forward by 
the last speaker, but I should like to make an addition to it, and you will 
be surprised to hear, Sir, that so far as the special political expenditure 
in Waziristan went, it was Rs. 60,40,000 in 1922-23. The House will 
agree with me that this expenditure is very excessive and some portion 
of it must have been given to the people of Waziristan, and it is no wonder 
to me that some portion thereof might have been used by them in the 
purchase of arms, ammunition and rifles which may have been used, I am 
afraid, against the law-abiding and loyal suh.;ects of His Majesty. There-
fore, Sir, I submit that this heavy expenditure,which tells upon us, may 
be reduced as "early as possible. With these few (l"emarks, I resume 
D1Jseat. . 
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Xhan Bahadur Abdur Rahim Xhan (North-West Frontier ProvIDce: 
Kominated Non-Official): Sir, some time back when there was 

s P.M. debate of this question I strongly supported. the close-
lborder policy. I still stick to that. But unfortunately, the 
Honourable gentlemen who have spoken about the frontier and 

',aboqt the money 'spent on it, specially my learned friend, Dr. 
Nand Lal, are labouring under a wrong impression. They are mistaken 
if they think that they will altogether cut off the Mahsuds, so that they 
won't have any relation or anything to do with them. If they think they, 
{Jan keep them at arm's length they are mistaken. There are two alter-
natives before them. Either to subjugate them, which is both impracti-
cable and impossible in the present circumstances, or. the next best thing 
is to adopt the close-border policy which has been mentioned by Mr. Bray. 
1 am afraid that the Honourable Members who say that the allowance 
which is paid to these Mahsuds and Afridis is a sort of bribery are altoge-
ther wrong and mistaken; they do not knDw that the money which is paid 
to them is in exchange for tolls, which they used to realise and enjoy in 
ancient times, and are now taken up by the Government .instead. (Dr. 
Nand Lal: .. I may point out to the Honourable Member that Afridis are 
·different to Mahsuds. ") Sir, I may at least expect this much from Dr. 
Nand Lal that, as when he speaks I listen to him patiently, he should 
do the same when.1 address the House. The tribes render also other 
-services; for instance, they are responsible for keeping these roads safe and 
if any I..ffence is committed on these roads they are held responsible for it. 
So, when you get some service from them, is it not fair to pay them some-
thing in return? When you enter into friendly relations with them, 
you must pay them what is their due. They have also got some rights, 
which must be respected. I am rather surprised at the suggestion made 
thy some Honourable Members that, if you give them this money, they 
will get rifles with it. They' don't know that these tribesmen are well-
to-do people and as the Bokhara line is altogether open now and great 
trade is done in arms traffic they will not experience any difficulty on that 
account. Do you mean to say you think that they buy rifles with only 
the money you give them. That is not correct, on the other hand, it 
will be an inducement 1io them to behave well and render· necessa.ry ser-
vices. Now, I will bring to your notice one important point which is· tha' 
at present we are fighting a portion and not all the Mahsuds--we are fight-
ing with only I-10th of them, which has cost us so much in life and money. 
If all of them combine and fight us, you can easily judge the result. Even 
in the time of Sir Robert Sandeman, who pursued that policy of peace, 
do you mean to say he did not pay these people? If you think by not 
paying them you will have peace, you are mistaken. Even for the close-
border policy you will have to spend money, although comparatively 
much less. You will have to increase the constabulary, you will have to 
'increase your scouts, formerly the militia, you ~ll have to construct 
tcwers and roads all along the border. Now, the question is, you have got 
two alternatives before you, either to occupy the country, and subju-
gate the people, for occupation you should give as much money as the 
military experts require or you must follow the close-border poHcy and 
grant. the funds asked by the Political Department as the policy of occupa-
tion is rejected and the policy of close border is adopted, you should grant 
what they demand. Sir, if 14ey cannot see their way to either then I 
think these Hon6'urable gentlemen ought to go there and take charge 
themselves. I am S<n"y to say that the criticism on the ftontier alwayS' 
Clauses the settled district people to sufier. I mentioned that last time and 
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.refer to it now. These crics against the frontier bring forth nothing 
but _ retrenchments, these retrenchments affect our legitimate demands. 
Retrenchment is just now thrust upon us and has recoiled on 
the people of the settled districts. On that _ account our edu.:. 
cation has greatly suffered; on that account everything else 
~  suffered. I mean and refer to the report that was recently 1mb-
mitted by the Inchcape Committee. With due respect to the expe-
rience of such a great statesman, with due respect to his great services to· 
India in general, I must say that we, the settled districts people, have 
become the victims of his report, which has specially nipped (lur educa-
tion in the bud, as no further grant will be given to the Islamia College,. 
Peshawar, and the present grant of the Hindu College, Dera Ismail Khan,. 
will be altogether stopped in future. 

Mr. E. Ahmed: Sir, what is the relevancy of this? 
Ehan Bahadur Abdur Rahim ]than: My Honourable friend says there-

is not relevancy. I will request him just to think for a moment. Sir, I 
simply want to clear the situation so as to enable the Honourable MemBers. 
to see what they should do. My Honourable friend perhaps wants t() 
make a speech. So, I do not like to take up the time of the House. I 
must end my speech with the request that it will be a great mistake if 
you deduct any money under the head of the North-West Frontier Pro--
vince. 

The Honourable Sir ][alcolm. Hailey: I very much regret, Sir, that 
my friend Mr. Burdon is not able to be here to answer for the Army 
Department owing to sudden illness_ I cannot myself offer to under-' 
take the defence of l~  Army Department; but I will endeavour to give-
Mr. Iswar Saran some information in reply to the points which were' 
raised by him. The first related to the reduction of expenditure on the-
territorial force. The Budget stood at Rs. 40 lakhs last year; it is Rs. 30 
lakhs this year. The reason for this is that last· year the estimates provided 
for certain ·initial expenditure which will not have to be incurred this year .. 
The Rs. 110 lakhs which is provided does not therefore mean a reduction 
in the territorial force. We were simply able to budget for R.. 30 lakhs 
this year because last year we incurred the necessary initial expenditure--
for the existing battalions. There are now formed 20 units of infantry 
and 6 units University corps. There are still to be formed during the 
coming year 2 mechanical transport sections and 2 electrical eompanies; 
and a field ambulance. I hope that these facts will disabuse Mr. Iswar-
Saran's mind of any idea that the reduction of expenditure in itself neces-
sarily means a reduction in the strength of the territorial force. As' 
regards the second point, he expressed disappointment, as a result of his; 
study of the statement which was placed on the table by Mr. Burdon, in 
regard to the Indianisation of 8 Indian- units. He laid great stress on the 
fact that it will take somewhat over 20 years to completely Indianise those' 
units. That of course follows from a calculation of the length of time it 
takes to arrive at particular grades of rank in the Indian Army. The-
difficulty of course would be to expedite the process in the CB'Se of Indian' 
officers at a rate over that which applies to British officers. He is, how-
ever, taking an extreme figure; the date he gives is the date at which 
they will be completely Indianised; the great bulk of officers in those units' 
will, of course, be Indianised long before that perind. It is, of course, 
the case that we' have had to admit that we cannot foresee the process of 



, 
THE BUDGET-LIST OF DEMANDS. 8561 

further Indianisation, namely, how long we should have to wait before 
the present experiment is regarded as successful and a further step for-
ward be taken. But we cannot foresee the future. I will only put this-
to the House that it knows perfectly well that a process of this kind, wh£on 
once begun, does not stop. . 

Munshi Iawar Saran: How long will it take? 
The Honourable Sir Malcolm Halley: To answer that question would 

require a prevision which neither I nor any Member of ~ 
could exercise. We have begun the process. The Honourable Member 
may well Pest assured that if in the initial stage we are persuaded that 
the steps that we have taken in the Army arc as successful as it has been 
elsewhere then the process will be more rapid than at present seems likely. 
With regard to the remaining criticisms that have been uttered on the 
subject of the Army to-day, they relate mainly to Waziristan. My Hon-
ourable friend Mr. Bray is here. He has already given the House a very 
full appreciation of the situation in Waziristan and of the policy decided 
on. The motion is for reduction of one rupee only. I have not heard 
from Members here any desire to condemn whole heartedly the policy 
which Mr. Bray has put forward .... 

Rao Bahadur T. Rangachariar: This is not the time or place for dis-
cussing such a large question. I would ask for a separate day for dis-
cussing that question. 

The Honourable Sir Malcolm Halley: I was coming to exactly the 
same conclusion as my Honourable friend Mr. Rangachariar. I was wonder-
ing w4.ether in the course of demands for grants we could profitably discuss-
8 question like that of Waziristan and I was going to leave the matter in 
the interrogative form to the House. 

Itr. Deputy President: The ~  is: 
"That the provision for sub-head • Army Department' under the general head' 

, General Administration • be reduced by rupee one." 

The motion was negatived. 
Lieutenant-Colonel H. A. 1. Gidney; Sir, I am sorry that the Member 

in charae of the Department is not here to answer my question .. (Crie. 
of .. What is the number of the amendment? ") The subject I wish to-
talk about is . . . . 

(Cries of ' What number? ') 
Itr. Deputy President: It is almost the same as No. 316. 

Dr. Hand La}: I may invite your attention to No. 327. It does not 
relate to the same proposition. 

Itr. Deputy President: I called upon the Honourable Member (Colonel 
Gidney) to move the amendment which stands here in his name. That 
amendment is not printed. 

Lieutenant-Colonel B. A. 1. Gidney; Regarding my amendment and 
with your permission, Sir, I wish to ask not for a reduction of Rs. 15,000-
but for It reduction of one ~  only in the pay of the Assistant Secretary 
of the Army Department, Government of India. I do this to have an 
oppprtunity of ~  before this House certain matterlf in connection 
with the Military Medical Department. 
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Rao Bahadur T. Rangaeharlar: I rise to a point of order. There is 
amendment No. 316 by Munshi Iswar Saran. You ruled that I could not' 
move No. 317 and I also understand that you ruled that ~  316 could 
not be moved. This is only No. 316 repeated by Colonel Gidney. 

Dr. H. S. Gour: And of which we had no notice. 
Mr. Deputy President: If you object to the amendment on the score of 

want of notice I must rule it out of order. 
(Then the Deputy President called upon ~  Agnihotri to move his 

amendment). 
Lieut.-Colonel H. A. J. Gidney: I do not know whether my amend-

:ment has been ruled out of order because I do not 'know whether it has 
.been objected to formally. 

Mr. Deputy President: Yes. 

J[unshi Iswar Saran: I just wish to know whether the recommenda-
tion of the Inchcape-Committee in regard to the post of Inspector General 
..of Irrigation has been carried out, and if not, when it is proposed to 
,carry it out. 

The Honourable Mr. B. N. Sarma (Revenue and Agriculture Member): 
-The matter is being considered. It has not been decided -yet what to do 
with this question and I think it will be decided very, speedily. 

J[unahl Iawar Saran: Then I do not wish to move my amendment 
No. 326.* 

Dr. Nand Lal: Sir, I beg to move: 
.. That the demand WIder sub-head • Public Works Department' be reduced by 

.Ra. 10,000." 

.As you know, the public works in the major provinces is a provincial 
-transferred subject a.nd the Irrigation Department also, though it is a 
reserved subject, is very intimately connected with the same department. 
'Then the Government of India has not much to do with both the public 
works and irrigation and therefore in the face of this fact it seems to 
'be ha.rdly necessary that so much expenditure' may be incurred by the 
Government of India. In support of my argument may I invite your 
attention to the report of the Retrenchment Committee. By making 
reference to the report, you will be pleased to see that the public works 
in the major provinces is a provincial transferred subject, while irrigation 
(I am reading from page 133), with which this department also deals is a 
-provincial reserved subject in regard to which the powers of the provinces 
have been largely increased: 

.. We do not consider that a lIeparate department of the Government of India is 
in the circumstan('es required to deal with such questions as concern that Government. 
We understand that a large amoWIt of the work at present transacted by the depart-
ment consists of e8tate work in connection with the properties of the Government 
~  India, in De!ni and Simla, the allotment of houses, etc., etc., which could more 
appropriately be dealt with by local administrative officers than by a department of the 
secretariat. A Branch of the department deals with ..posts and Telegraphs administra-
tion which we propose should be placed under the Communication Department." . 
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In the presence of this recommendation my ~  before tho 
Hous{l is that the expenditure which we are incurring is not such an ex-
penditure as is indispensably necessary and if the Honourable Member in-
charge of the Department will give me an undertaking that these recom-
mendations will be appreciated and will be adopted, I shall not labour the 
point at all. 

The Honourable Mr. B. N. Sarma: All that I shall say now is that the 
recommendations of the Retrenchment Committee on this question will 
be given very careful consideration. That is the answer which I gave-
to Munshi Iswar Saran also. I cannot usefully pursue this subject within 
the limited time at our disposal and therefore I shall not attempt to answer 
my Honourable friend. As I have said already, the recommendations are 
being considered and some of the money which is proposed to be saved 
under the head' General Administra.tion ' includes the savings which would 
be the result of the re-grouping or re-amalgamation or partial retrench-
ment of some of the ftemsincluded in this head also. 

Dr. Nand Lal: In the circumstances I withdraw my amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

Mr. P. P. Glnwala: In the notice paper, I have stated that I intended' 
to move for a reduction of Rs. 15 lakhs. With your permission, I will alter 
it 1;0 Rs. 5 lakhs. I move: 

.. That the demand under the head' General Administration' (page 36) be redlleedi 
by Rs. 5 lakhs." 

. As suggested by our Leader of the National Parly this morning, there 
is general agreement on both sides of the House that the reduction of {). 
lakhs on this head " General Administration " is not too much. In fact, 
r. good deal more might have been asked for, but as there is this consensus-
of opinion in: favour of reduction only of Rs. 5 lakhs, I shall only ask for 
that amount. I will draw your attention to page 4 of the Revised Schedule 
oj Demands, from which it would appear that the reduction proposed by 
the Inchcape Committee was Rs. 49,89,000, but effect was given to 
Rs. 36,37,000, so that there is a real margin of 13 lakhs from which 1 ask 
that Rs. 5 lakhs more should be deducted, and there would be Rs. 8 Iakhs 
for what the Honourable the Finance Member described as the" lag." I 
think that is a. very generous allowance even for a department which 
generally lags behind other departments. I move my amendment. 

Lieut.-Oolonel H. A. J. Gidney: Sir, I am glad at last to have thiS' 
opportunity of my Honourable friend Mr. Ginwala's amendment to put 
forward certain points and obtain certain information regarding the Military 
Medical Department and in doing so, I wish to state at the outset that it 
is not my desire to sacrifice quality for quantity_ Having been a member 
of the Indian Medical Service myself, I feel I can talk with some experience 
both as a Military and a Civil Medical Officer. Whilst carefully studying 
the various books with which we have been provided, it struck me, that there 
i'l room for a great deal of economy in this Department. A glance at 
the staff of the Military Hospitals (vide Army Estimates and Retrenchment 
Report) shows that there 81'e 333 Roval Army Medical Officers enter-
tained in India at a total cost of Rs. 39 lakhs per annum. That there are 
only 1,927 beds occtlpied ~ day in all the British Army Hospitals. This 
works out roughly to about 6 beds per officer. Of course, I am aware that 

• 
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[Lieut.-Colonel H. A. J. Gidney.] 
the. R. A. M. C. Officer has other important duties to perform, e.g., 
sanitation, specialistic, daily outdoor sick, etc. I am intentionally con-
rning my remarks to attendance on in-patients. Then, take the I.M.S. 
Military Department. There are 495 1.M.S. Officers entertained at a 
total cost of 47 lakhs of rupees per annum. 'l'he daily average occupation of 
Hospital beds in all Indian Army Hospitals is 4,506. This works out at 
.about 10 beds per 1. M. S. officer. Further examination into the personnel 
. .of the British Army Hospitals reveals the fact that there is a body called 
the R. A. M. C. Ranks, recruited from the same class as the 
British soldier but differs from him in that they receive a sort of a'training 
ElS male nurses. These men, ill-educated and partly trained, have recently 
.been brought out to India, I believe, with the ostensible purpose of replacing 
the I. M. D. in British Army Hospitals, but are to-day employed as male 
nurses. This corps has a total of 470 maintained at an annual cost of 6 
lakhs. Besides this there are about 400 Military Assistant Surgeons 
I. M. D. costing Rs. 15 lakhs per annum who are employed in British 
Troops Hospitals and who, as per figures quoted, i.e., 1,927 beds in daily 
occupation, have 4i patients to attend to daily per man. Then there is the 
'Queen Alexandra's Military Nursing Service, which consists of about 233 
nurses r-ecruited from England and 66 in this country, total about 300. 
'The Retrenchment Committee Report shows that in the British Army 
Hospitals there is a daily occupation of 1,927 beds and 4,506 in the Indian 
Army Hospitals .. This works out to about 8 patients for. each British 
Hospital nurse and about 68 patients to each Indian Hospital nurse, although 
the Member in charge of this department when I asked him a question in 
..J &IlUary last year replied to me that there were 38 beds per nurse in tpe 
British Hospitals and 100 per nurse in the Indian Military Hospitals. 
'Besides this, Sir, there is an enormous menial personnel attached to the 
-various military hospitals. It would weary this House if I went into 
further figures and percentages but with the personnel I have detaj,led it 
works out as follows: For the daily care of 1,927 in-patients in British 
Hospitals a staff of 1,465 trained personnel is employed whilst in Indian 
Military Hospitals a staff of 1,155 (i.e.,!. M. S. officers and Sub-Assist-
ant- Surgeons) is engaged for the daily care of 4,500 in-patients. Now, Sir, 
'take the total strength of all ranks of the British Army as "9,000 and the 
total strength of the Indian Army as 250,000; alongside this take the 
gross expendit:ure of the Army as 64 crores and then see what amount of 
this sum is spent for the upkeep of the Military Medical Depa.rtment you 
-get .... 

lIIr. P. P. Ginwala: I rise ona point of order. This does not come within 
-General Administration. 

Lieut.-OolonelH. A. 1. Gidney: From the calculation I have made 
'it works out, ~  the ~ military medical expenditure is almost l/20th of 
the total mIlItary expendIture of the Army. In other words it works out 
that for the medical needs of every soldier (British and Indian) in this 
. country, it costs. the Indian tax-payer Rs. 100 per soldier per annum. 
Delve a little further into the figures supplied to us and it will be seen that 
.each British soldier cost.; the country Rs. 78-8 per annum in medical 

~ l l ~  (not to mention the more expensive items as diet, housing, 
memal estabhshment, clothing, etc.), while the Ind\an sepoy costs only 
TIs. 23 per annum, less than one-third of the British soldier. Now, SU=, 
'if you refer to the Inchcape Committee's Report you will notice a fuller 
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list of the personnel than those referred to in my percentages on pages 
.20-21. You will also notice that that Committee has exposed the fact that 
in the British Arnly whilst 8,270 Hospital beds are provided and fully 
.I!laintained, the daily average occupation is only 1,927 patients, i.e., less 
.than one-fourth of the beds are utilised. Whereas in the Indian Anny for 
which 12,703 beds are provided, only 4,506 are in daily occupation, i.e., 

A little more than one-third is utilised. Assuming we accepted this one-
fourth and one-third as the actual in-patient hospital needs (I do not 
suggest this for one moment) of the army, surely one is entitled to suggest a 
.bigger reduction than what the Committee have already suggested, namely, 
5;' lakhs. Let us for a moment forget the professional view of the matter 
which I admit demands surplus hospital accommodation to meet the needs 
,of unhealthy months when more beds are occupied, also epidemics, etc., 
.and look at it from a purely business or tax-paye:"S point of view and from 
which this expenditure cannot be dissociated Well, what do we observe? 
Personnel, both superior and subordinate, accommodation, equipment, etc., 
are maintained at the cost of the Indian Exchequer to three t,imes or at 
least twice as much as the actual medical requirements of the armies in 
this country. Is this necessary? Is this fair to the Indian tax-payQr? Is 
this sound business? Is it sound finance? I would like to know how 

·.any business concern could be run on these lines. I should like to ask 
my friend, Mr. Darcy Lindsay, as an assurance expert, what it would work 
-out per year to any firm if it had to pay a premium of Rs. 100 per each 
.one of its employees. Now, Sir, the waste in this department was BO 
.glaring that the lnchcape Committee found it necessary to suggest a reduc-
tion of 53 lakhs out of a total revised estimate of about 3 crores apart from 
·other savings suggested. Assuming that this were a votable item and 
-dealing with it on the question of supply and demand as a business pro-
position purely, this House would be entitled not to call for a retrenchment 
of 53 lakhs as has been suggested but of almost 2 crores. This for 
reasons already given would be a fallacious argument. Nor do I suggest 
it Moreover the figures and percentages quoted by me are rough and have 
been extracted from the mass of figures to illustrate my argument and 
to demonstrate on what lines retrenchment can be effected in the Mili-
tary Budget. I speak as a medical man and I have no hesitation whatever 
in assuring this House that the Military Medical Department offers par 
enellence a most fertile field for substantial financial retrenchment, even 
much more than has been suggested by the Inchcape Committee. I now 
propose to shQ.w this House how this retrenchment can be effected. The 
nurses employed in British Hospitals belong to the Queen Alexandra 
Nursing Service: and are recruited in England at a total cost of about 9 
h,khs. I ask here-Is this expenditure necessary and is this service a neces-
sity, especially when I tell this House that there is ample and suitable 
material in this country from which to get nurses of equal ability and at a 
much chea.per rate without any desire to decry or underva.lue the admirable 
services rendered by this service to the British soldier. Yet I consider its 
rdention in India under the circumstances detailed-a finesse or a frilling 
to the medical needs of our troops, and not an absolute necessity. The day 
·of white nurses for white troops is gone, and the expenditure incurred on thia 
service not only increases our army estimates but deprives nurses trained 
in and of this country, both Indian and other communities, of employ-
ment. During the war nur:es from India were largely employed and 
were then found ~  good enough for British troops and their war recordll 
prove what splend;.J work they did, but, now, with peace they are con-
sidered not good enough and nurses are imported from England on much 
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[Lieut.-Colonel H. A. J. Gidney.] 
higher' wages. I consider, Sir,. that this is a wanton yraste of. money, and. 
that these nurses should be replaced by the trained women of this country. 
Why should the British Army in I?dia need ~  only their food but. ~  
nurses from England? 'fhe time 1S not far dlstant when every mllitary 
medical officer will be recruited in this country. 'l'hat was the object of 
the Resolution, which I called my ~ l Swaraj Resolution, which I 
brought before this House last year, but which was rejected. I make bold, 
l::.owever, to now say that in a short time a similar Resolution will yet 
be accepted by this House. I therefore submit that that is one of the 
means of retrenchment in the military expenditure and I present it for the-
serious consideration of the ~  in charge. ~  next suggestion is as 
regards" Assistant Surgeons. Here,you have a body of men 400' strong 
costing the State annually 15t lakhs whose training of 4 and 5 years 
has been and is being debited to the Indian Exchequer. They are fully 
qualified and trained professional men who can sign certificates of life and 
death and whose certificates of licence are equivalent to those of any im-
ported medical man for an Indian Court of Law. These men of the I. ~  D. 
are appointed to British hospitals in a professional capacity subordinate to-
the R. A. ~  C. officer. But as a matter of fact what duties are assigned. 
to these men? They are used as glorified compounders not as· 
professional men, following behind R. A. ~  C. officers whilst they stroll 
through the wards . taking down prescriptions and making entries in the-
diet sheets. That is how these professional men are used in British, 
Military Hospitals. Why?' Because I suppose the R. A. M. C. officers feel' 
that their professional work cannot be shared with these subordinates. 
Anyhow, here we have an efficient body 01 professional men costing us 15t 
lakhs per annum and I have no doubt many in this House have received treat--
ment from this body of men whose services and salaries are wasted in British 
Hospitals simply because they are refused their proper position. I understand 
that it was, and may be is still, the intention of the D, ~  S. India to replace' 
these professional men by a body of poorly educated, partly trained European 
male nurses recruited in England called R. A. ~  C. Ranks, 470 of whom-
are to-day employed in British Hospitals in India at an annual cost of' 
f) lakhs. It may interest and greatly surprise this House to know that the-
Privates and N. C. Os. of this Corps receive higher salaries including allow-
ances than the junior classes of ~ l  Assistant Surgeons. Can you 
conceive of anything more wasteful than the employment of tliis corps, than, 
the replacement of ~  Assistant Surgeons by such a body of men and: 
who to make matters worse receive a higher salary. • 

I submit, Sir, for the very serious consideration of the Honourable· 
Member in ~ and th.is Honourable House that this R. A. M. C. (Ranks)' 
should be forthWlth abolished as not only unnecessary but a colossal waste 
of public money. They are of no use to-day. They were not found neces-
sary before for British Hospitals and why should they be necessary now?' 
This attemp.t to replace a. fully l ~ bodJ: of Assistant Surgeons by 
another body of partly tramed, comparatlvely lll-educated male nurses is _ 
I consider, a criminal spoliation of public ~  ' 

Now, Sir, I also submit for the serious ~  of the Honourable' 
Member in charge that the strength of _ the R. A. M. C. officers should' 
b(; markedly reduced. To call upon this House to V<lrmit an annual ex-
penditure of 37 lakhs of rupees for the maintenance 01 333 R. A. M. C_ 
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~  who have about 6 in-patients per day per doctor is a ridiculous 
waste of money_ The same remarks apply with almost equal cogency to 
the I. M. t:>. I know, Sir, that these officers do other duties, such as 
.8erologists, Bacteriologists, Public Health Officers and so on; but that 
dues not detract from the strength of my argument or its cogency. I am 
:seriously tempted-nay, I feel I am entitled to ask the Military authorities 
as also this H ~l  House whether it is really necessary for British 
.acldiers when they come out to India to bring their own nurses with them-
:a privilege that is even not enjoyed except by a few English babies when 
they come to this 'country. Queen Alexandra Service Nurses have done 
noble and admirable work in the past and also to-day but the time has 
(lome owing to this enormous military budget for replacing them with 
nurses recruited and trained in this country and who can be obtained at a 
lower cost-at least Rs. 100 less. Excluding other incidental expenses, 
e.g., passage to and from England, etc. I offer this as another way of 
<effecting further retrenchment in the Military Medical expenditure. 

The last point I wish to suggest to the Member in charge is that if 
the British Military Hospitals cannot find suitable and legitimate work 
for the Military Assistant Surgeon, then say so. Free them from the undigni-
fied and profitless work to which they are put and transfer their services 
bodily to Civil India which to to-day crying out for trained medical men. 
Refuse to allow the Army authorities to use these trained Military Assistant 
Surgeons as glorified compounders and clerks to"'R. A. M. C. officers and 
so help to still further reduce the Military budget. 

Rai Bahadur L. P. Sinha (Gaya cum Monghyr: Non-Muhammadan): 
I rise to support the motion moved by my friend Mr. Ginwala and in 
doing so I will confine my remarks to .the reorganisation of the five Pepart-
ments only. The Retrenchment Committee recommended the fusion of 
the five Departments, namely, that of Education, Revenue, Commerce, 
Industries and Public Works, and to diVIde again into two Departments, 
namely, General aJ;ld Commerce. They showed by a statement, at page 
134 of the Retrimchment Committee's Report, that the total cost of all 
these five Departments, according to the Budget for 1922-23, is 
Rs. 24,68,900, and their recommendation was to reduce this expenditure 
to 13 lakhs by the reconstitution of these two Departments. So thereby 
they suggested a reduction of Rs. 11,68,000, of which they thought one 
lakh will. be required for the expansion oi..the Board of Revenue and Staff. 
Thus the ultimate saving proposed by the Committee was Rs. 10,68,000. 
But, Sir, Government in their revised Schedule of Demands accepts to 
reduce only a sum of 5 lakhs, thereby leaving Rs. 5,68,000 unreduced. In 
supporting the motion I wonld commend to Government the proposal of 
a further reduction of 5 lakhs which I think will not be ~  unreasonable 
on my part to demand considering that even then Government will have 
Rs. 68,000 for their ierminal charges for these Departments. Lastly, Sir, 
I would/like to draw the attention of the House to the fact that the figures 
taken into account by 1;he Retrenchment Committee in proposing their 
reductions were the figures of the original Estimate for the year 1922-23. 
Presumably the revised budget figures for the same year were not placed 
before the Committee and in my opinion hdd the revised figures for those 
five Departments which is netfrly 2 lakhs less than the 0riginal Budget 
figures been placed before the Committee, their p,roposed red!lctions would 
have been stil,l greatl!r. 'With these remarks, S1I', I beg to support the 
motion. 

• D 
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JIr. A. 1'. L. Brayne (Finance Department: Nominated Official): Bir .. 
1 might perhaps be able to explain the position and indicate what Govern-
ment have been able to do in this matter. ]dy Honourable friend, Mr_ 
Ginwala, pointed out that the reductions recommended by the Committe 
amounted to about 49 lakhs and that Government had reduced only 36. 
lakhs leaving 13 lakhs still to be taken off. Now, when ]dr. Ginwala was. 
dealing with that budget head, he was dealing witlh a verY' much wider 
field of expenditure than that which is now under the consideration of the 
House, namely, Demand No. 14, General Administration. If the House 
will turn to page 126 of the Report of the Retrenchment Committee, they 
will find in paragraph 2 that this budget head includes about 22 Inkhs. 
of expenditure in the minor administrations, which is distributed over the 
North-West Frontier Province, Delhi and various other minor administrationB_ 
'rhere is also expenditure of about 70 lakhs in EnglRlld which covers the 
cost of the India Office and the High Commissioner. Under the head 
General Administration, we are onlv concerned with the Governor General 
and staff, the Executive Council, 'the Legislative bodies, the Secretariat 
and attached offices. Now, under the first three heads, the Governor 
General, Executive Council and Legislativ.e bodies, it is not intended either 
by the Retrenchment Commivtee or, as I understand, by the House to 
make any reduction at all. That leaves us with the Secretariat and attached 
offices. Now, on page 144 of the Report the Committee indicate theIr 
conclusions. As regards. the Secretariat, they say that there should be 
reductions amounting to 14 lakhs,- and under the head Attached Offices; 
which are shown at page 135 of the Report, they indicate savings of 
Rs. 3,95,000. The total savings thus indicated amount to 18 lakhs. Now, 
against that, the Government have taken Rs. 8,67,000 in the budget out 
of the 14 lakhs proposed for the Secretariat; and out of the Rs. 3,95,000 
proposed for the attached offices they have taken Rs. 3 Iakhs, tliat is to 
say, out of 18 lakhs proposed for reduction Government have carried 12 
lakhs into the budget. That leaves 6 lakhs to be dealt WIth. Now, is 
it at all possible to reduce another 5 lakhs from that 6 lakhs? The 5 lakhs' 
will be found as follows: at page 134 of the Report the Committee indica.tes 
certain ~ under various departments, Foreign and Political, Home; 
Legislative, Finance; those savings have already been carried into the-
budget within a few thousand rupees. They show thRt certain other' 
departments costing about 24 lakhs might be amalgamated into two depart-
ments the cost of which would be about 14 lakhs, takmg into account 
a lakh for the expansion of the>iSoard of Revenue; that is to say, they 
indicate a saving of 10 lakhs. Government have only taken into account 
5 lakhs there for the simple reason that they have to allow for a very 
considerable lag and terminal charges. Even supposing that a decision-
were arrived at on this subject to-morrow it could not be cnrried into 
effect in time to secure a larger saving than 5 lakhs for the simple reason 
that the Secretan of State's srmction has to be obta.ined to reiluction of 
some appointments. Further, we have to give three months' notice to staff. 
Those who are discharged will go on leave and their l€>ave allow-
ances will continue to be carned a!?ainst the Budget. Thereforf', so 
far as can be seen there is no possibility of saving more than 5 Iakhs 
under this head. 

Mr. Deputy President: The question isc-: 

.. 1'h"t the demand under the he3d • General Adminfstration' be reduced by-
Rs. 5,00,000." 
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The Assembly divided; 
AYES-53. 
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Mukherjee, Mr. J. N. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Ramayya Pantulu, Mr. J. 
Ramji, Mr. Manmohandas. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarfaraz Hussain Khan, Mr. 
Singh, Babn B. P. 
Sinha, Babu Ambica Prasad. 
Sinha, Babu L. P. 
Sinha, Beohar Raghubir. 
Sircar, Mr. N. C. 
Sohan Lal, Mr. Bakshi. 
Srinivasa &0, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Venkatapatiraju, Mr.' B. 
Vishindas, Mr. H. 

NOES--M. 
Abdul Rahim Khan, Mr. 
Abul Kasem, Maulvi. 
Achariyar, Rao Bahadur P. T. 

Srinivasa. 
Aiyar, Mr. A. V. V. 

Allen, Mr. B. C. 
Blackett, Sir Basil. 
Bradley-Birt, Mr. F. B. 
Bray, Mr. Denys. 
Brayne, Mr . .<L F. L. 
Bridge, Mr. G . 

. Chatterjee, Mr. A. C. 
Clark, Mr. G. S. 
Cotelingham, Mr. J. P_ 
Crookshank, Sir Sydney, 
Faridoonji, MJ'. R. 
Haigh, Mr. P. B. 
Hailey, the Honourable Sir Malcolm. 

The motion was adopted. 

Hindley, Mr. C. D. M. 
Holme, Mr. H. E. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A. 
Ley, Mr. A. H. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N. 
Moil', Mr. T. E. 
Munammad Ismail, Mr. S. 
Percival, Mr. P. E. 
Rhodes, Sir Campbell. 
Sams, Mr. H. A. 
Sassoon, Capt. E. V. 
Spence, Mr. R. A. 
Townsend, Mr. C. A. H. 
Webb. Sir Montagu. 
Willson, Mr. W. S. J. 

The Honourable Sir Basil Blackett: Sir, before the final question is 
put, I must try once again to explain what t,he position is. Under the 
estimate for Genera.l Administration we have -made a cut which is thE' hest 
estimate we can make of what would be the effect of putting into force 
at the earliest possible moment all the cuts recommended by the InchC'ape 
Committee, including the cuts which various Members of the House have 
to-day expressed their desire not to see enforced. Tlie House has ma(}''l 
!,; cut of five lakhs over an(} above that. Now, Sir, we do not prorluce 
estimates in which there is five lakhs which we can spare. It is out (f 
the question that ~ should make a cut of five lakhs in this case Rnd at 
the same time carry on the administration. The House must realise its 

• D 2 
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responsibility. We have done our very best to present estimates repre-
senting the minimum that we should spend if we carried out all the Inchcape 
Committee's recommendations. The House has questioned some of these 
recommendations and has yet made a further cut. of five lakhs. That is 
the position. 

Kr. N. M. Samartb (Bombay: Nominated Non-Official): We have been 
told that the Government made all the cuts which the Inchcape Com-
mittee recommended. May I point out that the Inchcape Committee on 
page 144 recommended a saving -of Rs. 14,08,000 on item No. 1 and of 
RH. 3,95,000 on item No. 2 that is to say, about Rs. 18 lakhs, out of 
which Government have made a cut of 8·67 _lakhs on item No. 1 and 3 
lukhs on item No.2, in all 11·67 lakhs; that is, short of the Inchcape 
Committee's recommendations by 6·3 lakhs. 

The Ronourable Sir Basil Bl&ekett: That is exactly the position. Aa 
I have said before, we have presented an estimate which represents the 
best view that we can have of what would be the expenditure next year 
if we put all the Inchcape Committee's recommendations into force at the 
earliest possible moment. There must be an allowance for lag. - Those 
r(:commend'ations are not in force to-day. They will not be in force on 
the 1st of April. As the Inchcape Committee themselves have taken pains 
to point out, their figures are the figures for a year in which the recom-
mendations would be in full force as from the 1st of April without any 
allowance for lag or terminal charges. 

Kr. N. M. Samarth: The question is whether at the end of. the year 
you will be able to make that reduction or not. 

The Honourable Sir Basil Bl&ekett: The answer is in the negative. 
R&o Bahadur C. S .. Subrahmanayam: I rise to a point of order, Sir. 

I am afraid this post-war discussion probabaly is not entirely in order. 
Kr. Deputy President: I am afraid that the Chair cannot help the 

Government in this matter. The vote has been carried by the Assembly. 
Dr. R. S. Gour: I will only add, Sir, that if tlie Honourable the Fin-

ance Member has any difficulty where to m,ake the cuts, we will assist him. 
(Mr. Deputy President then called on Dr. Gour.)· 

Mr. P. P. Gmwal&: I have got one, Sir, No. 338. I beg to moye, 
Sir: 

.. Tha.t the demand under the head 'General Administra.tion' be reduced by 
Rs. 100." . 

Mr. Deputy President: I think the demand for reduction by Rs. 5 lakhs 
having been carried, these drop out. I thought Dr. Gour was going to speak 
on the question which has just been moved by Sir Basil Blackett. 

Dr. R. S. Gaur: I was then going to say that if the Honourable the 
]<'inance Member has any difficulty where to make his cuts.Jrom, Members 
of this Huuse will gladly place tlieir services at his disposal and show him 
to do it. 

The Rono1U'&ble Sir Basil Blackett: Sir, I shall De delighted to accept 
any assistance of that sort. but I defy the Honburable Member to 
.show where I am to cut these particular items on which a vote haa 
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just been taken by the Rs. 5 lakhs which the House has requested us to 
cut. It is no good saying there are cuts elsewhere. The cuts must be 
here. The House has given Rs. 5 lakhs less for our expenditure under 
these heads than the minimum that we estimated. It is no good saying 
that there are cuts elsewhere. That does not touch the question. 

Mr. Deputy President: The question is: 
" That a sum not exceeding Rs. 68,90,000 be granted to the Governor General in 

Coupcil to defray the charge which will come in course of payment during the year 
endmg the 31st day of March, 1924, in respect of • General Administration'_" 

JrIr. P. P. Ginwala: Before the demand is put I should like to make 
a few observations. Sir, I was under the impression that at this stage the 
House would be in a postion to express its general opinion on the General 
Administration of the country during the last 12 months and with that 
idea I gave notice of my amendment No. 338. I do not wish, however. 
to weary a House which is already wearied with debate, but I think it is 
our duty to point out to the Government by way of a parting gift before we-
leave this demand as to what we think of the administration as a whole. 
The Honourable the Finance Member has just now suggested . . . . 

Mr. Deputy President: Is the Honourable Member moving his amend-
4 PM. ment? 

Kr. P. P. Ginwa1a: I am speaking on the general IItotion. 

Mr. Deputy President: I thought we had been talking about this for 
the last two ~  

Mr. P. P. Ginwala: I am now summing up the results. The Presi-
dent ~ l  suggested this . . 

Mr. Deputy President: That was when the motion for a reduc-
tion of the General Administration charges came up. I thought Members 
had an opportunity of speaking on these matters in detail. 

Mr. P. P. Ginwala: We wanted to raise this general d,ebate on the 
General Administration as a whole. We were then told that an opportunity 
will arise at a later stage when this can be done. I offered no arguments 
at all on the motions for reduction, and I submit that the House is entitled 
to express its opinion on the General Administration as a whole. I am 
not going into any particular Department at all. My submission is this 
that the Honourable the Finance Member in his speech as well as the other 
Government Members who have spoken have bewailed the series of deficits 
which we have had to face and have traced many of the causes for these 
deficits, but the most important and obvious cause was never hit upon by 
them, that is, the past extravagance of the administration of this country. 
IJast year the House may remember we moved a very small reduction of 
Rs. 25 lakhs in the Railways Demand and we were to!d that it would be 
disastrous if as much as Rs. 25 lakhs were deducted from the Administra-
tion charges. We have seen now the result. They themselves have been 
able to save about 2 crores 0; rupees on their original estimate and this 
year they have submitted practically to a Rs. 4! crores reduction. Though 
of course, we do not t>ropose to censure them in respect of whatever their 
coilduct may be in the future with regard to expenditure, I think it is thQ 
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duty of the House to let them know what we think of their pastexpendi-
ture. There are many other points to which reference may be made in 
dealing with General Administration. There is the question of the Army. 
Weare entirely dissatisfied even now with their Army policy. Sir ~  
Webb objected to the expenditure which was still being incurred, and for 
that not anyone particular Member of the Government is responsible but 
the whole Government is responsible. Then there was this question of 
votable and non-votable subjects. They have as a Government, as I said 
this morning, restricted the scope of the votable items in some places and 
.extended the scope of the non-votable items, and this House cannot allow .. 
(The Honourable Sir Basil Blackett: .. And vice versa. ") But we do not 
oObject to a non-votable item being made votable. (Dr. H. S. Gour: 
.. That is our right. ") We positively object to a votable item being 
made non-votable. This is the obly opportunity which we can get to ex-
press our' opinion on these various aspects of general administration. I' 
hope the Govcrnment will show a certain amount of penitence and that 
they are on the way to mend their extravagant habits of expenditure 
.and, .. 

Mr_ Jamnadas Dwarkadas: I rise to a point of order. I do not want 
to interrupt the Honourable Member's speech, but I should like to know 
what we are discussing. (Cries of .. General Administration. ") What 
is the question? It has not been placed before us (Cries fif .. Remarks 
oOn General Adrn.i.ilistration. ") 

Mr. P. P. Ginwala: I am sorry that the Honourable Member is so 
impatient of any remarks in the nature of censure on his ~  .... 

Mr. Jam.nadas Dwarkadas: I am only anxious to know what is going on. 
Mr. P. P. Ginwala: I am trying to point out to the House that I think it 

is imperative on it to draw the attention of Government to the fact--even 
though we have the highest opinion of each individual Member of the 
Government which no douot many of us have--that as a body we have 
not got such a favourable opinion of them as administrators. If the House 
does not express its opinion now I would like to know when it wilL In these 
remarks though I was not allowed to move a formal nominal vote of reduc-
tion I have sufficiently explained my own views upon the work of Govern-
ment as a whole, during the last twelve months. 

The Honourable Sir Malcolm Haney: I do not think that it is the 
desire of the House that a reply should be made at this point to a motion 
which was, with all deference to the Chair, so entirely out of place. We have 
devoted two days for the general discussion of the affairs of Government 
and its administration. Some 40 ~  spoke on that occasion. We 
have devoted now very nearly three days to detailed discussion on separate 
items of administration. There have been some hundreds of motions 
tabled, in the course of which individual aspects of the administration have 
come under discussion. Now we come to a stage, in which you have put 
before the House the final demand for grant for General Administration, 
that is, the expenditure on the Secretariats and the Legislative bodies. 1 
notice that no one chose that opportunity for ~  a general discussion on 
the conduct of the Legislative bodies. The Honourable ~  however 
thinks that he is in 'place in taking this opportunity fdr a general criticism 
.of the whole course of Government Administration. I doubt whether that 
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is really the desire of the House that we should here and on this occasion, 
~  occasion so' entirely out of place, seek to justify the whole of our admm-
istration in past years. Weare well aware of the somewhat bitter, some-
what irreconcilable attitude that is frequently taken by some Members of 
the House in regard to every action of the Government, good or bad. Take 

.only one point. We know that when we do our best for retrenchment by 

.appointing a powerful committee like the Inc'lCape Committee, and loyally 

.accepting its recommendations, nevertheless there are those who express 
the most extreme form of dissatisfaction because we cannot make the whole 
of the reductions with immedidl;e effect. - Again, we are told that we have 
.deliberately, and perhaps this is the worst insinuation of all, attempted to 
.extend the classification of non-votable items, whereas the fact probably 
is that the re-classifications made actually extend the items on which the 
House has to vote. I conceive that I 'shall not be doing my duty if I were 
now to detain the House by a long debate on points such as these or 
.by a lengthy review of all that we have done in the past. On a statement 
.such as Mr. Ginwala made, I decline altogether to accept his good opinion 
o()f the individual Members of the Government. I treat that kindnesll on 
his part with complete contempt; for we must be Judged as a body and as 
. .a whole. I maintain that he is doing, and he knows that he is doing 
nothing but wasting the time of the House in attempting to raise a general 
.discussion of this nature on this particular motion. 

lIIr. Deputy President: The question is: 
" That a sum not exceeding Rs. 68,90,000 be granted to the Governor General in 

'Council to defray the charge which wIll come in course of payment during the year 
-ending the 31st day of March, 1924, in respect of 'General Administration'." 

_ The motion was adopted. 

DEMAND No. 10--INDIAN POSTAL AND TELEGRAPH DEPARTMENT. 

Colonel Sir Sydney Crooksha.nk (P. W. D. Secretary): Sir, I beg to 
move: 

.. That a sum not exceeding Rs. 8,07,98,{)()(} be granted to th, Governor General in 
Council to defray the charge which will come in course of payment during the year 
~  the 31st day of March, 1924, jn respect of 'the Indian Postal and Telegraph 
'Department '." 

:Sir, at the outset [ would invite the attention of Honourable Members to 
:the report of the Indian Retrenchment Committee, page 107, item No.8 
under the head. of " conclusions" from which they will see that that Com-
mittee made proposnls for a reduction of the colossal sum of Rs. 1,37,27,000 
in the Budget Estimate for 1923-24 for this Department. This reduction 
bas to be made against the items detailed in the last· nght-hand column 
'Of Appendix A which will be found on page 109 of the same Report. As 
against this very large sum, the department has by a Herculean effort--I 
may almost say-effected reductions which amount ~  about 128 lakhs of 
rupees, which is therefore only a fewlakhs short of the total reduction 
which was recommended bv the Committee. Honourable Members will 
no doubt realise that in a department like the Post and Telegraph Depart-
ment, which is a commercial. department depending very largely on its 
business for the revenue which it receives and in which it has obligations, 
eornmitments, ~  contracts and other undertakings to fulfil, it 
is aft extremely difficult matter to make reductions on this very large scale_ 
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As an instance of the difficulties which we have to contend with, I will: 
just read out a telegram which we received yesterday: 

"At overflowing meeting last nigat of members, Indian Telegraph Association •. 
Calcutta Centre, comprising all grades and ranks traffic and engineering branches,. 
unanimously resolved respectfully to subl!lit following. to Government. Meeting ~ 
with grave C011ce"n suggestions and recommendations Inchcape ·Committee as ~ 
possible reduction in pay, discontinuance of house rent and other allowances and freec 
quarters as also reduction in engineering and traffic higher appointments and respectfully 
urges on Government the rejection of these recommendations which are viewed as 
arbitrary, harsh and unjustifiable, and as creating substantial grounds for widespread" 
discontent. Resoltotion has support of entire Association and staff throughout India-
and Burma. Majority staff and families in dire poverty, children ill·fed, ill clad, while-
sc}\ooling beyond their means; any reduction in payor allowances ~  only reduce 
them to state desperation; earnestly pray protection against recommendations in-
question. " 

Many other telegrams of a like nature have been received from powerful 
unions and associations throughout the country. In putting forth their. 
amendments, I would venture to ask Honourable Members gravely to-
con"ider the difficulties and disabilities which we had to contend with in. 
making this very large cut of 128 lakhs and· to remind Members that, as· 
I have already stated, we have done our most. 

Mr. B. N. Misra: Sir, I beg to move: 
"That the provision for Working Expenses under the head • Indian Postal andl 

Telegraph Department' (page 31) be reduced by Rs. 25,000." 

When I sent this amendment asking for a reduction of working expenses,. 
I made up my mind to point out the top·heavy administration of this Postal 
and Telegraph Department. Sir, if we compare the increase of work 
since 1913-14 to about 1921-22 and if we compare the increase of officers. 
and staff, we find that really the increase of officers in the Postal and Tele-
graph Department has been nearly 32 per cent., whereas in regard to the 
staff the increase is by about 17 per cent. In the two departments really 
the officers have been increased in such large numbers that it costs much 
more than is really desirable in the interests of the working of the depart-
ments. The staff has been increased only by 17 per cent. l\Ioreover I 
find the increase of expenditure is more in the Telegraph Department, 
althougu the Department, as was pointed out by the Honourable Mover, 
is a commercial concern. The Postal Department pays more revenue to. 
the Government and it transacts much pecuniary business, Savings Bank,.. 
RegistratlOn, and many other branches which fetch more revenue. But 
I see less money has been spent on it, whereas on the Telegraph Depart-
ment much more money has been spent and the increase of revenue half 
not been really so much. Of course there is no separate accounts and wO' 
do not find the in<f>me separately shown, but really that will be found to 
be the case if the matter,is scrutinised. Then, Sir, we find the pay in: 
both thG departments is very disproportiolJiate. In the Telegraph 
Department you find the pay of these officers is much more, whereas. 
people who transact'very responsible business such as receiving money 
orders or savings bank deposits alfd have heavy and responsible-
transactions in money are paid much less. I beg to point out 
to the House that even in England these •. servioes are not paid on a-
separate scale. They give the same pay to both the branohes. I fail ~ 
see why in India a' separate 1>ay and a very much high3r scale of pay shoul<l 
be paid to the Telegraph Department, and why the Postal Department 
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should, not be paid on the same scale. I had in my mind several other' 
details to point out but I do not do so now. ~ Retrenchment Com--
mittee desire retrenchment of some items which are very undesirable_ 
They propose to take away some postal peons and take away some small. 
officers whose pay is very small but who render much service to the public:' 
and whose retention will be very beneficial to the public, but they want. 
to keep many highly paid officers at the top who really do nothing except.-
perhaps supervise, and do not really do useful work for the public. 1-
find there are several amendments in this matter and especially one by-
Dr. Gour who asks for a reduction of 10 lakhs, and as I ask for a small' 
sum, I nmst leave my arguments to be advanced by Dr. Gour. I wish him> 
success and I hope he will get this 10 lakhs. In his favour I withdraw. 
. Xr. Deputy President: I consider it a useless taking up of time for the" 

Honourable Member to have made all these remark.:; and then to have with·-
drawn the amendment which stands in his name. If he wanted to with"-
draw in favour of Dr. Gour, it was open to him to do so without making; 
this speech. 

Dr. Nand Lal: Sir, my motion runs as follows: 
" That provision for" Indian Postal and Telegraph Departmwt-Working Expenses.; 

(Stores and Working Establishment-Voted Expenditure)', Appendix A, be reduced bye 
Rs. 500." 

I recognise that the Indian Postal and Telegraph Department is a very,-
useful dp.partment. It is apt to be considered the eye and ear of the--
public. It is a department through whose services one can speak to one's-
relations and friends at a great distance. I will not trouble the House-
with details, but there is one aspect of the question, which has induced 
me to offer certain suggestions. One is this, that in the Telegraph, 
Department the Indian element, especially at those telegraph. 
offices which are located in big cities, is comparatively very small. May 
I invite the attention of the Government of In.dia to this point? . 

The second point which I wish to place before the House is this, thai;.; 
lots of }jrinting is done, and I am told that private printerS are not given 
full share in this work. 

The third point, which has been considered <l, great grievance by the--
public, is this, that stores are purchased and that a very large portion of 
those --stores is not purchased in India. If this is a fact, and if this com--
plaint which has reached me has got any truth in it, then I hope that the-
Government of India will, for the ~Il  take some suit,able measures. 
that this grievance on the part of Indi,ans may be properly and adequat-ely-
redressed. 

The other point to which I 'wish to draw the attention of the House is' 
that last year we seriously suggested to the Government of India, espe--
cially to the Honourable the Finance Member, that if we were to abolish 
the ~  post card, most probably that abolition would not even-
tually pay us and that, instead of gaining something, we might lose. If" 
my information is correct, then I think that eventuality has happened. L 
hope that Government this year will kindly give seri0us consideration to·, 
the suggestion which was put forward last year and which, most probably,_ 
may be repeated thIS year. • 

The same complaint may be urged, in the form of a repetition, in oon--
nection with the enhancement of postage in connection with letters, thai; 
is, from half an anna to one anna. So far as my information also in this-

• 
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. connection goes, the :rostsl Department has not gained much. I there-
fore hope that the Government of India will give serious attention to this 

. .question also; this time it is not too late for the Government to think of 
it. In this Department, serviceable as it no doubt is, we should try to 

. see that the system which we adopt and the rates which we may fix may 

. be such a system and such rates as may be able to fetch more money- for 
us, that is this fixity of rates should be on business lines, a rate which 
will invite. the public to make use of the Post Office. Allow me to say 
that this increase in the rate of postage has put a clog in the way of the 
poor people t.o have communications with their relations and with their 
kith and kin, and in certain quarters it has been considered an impediment 
in the way of some commercial people also. 

The last point, which I have got to urge, and which is equally serious, 
,&0 far as its character goes, is that some complaints have reached me to 
. show that when the public goes to some of the big Post Offices they are 
; sometimes detained and in the case of letters sent to the Post Office, the 
answers are given too late. . If these complaints are correct, then the 

. Government of India will be kind enough to see that this complaint is also 

. remedied. 
With these few remarks I submit this amendment before the House 

and, if the Honourable Member in charge will give me some undertaking 
that these grievances will be attended to seriously by the Government of 
India, I' shall not press the point very much. 

The Honourable Mr. B. N. Sarma: Sir, it ,may assist the House in 
.curtailing {,he discussion if I make a general statement as to the efforts 
we lfave had to make in order to comply with the suggestions of the Re-
trenchment Committee to reduce recurring expenditure met from Revenue 
to the extent of 137 lakhs and from Capital to the extent of 50 lakhs. 
The Department loyally submitted to this recommendation almost wholly, 
.because we felt that it 'flItS undesirable in the present financial con-
,dition of the country to press for the full expenditure which would be 
really necessary to keep thl'l Department efficient, well staffed and ready 
to take up the work which has been steadily flowing in during the last few 
months. They have agreed, I may state to the House, to some re-

· trenchments even to a greater extent than has been suggested by the 
Retrenchment Committee in order to be able to accept the figure of 137 
lakhs within 11 very narrow margin, end in order to do so, the straits to 
which they have proceeded will be realised by Honourable Members when 

· they know that they have to submit t; a grant for maintetlance and repair 
· of postal buildings amounting only to Rs. 73,000 as against a normal 
figure of Rs. 4,23,550. That is, they had to agree to a cut of Rs. 3,50,000 
upon maintenance and repair of buildings, and a cut of a lakh on tele-

· graph buildings. 
It would be detaining the House unduly long if I were to go through 

·the various retrenchments which the Department had to submit to, and 
which the Government had to accept. Suffice it to say that, in view of 
the diminution in the amount of work that was due to trade depression 
largely, we agreed to a small reduction under the head of Staff, and to 
a considerable reduction under various items, aggregating as Sir Sydney 
put it, n'ughly to 129 lakhs under R ~ and 50 lakhs under Stores. I 

·-think further, Sir, it would be impossible to go further without sacrificing 
-completely all effimency and producing an amouni;€ of discontent which 
:'DO Dep"rtment can afford to face. 
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Weil, a good deal of apprehension is being entertained by the staff, 
.but we hope that we shall be able to continue, without any very substan-
tial retrenchment, most of the staff at present working under the various 

~ departments, without seriously affecting any emoluments they have been 
drawing as the result of the recommendations of the Postal Committee 
~  the Telegraph Committee which sat two years ago. There seems to 

be an impression due no doubt to a statement made in the Retrenchment 
Committee Report that the number of officers in this department has 

. grown out of proportiun to the increase of work since 1913-14. I filay 
correct that misapprehem;iun because it. was due to the fact that a number 
of officels who were drawing less than Rs. 200 and who were not included 
within the figures of 1913-14 were, owing to the recommendations of the 

_ .Postal Committee having beeI;l given effect to, brought on a scale at which 
they were drawing more than Rs. 200; there is no increase in strength or 
increase in numbers' as stated; they were brought under the head of 

-officers cirawing 250 or more and consequently there is an increase from 
514 to 078. As a matter of fact if those who have been promoted by 
reason vf those increments be deducted, you will have to reduce the figure 
by about 70 so that the proportion is exactly to the increase in the work 
. and Honourable Members will see therefore t'hat on the postal side there 
has been no undue increase at all in the number of officers. 

I may point out another error ,vhich has crept in with regard to the 
t.elegraph figures. Weare actually 16 under strength if we are to take 
"the recommendations of the 'l'elegraph Committee which sat in 1920 as 
to what should be the proper strength to do a certain amount of work. 

... But we had to put up with that deficiency and we mean to put up with 
that deficiency because it would be unreasonable to increase the strength 
at a moment of financinl stress like this. There seems to be also a general 
idea that there is a very large number of very highly paid officers in this 
department and retrenchment might just as well be effected in the upper 
ranks with financial benefit and without considerable loss of efficiency. I 
may point out, Sir, that the committee which sat to investigate the 
grievances of the postal staff found that the number of higher offices open 
to the staff was remarkably low in this department. 14,500 or 14,700 
-clerks had very few higher offices open to them; you have got about 181 
or more superintendents and a large . number of postmasters, ancI the 
higher appointments which are open to these were considered low and 
they have made recommendations to improve their prospects. Therefore 
the number of higher officers in this department is not relatively as large 
as perhaps would be urged as desirable in the interests of the staff. I 
~ ll not take ~  the time ~  the House by pointing ('ut how the figure 
IS smaller than It IS perhaps m some other departments and how economi-
cally this department 'has been working with the staff at its disposal; but 
we have agreed to reduce some of the highly paid posts having regard to 
the considerations I have already mentioned. DurinO" recent vears there 
has been a promotion of many Indians from the ~ l or l ~ l scale to 
the general scale, adding to the increased cost in some directions; and 
~ l  ~  lllay rest assured that this aspect of the question 
will. be borne m mmd whenever there is any possibility of increasing the 
IndIan element; but I may sa]. that. this ~  is chiefly manned 
Qr l ~  wholly. ~ by ~ l  lDcluding in that term Anglo-Indians 

"O.r ~  IndIans. . SIr, WIth regard to the printing and stores and 
~I ll  ... 
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Dr. N"nd Lal: I made refereqce specially to the Telegraph Depart-
ment, not to the Postal Department, so far as the Indian element goes. 

The Honourable Mr. B. N. Sarma: If there be any special grievance 
which Ilonourable Members desire to bring to the notice of this depart· 
ment, they would only too readily inquire into them and set right any such. 
grievance as may exist. There was one suggestion made by Dr. Nand La.! 
with regard to the increased postal rates introduced last year. It is a 
large question, and I do not want to go into it now. The Department and 
the Government are as anxious as ever to keep the postage as low as· 
possible. The revised estimate is .969 lakhs as against 905 of 1921 
Actuals. Therefore, there is an increase of 64 Jakhs, and although I 
admit that the postage revenue has suffered to a slight extent owing to 
increased. rates, there has been a steady improvement and the figures that 
we have taken in February last indicate an improvement of about 13 per' 
cent., and we hope during the next year to give the general exchequer as; 
much as 161 lakhs of rupees net. I do not think I need take up the 
time of the House any more, but I think we have done all that we could 
to carry out the recommendations of the Retrenchment Committee and, 
Honourable Members will not, I hope, suggest any further retrenchments. 
which would be detrimental to the efficient working of the department. 

Dr. Nand Lal: Sir, in view of what has fallen from the Honourabla 
Member in charge, I beg leave to withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn. 
lLao :&ahadur T. Rangachariar: Sir, I intended to raise a very broad 

question and a very important question too under the head of provision 
for allowances, honoraria, etc., to the Wireless Branch of this Depan;· 
ment, but I do feel, -Sir, that this is not the occasion for raising it. I refer 
to the question of wireless broadcasting in this country and it will require 

~  day for discussion. I heard that my Honourable friend, Sir Sydney' 
Crookshank, is himself going to bring up the subject in the shape of a. 
Resolution. I hope, Sir, the ma.tter will be placed before this Assembly 
and that no decision will be arrived at before this Assembly has had an 
opportunity of considering the scheme which I see has already excited a 
great amount of public comment in consequence of the conference which 
was held recently. I understand the subject is a very important one and. 
that the department itself would like to discuss it on a separate day. 

The Honoill'able Mr. B. N. Sarma: I may suggest, Sir, that the ques-
tion which it was proposed to discuss if time permitted is with regard t') 
the wireless scheme as a whole, and not with regard to wireless broad-
casting. But I may assure the House that the scheme that we put 
forward was for the purpose of eliciting the views of the generHI public on 
f!. tentative embryonic scheme and that we did not want to proceed at all' 
in haste and grant licences without ascertaining what the public opinion-
was. We have to take sufficient protection to safeguard the interests of 
the community generally, for promoting the general interests of any Indian 
companies that may exist or that hereafter be started and also for safe·· 
guarding the interests of the press. Any representations that may be-
received will be fully considered, and I do not think anything will be done 
hastily. It was with a view, as I said, tb elicit public opinion tnltt we' 
have published the draft licences, and we hope the public will kindly co-
operate with us. "rhe thing cannot be put off indefinitely. I agree ~ 
_country has a right to know what we propose 1!o do and we· -do exp!1l3t; 
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-their co-oper'ation and friendly criticism in that respect, so that the future 
promotion of wireless broadcasting which we think ought to be assisted 
may proceed on healthy lines. 

Rao Bahadur T. Rangachariar: My point is whether this House will 
have an opportunity to discuss the subject, so that we may offer cur 
-criticisms on the proposed measures, if not now, at least in: the July session. 
It is a very important question, and it will not do to merely consult the 
public and the newspapers, but this House also should have ~ opportunity 
tc discuss it, and I wish to emphasise it. -

Dr. B. S. Gour: Sir, the motion which I beg to move is: 
_ .. That the demand under the head - Indian Postal and Telegra-ph Department' b. 
-.reduced by Rs. 10,00,000_" 

Honourable Members will find from the statement supplied by the Finance 
DepaI1!ment, under the head Posts and Telegraphs the following statement' 

~ Excluding Interest on Debt the budget of the Department was about Rs. 9 lakhs 
above that recommended by the Retrenchment Committee. A further provisional 
reduction of Rs. ;3 lakhs has been made in the provision for expansion of establish-
ment." 

If, I understand this statement aright, it means that 9 lakhs 
of rupees above that recommended by the Retrenchment Com-
lIDttee was budgeted for and in response to the recommendations of the 
Retrenchment Committee a reduction has been made of 3 lakhs. 

(At this stage Mr. President resumed his seat.) 

'Therefore, 6 lakhs worth of retrenchment recommended by the Inchcape 
Committee have not been given effect to. It,was very refreshing to hear the 
Honourable Sir Sydney Crookshank reminding the House that the Postal 
and Telegraph Department is a comm_ercial Department. Now, Sir, if we 
turn to this commercial Department, what do we find? The Honourable 
the Finance Member in his budget statement referred to this Department 
in the following terms: 

.. The effect of the new postal rates during the first few months of the financial 
year was to redo.ce correspondence. There have since been signs of recovery and the 
public are now getting gradually used to the higher postal charges For the present. 
nowever, I think we must anticipate a diminution of 106 lakhs in our anticipate4 
-receipts in 1922 and 1923. There is a small saving in working expenses and, aftet 
-debiting interest, the Department will rrobably prove to have been run on a profit of 
about 24 lakhs." 

Do Honourable Members realise what this statement means? It means 
that this commercial Department of the Government of India spends about 
100 per cent. upon its management and the outturn is either nil or negligi-
ble. That is the first thing Honourable Members must bear in mind. 
Another question that Honourable Members cannot £qrget is the discussion 
we had in this House -last year when the postal and telegraph vote was 
under discussion. The Honourable Mr. Geoffrey Clarke, speaking on be-
half of the Posts and Telegraphs, justified the increased postal rates on 
the ground that it would bring more income and wipe out the deficit, and 
with the surplus there ~ l  be .expansion of the Post Office. He patheti-
cally referred to certai» struggling Post Offices which would have to be 
-closed if we aid not accede to the increased postal rates. That appeaJ 
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[Dr. H. S. Gour.] 
~  not unsuccessful. But what has been the result? The ~ ~ l  
the :Finance Member's statement and the statement reIterated III bnef by 
the Honourable Mr. Sarma. has told us that the expansion of postal traffic 
has not been commensurate with the increased postage. On the contrary, 
the postal receipts have gone down in ~  partia!ly of ~ increased 
postage. Now, Sir, I submit every econoJDlst ~  that. a time comes. 
when what we call the saturation point is reached In taxation, and so far 
a" postal rates are concerned, I submit that saturation point was reached 
lust year, and the more you tax, the less you are likely .to get out. of that. 
] lepnrtment. I therefore submit that the first and dIre necessIty that 
.confronts us as regards the management of the Posi( and Telegraph Depart-
ment, is drastic retrenchment. Now, in this connection, the Retrench-
ment Committee have made some caustic references to the inefficient 
management of the Post and Telegraph Department. My friend the 
Honourable Mr. Sarma has alreadv referred to a few of their recommenda-
tions. Let me ·categorise them fm:' the benefit of the Honourable Members. 
In the first place, they say that while during the last ten years under' 
rpview the officers have increased by 32 per cent., the staff has 'o:r;Ily 
increased by 17 per cent. In this connection I have not overlooked the 
explanation given by the Honourable Mr. Sanna-to which I shall presently' 
advert. Then the Retrenchment Committee point out that the staff is. 
excessive. Thirdly, they point out that the cost of travelling allowances. 
is also excessive. Fourthly, they point out that there haG hClen a great 
waste in stationery and printing. I,et me give you one illustration culled 
from the Retrenchment Committee's own report. Last year they printed; 
50 millions of telegraph forms. But how many were really utilised'? You 
will never guess it. Only 20 millions. The rest were all scrapped. (A 
Voice: .. Whose fault is that?" and other interruptions.) I am coming 
t() that. Then, Sir" the Retrenchment Committee point out that the 
staff of the officers of these two Departments get free quarters and houses 
t" live in and they deprecate the giving of these houses free of charge to 
tho officers of the Department and insist that a reasonable rent must be 
demanded of them. Lastly. they come to the question which one of my 
interjectors referred to, namely, the large accumulation of stores. Honour-
able Members will observe that the Government of India is more or less a 
Government of the Stores Department. No less than Rs. 59 crores worth 
(.f stores are lying stocked or imbedded in the depots of the Government of 
Indit>. The Inchcnpe Committ-ee have pointed out that this very large 
collection of stores which is dRily deteriorating is inadvisable and that, it 
Rhould be disposed of t,o thE" advantRge of the State. Now, in connf'ction 
with the 8ubje('t of Posts Rmi 'l'f'legraphs they equally advise the Govern-
ment not to make thpse larg-e collections of Rt,orel' for postal and tf'legrnpj 
pnrnoges. Now. if t,hese crif.icismR of thf' Retrenchment Committpe are 
"ivpn nue efl'ef't to. T havp no n011bt thnt thf' Rmall sum of Rs. 10 h.khs 
whf'n ~  with the colossal figure of 8 odd crores of rupees would be, 
I RllhTY1Tt, a v,'rv small neT'('el1tnQ'e of economv which this Honse must ask 
th" 'Po<;t nn-l Tf'lpRTnnh n"PArtmpnt t.o mn ke (luring the en<;uinq: vear 
T ;",,1. 8 ir th.,t th",.p i<; "h<;nlntp1v no in<;tifi""tion for not f'fI'ect,ino the 
I'conomy which we demand. I said .at the commencement of mv speech· 

~  T ~  ",,+ ~~  to ~ l  t,n thp,<;nepch 'of mv Ronourahfe frjpnd 
~  R~  11K" -p-"""",.., hlp friel1(l hns r1f'vplonpd '!1 t,nTe !lDrJ l ~ 
}.·'T'''''ll"".,t.i" <;')il"i,t. ~  nnv qup<;tion is n1T{: t,o him he tells liS that 
thp subjPct iR lInn",T' CnT)"i(Jprnt.ion. WhellPver Rny demand is made it 
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will receive his sympathy, but beyond' consideration and sympathy it does. 
not go. Now, Sir, we are here not ~ invest in sympathies and considera-
tions but to compel the occupants of the Treasury Benches to make them-· 
selves responsive to the will of the people's representatives in this House, 
and I submit that we snaIl not hear yeaI"" after year these bureaucratIc· 
shibboleths which are hurled at us and have been hurled at us during the 
last three years, .. The matter is receiving due and sympathetic conSI-
deration." We shall judge of their acts by the results and not by the 
promises and 1 think that ~  least .that we can do in connection .with ~  
subject of Posts and Telegraphs IS to ask my Honourable frIend the 
Member in charge to set his house in order by cultivating a little more 
of the commercial spirit to which the Iionourable Sir Sydney CrookshanK 
adverted and run this Department as any busir_essman, as any commercial 
man will do. Why, Sir? There are many ornaments of the commercial 
firms in this H ~  If I tell anyone of them that I am going to embark 
0:1 trade and I am spending 9 crores of rupees, at the end or thA year 
either to lose ]0 lakhs or to make this small pittance of Rs_ 10 or 20 lakhs· 
with the qualification and the necessary qualification of ' .. probably " being 
superadded to my profits, what will be tlie result? The commercial expert· 
will say, .. Wind up your business. You are incapable and incompetent to 
run a business from which you can make no profit," yet we are told that this 
i!" a commercial department which requires every sympathy and consideration 
of the Members of this House. It is needless for me to point out that if-
we at'\k this House for a cut of Rs. lO lakhs we are not doing much more 
than what the Retrenchment Committee have themselves recommended,. 
and allowing for that most felicitous expression with which the Honourable 
the Finance Member has made the Members of this House bv this time 
suffic!ently familiar,-allowing for the lag, I am sure that the- sum of-
Rs. 10 lakhs which we cut 'out of the budget fOl" Posts and Telegraphs is 
aEl reasonable a cut as we should expect in the circumstances of the case. 
My friend the Honourable Mr. Sarill_a anticipated some of the arguments· 
which were likely to be raised in the course of this debate by referring to one-
0, two points. He first of all said and that was no doubt a statement which 
the Honourable Sir Sydney Crookshank stated that if we are to make any 
cuts at all, it would lead to widespread discontent. Now, Sir, whoever ever 
thought in a commercial department of making increaSes of salary and 
fearing economy on the ground that the employees will S&y .. We do not 
like it." I am sure, Sir, that when the cuts are made people who are affected 
by the cuts do not like it at all. But that is a piece of unpopularity to 
which all departments are subject, to which all commercial houses' are 
subjE)ct but the fact that it will lead to discontent in certain quarters 
should not, deter the Honourable Member in charge from brinving into 
practice the principle which he himself has been enunciating, that this 
departmen.t must be run on a truly commercial and economical line. 
Then, Sir, .l find that the Honourable Members are bubbling with enthu 
Riasm to vote for my motion. I shall therefore be brier. Mv friena t.h€ 
Honourable Member in charge has said that there has been increase in the 
percentage of officers due to revi-sion of pay. That, may Ilccount for the 

~  number but it does not and cannot. account for the CQflt. Then turning to 
the Telegraph Department mav I once more recall that hackneVf'n com-
plaint. comnlaint ha.ckneyed ~ vet unredressed. that it ~  hpco)'Ylp tl-e 
monopoly of Europeans and Anglo-Indians. and the sons of the soil are 
as a body not admitted, within its sacred fold. 

Hr. R. A. Spence: Are not Anglo-Indians sons of the soil? 
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Dr. B. S. Gaur: We as the representatives of the people shall not be 
,satisfied till we have seen the Indianlsation of at least those services ill 
which the Indians have proved their merit and competency. The Posts 
and Telegraphs· are the departments of State in which the public are vitally 
and ~  interested. The:,<, have a right to see that their representa-
tives are admitted into the higher ranks of the Telegraph Department 
My friend l.he Honourable Mr. Sarma made a casual allusion to Anglo-
Indians and Europeans employed in the Services. I shall be very much 
interested to hear if he would vouchsafe some more particular inform(ttion 
and give us the figures of the last three years, ·so that we may carry them 
-to our constituents and tell them what :we have done in the way of streng-
·thening the Indianisation 01 these two services: How many Indians have 

heen admitted into the superior ranks of the Telegraph Depart-
D I'.M. ment? What was their number three years ago, and what is 

-their numher to-day? These are facts, Sir, upon which the ]Jembers of 
this House would like to have some enlightenment. Sir, I move my 
amendment. 

lIIr. President; Does the Honourable ]Jember move his amendment for 
l."eduction of Rs. 10 lakhs? (VoicelJ: "Five lakhs.' ') 

Dr. B. S. Gaur; Five lakhil. 

lIIr. Prllsident: Amendment moved: 
.. That the demand under the head . Indian Postal and Telegraph Department' be 

qeduced by Rs. E,OO,OOO." 

lIIr. X. o. Heagy (Dacca Division: Non-Muhammadan Rural): Sir,l had 
n,) intention of taking parl in this debate, and it is because I did not want to 
take up the time of this House that I did not move several motions that 
·stood in my name. But Dr. Gaur has just now set such a bad example to 
,this House that I feel tempted to say a few words. Sir; ~ has been 
-already ob;;erved that the increase of work in the post office has not been 
commensurate with the increase in the superior staff, and I think the 
Honourable ]Jr. Sarma pointed out that there was some misapprehension 
in regard to the classification of the staff due to the increase of salaries as 
,s result uf the last revision. I will, therefore, leave out the superior staff 
<when I give n. few figures to this House. The increase of work in the post 
-office has j,('en 35 per cent. if we compare the figures of 1913-14 with those 
for the ye!),r 1921-22. Now, let us see what the increase of staff has been 
in the different branches of the postal organisation. I leave out the 
superior .,ts!! altogether, the direction and its staff. The increase of clerical 
istaff iIi the Postmaster-General's offices has been 38 per cent., that is to 
say, 3 per cent. in excess of the increase in work, and menials in these offices 
3B per cent. Then, in the presidency and district offices, postmasters and 
-clerks incressed by 28 per cent. as compared with an increase of ~  of 
:35 per cent., and the menials in the presidency and district offices increased 
by 18'8 p.er cent .. and the postmen increased by 11 per ~  as compared 
with 35 per cent. increase in work. 

Now, Id us come to the telegraph brallch of the combined department. 
"The increa'3e of work in the telegraph branch has been 22 per cent., if we 
.compare the figures for 1913-14 and the figures for ~  the increase 
iII the number of telegraph masters has been 34 per cent., or 12 per cent. 
in excess of the increase of work. And, then, the increase of telegraphists 
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and signal l'lJom clerks has been 27 per cent. or 5 percent. in excess of the 
increase in work, and the menials in the telegraph department increased 
by 70 per cent. as compared with the increase of work by 22 per cent. 
Now, how does the Honourable Member in charge propose to effect the 
.cuts in compliance with the recommendations of the Inchcape Committee? 
I find that the postmasters, gazetted and non-gazetted, were 7,302 in 
1922-23. Their number as given in the paper supplied to us in connection 
with the 'mdget of this year is 7,278, that is to say, a decrease of 24. Then, 
again, taking the postmen and the ;village postmen, their number in 
1922-23 was 29,528. Their number as given in the papers in connection 
with the present budget, is 28,736, the reduction being 792. Let us com-
pare with these figures the reduction proposed under Telegraphs. The 
Telegraph i\{asters numbered 335 in 1920-21. Their number has been set 
.down as ~  in the present budget. Now Dr. Gour has already referred 
to the recommendation of the Inchcape Committee in regard to the question 
cf house rent and allowances enjoyed by the telegraph people. I will only 
draw the attention of the House to another recommendation of the Inchcape 
Committee, namely, that the number of Telegraph Masters and telegraphists 
which stand;; at 3,426 ought to be reduced to 2,806, that is to say, by 626. 
I would ~  much like the Honourable Member in charge to explain as 
io how he justifies this disparity in the cuts on the two branches of the 
jomt department. Now, Sir, it will be seen that it' is the public who 
are going tv be ~  by this unusual cut in the number of postal peons 
~  deliv{:ry clerks and people whose duties are in connection with the 
village post offices. But, Sir, what do we find when we come to the higher 
grades? The number of Superintendents of Post Offices stood at 150 in 
1922-23. The Department proposes to cut this down to the remarkably 
low figure of 146, removing two probationary Superintendents. I may 
point out to the House the Superintendents' work has peen decreaseif' of late 
years by rea30n of the curtailment of the number of inspections which they 
are require:! to make of the various post offices. I believe about two or three 
years back they were required to inspecf the post offices twice a year, and 
now they /l're required to inspect each post office, I believe, once a year only . 

• There is another ~  Inspect<>rs are now authorised to inspect more 
offices. Besides that, when we come to the amount of traveIling allowance 
set down 1mder the head Superintendents we find that the amount has 
been cut down considerably. That at least shows that the Superintendents 
are not expected to inspect the post offices as they used to do in the 
past yeal'l;i' What justification is there therefore for retaining the number 
of Superintendents at 148? Sir, Dr. Gour in opening his .gpeech, referred 
t·) tht!' Poshl Department as a commercial department, and he cited the 
authority 01 the Honourable the Finance Member in his support. I beg 
~  join issue both with the Honourable Finance Member and Dr. Gour on 
this point. I think it is a public utility department and it will be wrong 
(m our part to look for any surplus revenue from this department in aid of 
the general reTenues of the country. I believe taat the principle which 
is observed almost throughout the world in regard to this matter, is not to 
consider the Postal Department. to be a commercial departmept in the 
strict ~  of the term, but to consider it a public utility department, 
whose priilltU'Y duty is to assist the public in carrying on their business and 
therepy indirectly enable Government to benefit by their efforts. 

" 

Now, Sir, I propose to deal with this"point at some length in connection 
with the Fioance Bill, Ifnd, therefore, I do not want to tire the patience of 
.his House now. 

• 
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Lieut.-Oolonel H~ A. J. Gidney: It is a true saying, Sir, that "a 
little knowledge is a dangerous thing " but it is a truer saying that " ne> 
knowledge is crnss ignorance ". Dr. Gour has exemplified this and in 
his usual t:lUnderous }Vay takes every opportunity in this House of bom-
barding the Members in charge of various Departments for information re-
garding the community which I have the honour to represent asking what 
}jprcentage of appointments we hold, etc., notwithstanding the fact, as 
this House know!'}, that it is my desire to discourage and disclaim communal 
preferences. Dr. Gour has to thank my community for his seat in 
this Assembly, but 1 shall take good care. Sir, that he will get 
no more votes from them at the next election. Sir, I rise to 
strongly protest against the amendment which Dr. Gour has moved 
and I do so with a certain amount of inside information and 
knowledge of the Telegraph Department, for I had the honour last-
year to sit on the Telegraph Committee which inquired into and adjusted 
certain of the grievances of this Department. I protest against this motion 

. not with -.my COII1munal feelings or with any desire to satisfy the insatiable-
appetite ('f Dr. Gour when anything comes up· about my community. 
but to discuss its merits on the lines indicated by my Honourable friend 
Mr. Neogy ",ho calls this department one of public utility and not as one 
fA the m:>ney making departments of the Central Government. Sir, it 
"as two ~  ago when discussing the Budget that the Member in charge 
of this Department openly admitted that he knew very little about the 
rrofit and 100;;; of the Post and Telegraph Departments. It possessed no such 
account. Quite recently two distinct committees hav£; sat to inquire into 
the details alld grievances of this Department. I was on the one which 
sat last year. We now have the report of the Retrenchment Committee 
bdore us. This morning when discussing the Medical Department I Raid 
great attention and respect to the report made by the Retrenchment Com-
mittee on that department. I regret to say that I cannot give the same 
weight to their report on the Telegraph Department. If Honourable 
Members will tum to page 94 and read th'e top paragraph of that page 
they will find it stated: .. 

" It has not heen possible for us in the. limited time at our disposal to make any 
exhaustive analysIS of the stall employed in relation to the work performed, but in 
order to attain a geneTal impressi01l, etc., etc." 

\\ 
(The italics are mine.) Now, Sir, this· paragraph itself coBdemns 
the report of this Retrenchment Committee on the Postal and 
Telegraph Departments and it cannot be oompared in value with 'the 
reports of the two previous Committees which sat to discuss the detailed 
working anJ grievances of this Department. I, therefore, cannot pay 
much attention to what this Committee has said so far as this Depart-
ment is concerned. True there is room for some retrenchment in these· 
Departments but certainly not on the lines indicated by this Committee. 
Let us take the first suggestion on page 94 of this Report-" Reduction in 
the staff". Now, Sir, the work performed by the Telegraph Department 
is essentially a fluctuating one; greater in one month than in another. 
It usually is. Does the House think that, if a staff of 500 is required for-
the month of September, that because traffic is less a month hence, the 
strength 6f the staff should be proportionately reduced in the interests of 
economy? hJegraphists are .skilled anU highly trained men who cannot 
be taught within a month. You must have a ~  to fall back upon 
for all reqli4'ements including a leave reserve and, therefore, I submit 
that any reduetion in the staff is not a wise move. Dr. GOM talked aoout 
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the waste Of millions of telegraph forms that are printed. I wonder how 
many fonns Dr. Gour has wasted for his own use! It. is not the Govern-
ment that is responsible for thIS waste. It is the public. I wonder how 

~ many unl:lsed telegraph fonns he has hidden away in the drawers of his 
Vi::le-Chancellor's office writing table 1 

Then, Sir, another question very lightly entered into by the Inchcape 
Committee is that of house accommodation and house rent for the staff. 
Sir, 1 had a lot to do at the last Telegraph Committee on this very matter, 
whi.n was brought prominently to our notice, and I am sure Mr. Ranga-
chariar, who was the President of that Committee and who was verv 

. averse to agreeing to any increased allowances to the staff, will rememb;r 
that he himself saw the necessity of granting adequate house allowance 
when it was absolutely necessary. Sir,I cannfJt conceive of any Member 
of this Honourable House giving serious attention to the remarks made in 
the top paragraph of page 100 of the Retrenchment Committee's Report. 
This Committee when talking about house accommodation said : 

"We are of opinion that in cases where it is necessary to provide quarters for 
the staff reasonable rents shonld be c1,arged, and W,lere such accommodation is not 
available house rl'nt allowances should be granted for a reasonabl", period until the 
men transferred have had an opportunity of finding suitable accommodation." 
This paragraph l ~ proves conclusively that this Committee was 
ignorant of the difficulties in obtaining house accommodation in Simla and 
Dellii, not to melltion other parts of India. 1 therefore consider it would 
be a very unwise and unjust retrenchment to make in the house rent of 
the staff. 

Dr. Gour then twitted my Honourable friend, Sir Sydney Crookshank, 
~ • on the ccmtents of the telegram which he read out to the House as reflexive 

of the personal views of the Telegraph staff regarding the retrenchments 
suggested. by the Inchcape Committee and tried to belittle its value and 
weight. Let me in all the seriousness and emphasis at my command 
infonn Dr. Gour-I notice a sardonic smile developing on his face-that 
whatever his feelings are towards any community and their supposed 
monopoly of this Department and which I challenge, I wish to impress upon 
him this onJ fact: The Telegraph Department constitute" one of, if not 
the most, delicate and important wheels in the Government clock, and I 
would advl!'e him and this Honourable. House not to under-
value this wheel-not to understaff the men working this wheel. 
-not to underpay the men who control this wheel and 'not 
to underestimate the tel80uram rend out by Sir Sydney Crookshank. 
otherwise they will overstrain the working of this wheel; and 
I hesitate to think what will be the result if that wheel in the Govern-
ment clock were so overstrained as to stop working. I offer this note 
of caution and advice for the serious consideration of this Honourablt> 
House and J str·(.ngly urge you to oppose this demand and so show your 
appreciation of a Department which has always done its best for the 
country and risen ~ all occasions. 

• Bao Bahadur T. Rangachariar: Sir, I have sometimes felt that being 
'on Committees is sometimes a convenience and sometimes an inconve-
nience. I could be a popular champion to-day in opposing extravagance 
and advocating economy to-day H. I had not some inside knowledge of the 
difficulties that the Postal and Telegraph Departments have to grapple 
with.. Sir, from the yelJl" 1918 onwards serious. crises have been averted 

.by the i;act, prescience and careful ~  of ~  situation which was 
shown by the'Government from time to tIme. SIr, let us remember that. 

. E 2 
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[Rao Bahadur T. Rangachariar.] 
we are dealing with the human element, mostly educated human element, 
in both these Departments. We· are not dealing with inanimate things 
iike Stores. The army of postal officials, the army of telegraph officials, 
who are scattered throughout the country from north to south and from 
<east to west-we have to take their position into account in dealing with 
this question. Sir, my Honourable friend Colonel Gidney has referred 
to one portion of the Inchcape Committee's Report; I wish to speak 
always with the greatest respect of that Committee. In this matter of 
free house allowances, however, to these officials of these departments I 
<lannot but think that they have made a grave blunder. Sir, remember 
that these postal and telegraph officials have to be at their post of duty 
at all hours of the day and night to obey the calls of the public. Rave 
you seen the telegraph officials, those of you who take so much interest, -
have you seen the telegraph officials working in Simla? Have you Been 
them without house accommodation being provided there, they have to 
walk up to the Telegraph Office on the Mall, nearly four or five miles from 
far away residences? Sir, they have to go there at 10 o'clock at night; 
their shift hours change; they do not get all day hours; they have to go at 
their shift hours; they have to go at 8 o'clock at night and leave at 3 or 
4 A.M. for their homes. Is it just to compare these people with other 
Government servants who have to go at fixed office hours, jU!t as in 
revenue offices or courts where you can go at 10 o'clock and get back h()me 
at 5 or {) in the evening? Sir, there are G()vernment servants and Gov-
ernment servants. It is a very large question as to who you should pro-
vide ac:}ommodation for, and I think the rules made by the Government 
of India in that respect do not at all err on the side of humanity. I have 
.examinei those rules with care and I find that it is difficult to impose 
more restrictions than there are already in them. 

Again, Sir, I called for a statement showing how the retrenchment 
proposed by the Committee has been carried out. The chapter on Posts 
and Telegraphs is one of those interesting chapters where the Retrench-
ment Committee have been able to go through the matter most thoroughly, 
for it is one of the earliest subjects they took up, and the then Director 
General of Post Offipes was supple in their hands. They discussed every 
proposal with him and I .find almost all these proposals carried out. if 
Honour3ble Members will compare the figures recommended by the Com-
mittee and the figures carried out, Honourable Members will really be sur-
prised at the effort put forward by that department in loyally carrying out 
these recommendations. The figures tell their own tale. Honourable 
Members will see the recommendations of the Inchcape Committee came 
to 137 lakhs and they have actually carried out 131 lakhs. I have not 
worked out the percentage. Has any other department carried out the 
-recommendations to that extent, may I ask? I am afraid, Sir, my 
Honour!tble friend, Dr. Gour, unfortunately had to deal with this depart-
ment; if he had any prior motion under any other department I should 
have h3artily supported him. But here he has touched a place where in 
fact it i!! impossible to make further cuts without sacrificing efficiency 
and without sacrifieing human beings. . 

Sir. 1 know quite well that a ~ portion of the Telegraph Deparli-
ment known as the general scale WRS some years ago Avowedlv kept for 
a particular community and in fact the Govemnwnt of India of 'those oay! 
bad a Sf'Cret confidential Resolution on thiR suhject. But I 11m glArl t'l 
:flay that that Resolution has been cancelled. Now, Sir,in the general 
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scale of telegraphists a larger nuinber of Indians have been taken int() 
service. I can assure my friend Dr. Gour that progress is being made, 
but progress can only be made. You ca.nnot kill people who are already 
in service. They have to go; vacancies should occur before you can in-

.. troduce Indians, and I do think that an honest effort is being made in in-
. troducing Indians in the general scale of telegraphists. I have not got 

the figures with me here,-I have them in Madras,-but I am sure the 
Honourable Member in charge will be able to tell us those figures, in 
fact, it will also be a revelation to my friend Dr. Gour, if the Honourable 
MeIl).ber in charge will show him my confidential report which accom-
panied the general report as President of the Telegrapp. Committee. Sir, 
matters are improving, and I am glad to say they are improving. I. am 
sure some of my friends behind me are not satisfied with the progress 
made. I may also share in their dissatisfaction, but after all, we can 

- bring pressme to bear upon the department. I do not think we have 
much ..-eas.on to complain of the PObtal Department. If Honourable 
Members will look at the postal establishment, they will see that there 
is a very large proportion of Indians in the officers' grades. In the tele-
graph line, it requires technical training, and facilities have to be created 
in this country; especially in the engineering department there are not 
now so many facilities and the Government ought to provide them in this 
country. All these things do take time, and I do thinK, Sir, that we 
should be unkind to a department like this which is serving the public 
honestly ana faithfully. Now, can you think of a department where it is 
so pasy to be dishonest? Letters are addressed to you, and you don't 
know what letters are addressed to you, and you get them all.right. Look 
to the regularity of the service. Is it not easy for the poor postman to 

~ ,merely throwaway those letters and say he delivered them? Are there 
many complaints to the effect that the addressees do not receive their 
letters? Take the money order system. Look at the large sums of money 
which are remitted by Money Orders and handled by these postal officials. 
!ve there many cases of misappropriation and theft? There are no doubt, 
but they are very few. . 

Dr. H. C;. Gour: May you not pay too much for a good thing? 
Rao Baha.dur T. Rangachariar: That is a point of view, no doubt, but 

I do think it is not possible to estimate these things from outside. May 
I with s.Il respect to Dr. Gour point out that it is more for the persons in 
charge of the department to know these things rathet' for us to offer 
criticisms on such details. By all means let us offer criticisms on broad 
principles. I ask my Bono1ll'able friend Mr. Raju not to treat my remarks 
with that smile with which he greets them. I know he pointed out this 
morning a Pbragraph about allowances. It is there the Retrenchment Com-
mittee have egregiously erred, I am sorry to say. However, I hope, 
Sir, my friend will not press this motion. It will be an unpleasant task 
to differ from him on a matter like this, but if he presses this motion to 
a division, I shall certainly record my vote against him. 

lIr. R. A. Spence: I move, Sir, that the qut'Stion be put. 

lIr. H. A. Sams (Director General: Posts and Telegraphs): Sir, be-
fore I pass on to my remarks on the criticisms passed on the department, 
I should like first of all to poin\ out a matter which I do not think the 
House has quite reaJised. The budget estimate for 1922-23 was 
lO,l'i,OO,OOO, as you will see on page 109 of the Inooeape Committee's· 
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[Mr. H. A. 8amB. ] 
l~  I want the House to realise this that assuming that this Bum 
had been taken as the basis of our budget for 1923-24 it would have had 
to be automdically increased by two items. One is an increase of 13i 
lakhs for increments of the staff which are absolutely automatic; 
the other is 6i lakhs for the effects of sanctions, that is t{) say, 
that, if we p.ppoint a clerk this year on an average of 6 months, we 
have obviously to pay him for 12 months next year; if the rent 
of a house is increased Rs. 100, that is to say Rs. 600 for this year, it will 
obviously be Rs. 1,200 next year. To the best of my knowledge, the 
Inchcape Committee did not take that into account. But our figure 
Rs. 8,93,18,000 does include these increases. What I claim therefore is 
not only that we have not done less than what the Irichcape Committee 
recommended; we have actually gone further. They did not take these 
items into account and we have. I want the House please clearly to 
understand that and especially my Honourable friend, Dr. Gaur. He 
says that we are under the mark; I claim very distinctly that we are 
actually over the mark. 

Now, Sir, the Honourable 1ir. Misra has twitted us with making our 
cuts from the lower end of the Department instead of from the higher. 
I may tell him, as perhaps he is not aware-one of our handicaps is that 
while the Honourable 1iembers of this House do not exactly know what 
positions we Lave already won, we on the other hand do not exactly know 
where they are going to attack. I want to tell1ir. 1iisra that three very high 
officers have been dispensed with this year already, namely, the Traffio 
Controller on the Telegraph side, a Deputy Postmaster General in Bombay, 
and an Assistant Director General of my office. I think that this is an 
earnest that we are not trying to cut down only from the lower end of the 
line. 

Dr. Nand Lal made a remark about printing. I may inform him, as 
perhaps he is not aware of the fact that we get our forms from two sources, 
one is the Government contractors, a private firm, which is under the In-
dm;tries Department and therefore is not under our control at all. The 
other is our own Postal Workshops at Aligarh. I mention this for .Dr. 
Nand Lal's information. 

Dr. Nand Lal: I was really referring to the work done at Aligarh. 
My submission was that the printing may be done through private agency. 
The Government should not get itself associated with that at all. 

Itr. B. A. Sams: I can tell the Honourable 1iember that, as a matter 
of fact, at Aligarh, taking everything into consideration, we can print 20 
per cent. cheaper than a private firm can. As regards stores, my Depart-
ment will be only too glad if we ·can get the whole of our stores in India. 
Waiting about for stores to come from England not only increases our 
stocks but also costs very much more than we need pay. I will mention 
only one itpm, it is a very big item-which we cannot at present get in 
India, and that is wire. Now, Sir, the whole of our Telegraph Depart-
ment turns on that. We talk about wires, we send wires, we receive 
wires, you "ee stranded wires along every mile you travel by train. Every 
inch of that wire has to come from England. And I for one am sure 
that our Engineering Branch will be only, too glad when India herself oan 
produce wire-it will be a magnificent industry for India. . ~ 

Itr. w. It. Bussanally: What Ilbout the printing of postage ~ ll  
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1Ir. B. A.. Sam,,: That is a matter with which my Department is curi-
<lusly and paradoxically enough not concerned. It belongs to the 
Industnes Department. We simply buy our stamps from them. We 
buy our stamps from the 'l'reasuries and perhaps my Honourable friend 
Mr. Ley will be able to give you further information on that subject. 

Sir, I have already answered my Honourable friend, Dr. Gour, on the 
~  of our having made a less cut than the Inchcape Committee 
required. I hope I have satisfied him on that point. He has told the House 
that the ~  has gone down. This is an important question-Rs. 12 
lakhs more 8l·tually than was recommended-and I should like Dr. Gour 
kindly to listen to this. Here are the figures for the sale of postage stamps 
in 1921-22 and 1922-23. I will take the first month. In April 1921-22 the 
sales were 71,99,000; in this April they were 56,35,000. Of course 
Dr. Gour will immediately say " Obviously tLe postage has gone down." 
But I may remind Dr. Gour that the lIew postage rates came into existence 
·on the 24th of April. It shows, therefore, conclusively I think, Sir, that 
'llome other condition, something else was operating and not merely the 
higher rate of postage stamps. As a matter of fact, taking into ~  
receipts from the National Cash Registers in Bombay and Calcutta, which 
3re praatically the same as stamps, the total for 1921-22 was 6,51,00,000, 
while this year, taking the average-we have not yet got the actual figures,-
'it will be 7,12,00,000, that is to say, we shall be at the end of the year 
·6 lakhs to the good on the sale of postage stamps and receipts of National 
'Cash Registers. That, I think, is satisfactory, and the House can imagine 
what our figures would have been if we had not raised the postage. Dr. 
Hour has mentioned travelling allowance. He will see that we have cut 
that down by Rs. 8,55,000. Personally I regret this step. I am con-
vinced that every touring officer justifies every penny that is spent on 
travelling aJ!owance. However, this is a lean year and the Department 
has among other items cut down the travelling allowances ruthlessly. 

Ilr. W. M. Hussanally: Is it a fact that every Superintendent of the 
Post Office whatever his pay travels first class? 

1Ir. B. A. Sams: I cannot go into that question now. I am not pre-
pared to discuss the whole of the travelling allowance rules. 

Lieut.-Oolonel H. A.. I. Gidney: Why can't you? 
Ilr. H. A.. Sams: Colonel Gidney has answered Dr. Gour on the ques-

tion of forms but I may inform the House of a rather amusing incident 
that happened the other day when a lady told me that a certain fruit-
seller in Delhi was spreading out his wares on postal money order forms. 
'The abuse of forms does not lie with us. It lies with the public. Either' 
-they get more forms than they require or as I am inclined to think some 
-of them got forms which they do not intend to use for their legitimate 
purposes but for other purposes. I have issued a circular prohibiting the 
:giving of bunches of forms to the public. 

Kr. Darcy Lindsay: Why not charge for them? 
Mr. H. A. Sams: That is practically imp06sible. The question of 

Rouse rent has heen ably dealt with by my Honourable friend Mr. Ranga-
'Chariar who in this respecr, and I may say in every respect, 
is a champion of .the Department, and I thank him sincerely 
(or ehampioning tlmt particular cause. {A Voice: .. He is a bureaucrat. ") 
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lMr. H. A. Sams.] 
I am glad. to see that in this respect he has ranged himself 
on the side of the noble army of bureaucrats. Dr. Gour criticised the-. 
question of stores, and there 1 am entirely in agreement with him. In. 
October-November last an officer was put on special duty to examine the 
whole question of stores in the Posts and Telegraph Department and the 
oonclusion that he came to was that we could reduce the stocks very 
oonsiderably and that if we could only get more articles in India, we could 
reduce them to a very much greater extent. It has been said that I ~ 
are not getting a fair share of the loaves and fishes of the Department. I 
may say that on the Telegraph side there was recently a Chief Engineer 
who was an Indian, with an eye-glass, but still an Indian. The Chief 
Electrician is an Indian and a very able and clever one. The Traffic Con-
troller, as long as. the appointment existed, was an Indian and the Con-
troller of Stores is an Indian. These are a few of the higher appointments 
which come to my mind. The postal side, as you know, has always-
been an Indianised Department practically from the very start. Mr. 
Neogy has insinuated to a certa-in extent that the cuts we have made have 
been not altogether fairly done. I can assure Mr. Neogy,-and I hope· 
that lie will take my word for it, because I was present at the meeting 
when Mr. Clarke and the other officers of the Department went through 
the Budget and made the cuts-that there was no question whatever of 
cutting more from ~ Branch than from another. We simply considered 
each particular item and we decided whether we could cut it out or cut 
it down or whether we could not do so. I will ask Mr. Neogy to accept 
my assurance on that point. Mr. Rangachariar has made a small mistake. 
He has assumed that the Inchcape Committee dictated to my predecessor. 
That I can assure him was not the case. The Inchcape Committee asked' 
him to do what he could. Mr. Clarke and his principal officers met 
together on a historic Sunday, stayed in office the whole day long and 
the four of us went through the budget of 1922-23 and then Mr. Clarke 
told the Committee what we could do. Subsequently, we found that we 
could do a certain amount of more retrenchment. But i.t was Mr. Clarke-
who told the Committee what he could do, and I think it is rather a 
feather in our cap that the Committee agreed with him rather than that 
he agreed with them. I do not want to detain tl)e House any longer as 
it is getting late. But what I want the House to realise is that the budget 
we put forward is an estimate only. It does not represent a correct and 
accurate account. We can only say what we think we shall want. If 
we find we do not want it it will be saved. What I do want to assure the 
House is that we have honestly tried to effect retrenchment in view of the· 
present serious financial situation. We have made great sacrifices and it 
'will be very difficult to carry on, I am almost certain that during the 
course of the year we shall have to go to the Standing Finance Committee· 
for more money in certain respects. But I do want the House to be 
generous to us and to realise the fact that we have really and honestly-
done our best, to meet the present financial situation. 

Dr. H. S. Gour: In view of the assurance given by the Honourable 
Member thdt he merely thinks what he wants Ilnd that he will see that 
r.eal economies will be effected in the Department on the lines indicatea 
by ourselves on this side of the House, amI more in view of the fact that 
u House divided ~  itself cannot stand, I wish to withdraw this motion_ 

JIr. President: Is 'it your pleasure that the amendment be withdra}VD '! 
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JIr. R. A. Spence: I object. 
Mr. President: The question IS: 

•• That the demand under the head • Indian Postal and Telegraph D ~  be-
reduced by Rs. 5 lakhs." 

The motion was negatived. 
Kr. J. N. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban): 

I wanted to raise a question about one branch under this demand, namely, 
broadcasting 

Mr. President: It is very inconvenient that the Honourable Member 
should raise this point at this stage. It would help the Chair if only 
Honourable Members would rise in their places before the question is 
put on a general reduction such as we haVE just disposed of, otherwise-
there would be too much repetition. I deliberately did not call upon 
the Acting Director General when he rose for the finit time because 
other Members wished to speak, and I did not want him to have to speak 
twice. So far as I remember, the Honourable Member did not rise in his 
seat. 

Kr. J. N. Mukherjee: I unfortunately did not catch your eye. 
Mr. President: The Honourable Member is perfectly entitled to move· 

his. amendment but It is inconvenient especially at this late stage of the· 
discussion of the Demands to ask for two speeches from the post office,. 
when one will dC? (A Voice: .. The question has been discussed already.') 

Mr. Deputy President: That is so. 
1Ir. President: That only makes the position of the Honourable 

Member worse. 
1Ir. President: The question is: 

.. That a sum not exceeding Rs. 8,07,98,000 be granted to the Governor General m. 
Council to defray the charge which will come in course of payment during the year 
ending the 31st day of March, 1924, in respect of the • Indian Postal and Telegrapn. 
Department' ... 

The motion was adopted. 
1Ir. T. V. ~  Ayyar: I should like to say, if I am in order, that 

1 hope that nothing will be done to interfere with the extension of the post 
offices in the villages. 'fhat is a very desirable thing. In this con-· 
r.ection I should like to say 

1Ir. President: Is the Honourable Member rising ona personal point of" 
order? 

lIr. T. V. Seshagiri Ayyar: Yes. In this connection I should like to 
point out, if I understood the Honourable the Leader of the House aright, 
that he seems tn ~ llst'd the expression that my friend, Mr. Ginwala, 
was wastin<.:( the time of the House, when he was speaking on the general' 
administration. Sil', nOllE is more considerate t.') Members of this House· 
than the Leader of the House and I do not think that he really intended 
to CQnvey that imputation against my friend. It may be that illyself and 
my friend have not understooW the Honourable the Leader of the House· 
properly; and I believe he would give us an assurance that he did not 
iptend to convey the-imputation that my friend was wasting the time or 
the House. 
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The Honourable Sir Jlalcolm Hailey: I was not conscious that I used 
th8rt phrase; but I am reminded that I did so, and desire therefore to recall 
the circumstances to the House. What I was protesting against was. the 
proposal that we should have a discussion on the whole conduct of Govern-

~  in every department, and in every sphere of activity, on a final 
motion for a grant which, as I have already pointed out, related to the head 
under which we provide funds for the Secretariat and the Legislative bodies. 
My remarks were directed mainly to a protest against utilising that oppor-
tunity instead of taking the occasion which the rules provided, namely, of the 

• general discussion of the Budget. I would like to add that I regret to realise 
that it was Mr. Ginwala whom I accuse of wasting the time of the House; 
for, we know Mr. Ginwala is a constant attendant flt the meetings of the 
House and one who always speaks to the point and" if I may be allowed 
1;0 say so, never speaks too often. My remarks were intended to be of a 
general nature, and if they were couched in somewhat warmer terms than 
I have frequently used in this House, then, I would only ask Members 
opposite to remember that Mr. Ginwala made, at what seemed to me a most 
inopportune occasion, a general attack on our administration and made 
certain insinuations against us. Now, I felt very much the terms in which 
the insinuations against the Government were couched, for 1 say with 
!lome confidence that nobody has worked harder than we, the present Mem-
bers of the Government, to maintain. good faith with Members of this H ~  
I would remind the House of what was once said by a Judge in Ireland: 
he asked people to remember that even the common policeman who walked 
the streets had a soul. If insinuations of that kind are made against us, 
we must resent them. If we are to be attacked, I ask that wl be attacked in 
season and not out of season. I ask again that we maybe attacked for 
·our vices and not for our virtues. Thus, when we had been asked to make 
.3 small retrenchment of 25 lakhs and we succeed in making a retrench-
.ment of over a crore, it was not reasonable to impute this to us for blame. 
Those were the kind of attacks that I resented. Well, it was far from 
my desire to accuse Mr. Ginwala of a practice of wasting the time of the 
House; but I did feel that the occasion for those attacks was misplaced; I 
did feel that they were out of season, I did feel the insinuations made 
were unreasonable, and that we were entitled to resent them. 

JIr. P. P. Ginwala: Sir, I do not wish to lose the very good opinion of 
the Honourable the Home Member which he expressed when he said that I 
·did not speak too often, by refraining from speaking a few words now. I 
·do not think that the Honourable the Home Member can charge me with 
insinuation. I do not believe I insinuate anything at all, for I am rather 
like the Irishman who told a man that he wanted to give him a hint, and 
when asked what the hint was, he said: .. Somebody has stolen my coat, 
and I think it is you." That is the way in which I generally make my 
insinuation and I am sorry to think that I have not made my observations 

: sufficiently plain for the Honourable the Home Member to take them as 
. criticisms, and not as insinuations. However, so far as I am concerned, 
T may assure the Honourable the Home Member that I indulge myself very 

'much in free criticism of the Government and I expect the same thing from 
the Government as far as I am concerned, and nothing that he said to-
day put me out in the least. I may perhaps add that if the 
Honourable the Home Member had not _ shown a little bit of tem-
per, I should have taken him for a mediocrity. I am very much obliged 
t) the Honourable tho Home Member for having spoken as he has 

·done. . 
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DEMAND No. 11-INDO-EuROPEAN TELEGRAPH DEPARTMENT. 

Colonel Sir Sydney Orookshank: Sir, I move: 

" That a sum not exceeding Rs. 22.24,000 be granted to the Governor General in 
Council to defray the charge which will come in course of payment for the year 
ending the 31st day of March, 1924, in respect of 'the Indo-European Telegraph 
Department '." 

Sir, before we enter upon a debate on the amendments which have been 
tabled on this Demand, perhaps it will assist Honourable Members if I 
just briefly explain in as few words as possible what the position is in regard 
tc this particular department. It is a department which is managed en-
tirely by the Director in Chief, whose headquarters are in England. The 
Government of India have very little to do with it, that is to say as regards 
the direct administration and control of the department, and only deals with 
such correspondence on routine and deparjimental matters which come 
through my office in connection with matters of general administration and 
international questions. Weare therefore in the positIOn of the man who 
lies in bed all the year round and at the end of the year stretches out his 
hand and picks up a large sum of money for which he has done nothing. In 
the case of the year 1921-22, which is the last year for which I have detailed 
mformation, the Government of India picked up a net profit of Rs. 8,49,518. 
This I may remark was rather less than what it had been in previous years, 
but that is due not to any fault on the part of the Director in Chief, or the 
Government of India, but to the chaotic conditions in Hussia and in the 
Balkans by which the telegraphic communications beyond Teheran and 
1<'ao were interrupted and are still interrupted. We must therefore look upon 
the gift which we receive in the shape of revenue in the Indo-European 
Telegraph Department for which we do nothing not too closely. If Hon-
ourable Members will refer to page 115 of the Inch cape Committee's 
Heport, they will find the total of the budget items for 1922-23 amounts to 
Rs. 43,35,000. Against that figure for the current year the Committee have 
recommended a reduction of Rs. 7,34,000. Honourable Members will 
observe that the proportion of reduction to the total expenditure is a very 
large one indeed. However, after careful consideration in the Govern-
ment of India and reference to -the Director in Chief I am able to inform 
the House that this reduction of Rs. 7,34,000 will be effected in full during 
the following year. We should perhaps, in considering the amendments, 
be careful not do too much to kill the goose that lays the golden eggs. 

. J[r. N. 1/[. Samarth: Sir, I move the amendment: 
.. That the demand under the head 'Indo-European Telegraph Department' (page 

32) be reduced by Rs. 2,11,500." 

Now, my int€ntion is not to kill the goose that lays the goldefl. eggs. 
My demand really amounts to asking that the sum of 

6 P.lI. Rs. 2,25,000, which you find as Capital Outlay in Demand 
No. 11, the whole of which is votable. be transferred to Capital Account 
and not be charged to 'Revenue. Therefore, the goose remains and the 
golden eggs also remain. The House will find at page 122 of the Inchcape 
Committee's Report that the Honourable Mr. Purshotamdas Tha.kurdas 
has written a minute of disf'e!lt on it, and he has pointed out thatthiR is a 
commercial department which has been very remunerative to the Govern-
ment of India, havilIg yielded on the capital sum a return varying from 
446 per cent. in 1913-14 to 14·58 in 1919-20 after allowing for a sinking 
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[Mr. N. M. Samarth.] 
fund of 1 p€r cent. for depreciation of plant, and he goes on to say, however, 
tha1i no commercial accounts are kept in this Department. Later, in 
paragraph 3, he complains: 

.. The Committee were unable to go into the expenditure of this Department in. 
detail as no one in the Secretariat at Delhi could give further information in connection· 
with this Department; and the Director, Persian Gulf Section, who interviewed the 
Committee, could not give detailed information regarding the Persian Section of the· 

_Department.' , 

However, it has been shown by the Honourable Mr. PurshotaIndas Thakur-
das in that minute that this is a very paying Department. There is already 
provision for the sinking fund and all I ask is that our expenditure be 
reduced by the proper entry being made in this connection, namely, trans-
ferring that item to Capital Outlay. Now, in my aJpendment I deduct, 
from the Rs. 2,25,000 interest at 6 per cent. and my figure, therefore,. 
stands at Rs. 2,11,500, which, I claim, should be transferred to Capital 
Outlay. I give 6 per cent. interest on it, so that in 16 years' time the 
whole amount is paid off. I really do not know why our expenditure. 
shQuld be swolJ,en by this entry, which I consider to be wrong and to tht.t 
extent that our deficit should be swollen. I therefore move this amend-
ment of mine. 

Oolonel Sir Sydney Crookshank: Sir, perhaps I ought to explain in con· 
nection with this Capital Outlay that the capital invested in the Indo-
European Telegraph Department has been met from the revenue account. 
The total capital now amounts to about Rs. 187 lakhs and this amount is. 
being gradually wiped out by an annual amortization of one lakh of rupees, 
the item for which will be found at page 69 of the Yellow Book. The 
reason, I presume, for this transaction is that the contracts with the 
Persian Government expire in the year Hl45, by which time the lines, which 
are the proper1iy of Government, will revert to the Persian Government. The· 
capital has not, so far as I know, been met from loan funds, but is all 
capital charged to revenue and for the year 1923"-24, vide the detail en. 
accounts which will be found at page 69, it will be seen that the capital 
account stands at a figure of minu8 Rs. 4,15,800. The reason for th.s 
minu8 adjustment is that there are certain credits, one for example of" 
Rs. 3,18,000, which is a contribution which is made by the British 
Treasury. The nett result is that the capital grant this year is a minus. 
quantity. 

The Honourable lIr. B. H. Sarma: There is no capital charge to· 
Revenue this year at all .. On the other hand, we gain something. 

lIlr .• H. lI. Samarth: You ask in the original demand for Rs. 22,24,000. 
The entry for Capital outlay in India is all right as a minus quantity 
because.in India on account of my motion in 1921 you have separated the 
capital outlay from the revenue expenditure accounts, but I am talking 
of the England amount, which is charged to revenue and included in the 
sum that you fisk us to vote. . 

The Honourable Sir Basll Bl/lckett: Sir. tJJis question is entirely sprung' 
on me so fflr as I am concerned. The explanation which I have had h 
common with the House leaves me, I imagine, at lead as much mystified 
as the rest of the House, and I would suggest, if we are really going ~ 
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:reduce .a ~ quantity, :-ve ~ ll increase our deficit. I shall be very 
happy mdeed, m consultatIOn wIth the Honourable Member in charge d 
ihe Posts and Telegraph Department, to find out what this sum really is; 
.but I do not think that it would be wise for us in our complete ignorance 
1<; increase the deficit by voting for this reduction. 

Mr. N. M. Samarth: In view of that, Sir, I do not press my motiun. 
The motion was, by leave of the Assembly, withdrawn. 

Mr. President: The question is: 
" That a sum not exceeding Rs. 22,24,000 be granted to the Governor General in 

-Council to defray the charge which will come in course of payment during the year 
ending the 31st day of March, 1924, in respect of 'the Indo·European Telegraph 
.Department '." 

Munshi Iswar Saran: Sir, there is an amendment* standing in my Aame, 
if you please. I only wish to obtain a little information. We know that 
{.In account of this Indo-European Telegraph Department, since 1913-14, 
we have made a profit of over £808,000 without the Indo-European '1'ele-
.graph Department having been in operation at all. During the War it 
has not been in operation, but according ~  a certain working arrangement 
we have received this profit. There is a slight suggestion made by uJ.e· 
Inchcape vommittee that, if possible, this should be sold off. From the 
report we find that Mr. l~  Thakurdas r;used his voice .against 
.this suggestion. I wish to know whether, if this sale is intended, this 
House will be consulted before the transaction is completed. 

The Honourable Mr. B. N. Sarma: This is a question which has to be 
considered and which is being considered from more aspects' than one. 
We shall have to- surrender this property under certain conditions..Lne 
.agreement entered into with the Persian Government terminates at the 
end of a definite period and we felt that it was desirable that we should 
reduce our commitments outside India as far as possible; so there was a 
suggestion made that if we could get back our capital without any lOBS 
whatsoever, it may be desirable to part with this property and to utilise 
the capital in other directions. But it is only a suggestion that has been 
made and nothing has oome out of it so far. But I am sure the Govem-
"Inent, if the House so wishes, would consult their wishes before they carry 
out negotiations any furtper. 

Munshi Iswar Saran: I do not wish to move the amendment, Sir. 

Mr. Sambanda .udaliar (Salem and Coimbatore cum North Arcot: 
Non-Muhammadan Rural): I only want, Sir, to get some information 
",ith regard to the Resolutiont that stands in my name (No. 227), in regard 
to two points. At page 122 of the minute of dissent of the Honourable 
Mr. Purshotamdas Thakurdas, it will be seen that the headquarters of 
-the department are in London under the control of the Secretary of State, 
and the suggestion is made as to why it should npt be transferred ~ D l ~  
1 want to know whether any steps have been taken to comply With this. 
'Suggestion of Mr. PUJ'flhotnmdas Thakurdas. That is my first point. The 

* .. That the demamd under tte head • Indo-European Telegraph Department' be 
reduced by Re. 1." • 

t .. That the demand under the head • Indo-Enropean Telegraph Department ' be 
reduced by Rs. 100." 
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second point is this, namely, that he states in paragraph 5 of his minute 
of dissent that he has not been able to understand the reasons why the 
Indian Posts and Telegraph Department should have taken over the 
~ D  line, entailing a cost of upkeep amounting to 
Rs. 1,12,000 in 1921-22 and Rs. 1,22,000 in 1922-23. He further says: 
'. A complete examination of the liabilities which are at present incurred 
by the Government of India in connection with this Department, and 
particularly in connection with the :Meshed-Seistan line and the Wireless 
stations in Persia appears to be necessary." If this suggestion is good, 

. I desire to know wh€ther the Government of India have taken any steps. 
in view to comply with it. If really it is taken over in Imperial interests, 
then is it not desirable that the Imperial Government should give the 
whole cost or at least contribute a moiety of the amount? 

The Hemourable Mr. B. N. Sarma: With regard to the first point. 
Sir, it was a suggestion made by the Government of India to the Secretary 
of State that this control might be transferred from the Secretary of State 
t) the High Commissioner and the matter is being pursued; no definite 
decision has been come to. With regard to the second question, we shall 
have to take the system as a whole and we cannot say that we will have 
only the profitable part. We do mean, however, having regard to the 
observations made in the Retrenchment Committee Report, to pursue the 
suggeiltion made there and ascertain as to whether the recommendation 

: made is feasible and certainly we will see that the Government of India 
is not unnecessarily charged with any liability which it can avoid. 

Sir Kontagu Webb: Sir, the Inchcape Committee for certain Depart-
ments hltve recommended that a Financial Adviser should be appointed 
to assist the department. concerned, and I would serio.usly suggest that a 
F'inancial or ~ Adviser be appointed for the Indo-European Tele-

_ graph Department. ~  of the payments,-past, present and future-are 
'minu8 figures, and I confess that after giving a good deal of attention to 
the Indo-European Telegraph accounts, I cannot make head or tail of them " 

Mr. President: The question is: 
"That a sum not exceeding Rs. 22,24,000 be granted to the Governor General in 

-Council to defray the charge which will come in course of payment during the year-
. ~  the 31st day of March, 1924, in respect of 'The Indo-European Telegraph 
Department ' ... 

The motion was adopted. 

EXTENSION OF TIME FOR DISCUSSION ~ DEMANDS. 

Baa Bahadur T. Rangachariar: Sir, may I say one word? In wew 
of the peculiar conditions of thi& year arising out of the Inchcape Com-
mittee's recommendations, you will have noticed that many Honourable 
~  had suggestions to make during the demands. I do not know 
whether, Sir; it is not pos8ible for the Honourable Finance ~  or for 
the Leader of the House to obtain from His Excellency the Governor-
-Creneral two more days for these demands. L' 

The Honoutable Sir Basil Blackett: I am afraid, Sir, that in view of 
the' state of the business of the House at the present moment that sug-
gestion is one which is obviously beyond the enpneity of the Government 
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to grant. The time at our disposal next week and the week after is very 
limited; we have a' good deal 01 financial business 1io get through before 
the 1st of April, and there are a certain number of other questions all of 
which also have to be cleared up before the end of the session. In the 
circumstances of the day, therefore, I think it would be obviously impOl>sible 

~ we should give any more time than the six full days which have 
been given this year. I should be very glad to inquire from the Leader-
of the House whether he disagrees. 

The Assembly then adjourned till Eleven of the Clock, on Saturday. 
the 17th 1farch, 1923. 
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